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HOUSE OF THE PEOPLE
Friday, 19th December, 1952.

The House met at a Quarter to Eleven
of the Clock. *

[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Short Notice Questions and Answers
FALL IN PRICES OF Raw JUTE

I. Shri B. K, Das: (a) Will the Min-
ister of Commerce and ustry be
pleased to state whether the attention
of Government has been drawn to the
sharp fall in prices of raw jute in the
country?

(b) What are the causes of such fall?

(c) How do the present prices com-
pare with the prices prevailing during
these months last year?

(d) What is the gap between the cost
of production and the present aver-
age price of raw jute in the rural areas?

(e) Is it a fact that mills are pur-
chasing jute from Pakistan in prefer-
ence to Indian jute and a sort of slump
in the market is apprehended?

(1) What steps Government propose
to take to ensure an economic price to
the jute growers?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
May 1, Sir, make a statement in reply
to all these questions, (a) to (f)?

Mr. Deputy-Speaker: Yes.

Shri T. T. Krishnamachari: The price
of raw jute has always been subject
to considerable fluctuations both from
year to year as well as from month to
month. The trade deadlock between
India and Pakistan after the devalua-
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tion of the Indian Rupee and the spurt
in world demand and price for jute
goods which followed the outbreak of
hostilities in Korea, resulted in a con-
siderable increase in the price of raw
jute which went up from Rs. 35 per
maund which was the controlled price
till February 1951, to Rs. 106 per
maund in the middle of June 1951.
International demand for jute goods
slackened thereafter and by the mid-
dle of June 1952 the price of Assam
Bottoms had come down to Rs. 28 per
maund. Prices had fallen to Rs, 25/8
per maund in the middle of August
1952 and after recovering to Rs. 28/8
per maund in the middle of September,
there has again been a downward
trend. Prices in the last thirty days
have fluctuated between Rs. 22/8/- and
Rs. 25/- per maund for Assam Bottoms
and comparable quality.

It is said in some quarters that this
depression in prices is due to free im-
ports from Pakistan. Statistics do not
bear out this story. While the deliver-
ies to mills from July to November in
1951 in India was fourteen lakhs of
bales, imports from Pakistan for this
period was 11 lakhs bales; this year
Indian jute was for the same period
17 lakhs bales while Pakistan jute was
about half of what wag imported last
year. The position is somewhat bad
in Bihar where prices during the
second fortnight in November had
slumped to Rs. 13/8/- in Saharsa, Rs.
15/8/- in Darbhanga though appreciab-
ly it was higher in Purnea. This vari-
ation is partly due to quality, as Purnea
quality is superior and partly to freight
and transport charges which from the .
outlying areas are said to be as much
as Rs. 7/- per maund to Calcutta. Ac-
cording to officers of Bihar Govern-
ment, 60 per cent. out of an approxi-
mate total of 10 lakhs of bales pro-
duced in Bihar have been purchased.

Prices for raw jute react quickly to
variations in the prices of jute manu-
factures. During the last one month
there has been hectic activity in the
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Calcutta Fatka market which has de-
pressed the prices of jute manufac-
tures by about 15 per cent, to 174 per
cent. This brought down the prices
g%f;iw jute also from Rs. 28/- to Rs.

Government have been watching this
position with concern. 1 had discuss-
ed this matter during the end of last
month with Mr. Moncur, the Chairman
of the Indian Jute Mills Association,
when he was in Delhi. The Secretary
of the Commerce and Industry Minist-
ry was in Calcutta on the 6th December
and had talks with the Jute Mills Asso-
ciation and other concerned persons.
Subsequently, a joint Secretary of the
Ministry was sent to Patna and he pro-
ceeded from there to Calcutta to in-
vestigate the position. The Food and
Agriculture Ministry had sent a Deputy
Secretary to look into this matter.
When I was recently in Calcutta, I had
talks with the Chief Minister, West
Bengal, on this matter. As a result
of these discussions, it has been decid-
ed that as a first step, the Fatka
market in Jute should immediately be
closed. The Government of West
Bengal have issued necessary orders
to this effect yesterday.

Government are asking the I.J.M.A.
to send a representative to make a
survey of the availabilities of jutein the
outlying areas, particularly in Bihar,
so that direct contact might be estab-
lished with mills and the growers.

The Railway administration is look-
ing into the question of movement of
raw jute from the outlyinz areas. The
ancillary problem whether there is a
case for readjustment of freights to
assist the growers in the relatively re-
mote areas will also be considered.

Government have suggested to the
LJM.A. that they must increase their
purchases of Indian raw jute in spite
of the fact that they are now supposed
to hold about nine weeks' stocks
and it is hoped that this suggestion
will be acted upon.

The long term guestion of a survey
of the areas where jute is grown so
that jute growing in remoter areas and
whether growth of jute of inferior
quality like Mesta and Bimli are to
be discouraged will have to be con-
sidered by Government. The wvarious
Ministries in Government now propose
to examine this aspect of the matter.

As a result of the steps taken above,
it is hoped that the price position of
jute will materially improve, but Gov-
ernment are keeping a careful watch
on the situation and will not hesitate
to take other steps that may become
necessary.
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Shri B. K, Das: May I know, Sir,
whether Government has any idea of
controlling the .import of jute from
Pakistan? Are they stopping it or
controlling it?

Shri T. T. Krishnamachari: Sir, I
have already mentioned that the
amount of jute that has come in so
far is roughly half the quantity of
what came in last year, The position
really is that in regard to better quali-
ty hessian, continental mills who obtain
their supplies from Pakistan will get
an advantage over India if we do
not import some of the high quality
jute from Pakistan. It is that position
mainly that makes the Government of
India allow the import of jute. But if
it turns out that import of jute from
Pakistan, which is very hizhly priced,
interferes with the off-take of Indian
jute, surely Government will consider
what staps are necessary for that pur-
pose. But the present indications are
that no such steps will be necessary.

Shri B. K, Das: Is it a fact, Sir, that
during the last 3 months raw jute
prices have gone down by 30 to 40 per
cent., while hessian prices have gone
up by more than 4 per cent. and sack-
ing prices have fallen only by 7 per
cent.? Has it been worked out?

Shri T. T. Krishnamachari: I am
afraid, Sir, that the figures in my pos-
session will not bear out the statement
made by the hon. Member. Sir, I think
there has been a movement which is
not disproportionate in regard to the
prices of hessian and jute. In fact, it
is true that sacking prices have got
depressed more than even the pricas
of raw jute, because there has been
very great diminution in the off-take
of sacking and the stocks of sackings
with the mills have augmented con-
siderably during the last two months.

Shri B. K. Das: Now that consider-
able help has been given to the jute
mills by giving a sufficient amount for
their foreign propaganda, will it be
possible for the Government to fix any
price for raw jute in this country?

Shri T, T. Krishnamachari: This
question has been considered and is
still under consideration. We are afraid
that if we fix a price for raw jute
today. it will have to bear some rela-
tion to the price of manufactured
goods and our fears are that if a
reasonable or a rational price is fixed
for raw jute it may further depress
the market. Often times, in a matter
where jute is sold by the grower the
Government price is more the ceiling
than the floor, and unless Government
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comes forward to buy the jute, fixing
of prices at the moment may adverse-
ly affect the interests of the jute grower.

Shri Barman: It has been appear-
ing in the columns of newspapers
from time to time that large scale
smuggling or unauthorised import of
Pakistan jute is going on in the Khulna
and 24-Parganas border. In view of
that, has Government taken any steps
to stop such illegal smugging of jute
which is depressing price here?

Shri T. T. Krishnamachari: The in-
formation that Government have in
their possession does not bear ouf the
statement of the hon. Member.

Shrimati Renu Chakravartty: The
hon. Minister has stated that the Fatka
market is going to be closed. In view
of that, how far it is calculated that
the price will go up? What will be
the price of jute now, and how will it
compare with the economic price? I
am asking this guestion because we
know that the price that is being
given to the cultivators is far below
what they have to spend.

Shri T T. Krishnamachari: The
second part of the question deals with
the question of the economic price, and
the economic price js a matter of com-
parison between it and the price of
other articles. At the present moment,
if the price of rice is taken as the basis,
then the economic price for the stand-
ard quality jute produced in India,
called the “bottoms”, might be some-
where in the region of Rs. 23-2¢4 in
Calcutta. But it is a matter on which
I cannot say anything with authority.
So far ag my expectations in regard
to an improvement of the position by
reason of the closing down of the Fatka
market are concernd, we do expect
that conditions will materially improve,
If the prices of manufactured goods
reach the position that was obtaining
before this hectic activity, say, in the
case of hessian in 1948-49, then auto-
matically the price for raw jute may
rise to Rs, 27, and that will be, I should
think, under present conditions an
economic price.

Shri L. N. Mishra: From the state-
ment of the hon, Minister it appears
that Bihar jute growers have to pay
exorbitant transport charges. May T
know therefore whether there is any
proposal to end this transport problem
of the Bihar growers?
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Shri T. T. Krishnamachari: 1 have
already explained in my statement
that we do realise that Bihar jute
growers in outlying areas have to pay
something like Rs, 7 a maund for trans-
port to Calcutta. It is a physical pro-
blem. We have to consider two issues:
either to discourage outlying areas
from growing jute, or to find out if
we can give some other facilities.
The problem is being examined.

Shri L. N. Mishra: Do Government
propose to set up some jute mills in
Bihar as suggested by the Govern-
ment of Bihar?

Shri T. T. Krishnamachari: We are
dealing with an extremely narrow
problem. At the moment, we are try-
ing to help the people that have grown
jute. The long range problem of set-
ting up mills in various parts of India
is a different thing altogether. I am
afraid I cannot say anything at this
moment on this particular subject.

Shri B. S. Murthy: May I know
whether Government are contempla-
ting the fixation of floor prices for raw
jute so that the growers will get a
modicum of economic price.

Shri T. T. Krishmamach=ri: I have
already answered the question. I have
said that we find that at the present
moment the fixation of a price will
not benefit the people on whose be-
half we want to fix the price.

Dr. Lanka Suadaram: The hon.
Minister made a reference to Mesta
and Bimli jute. May I know whether
Government are aware that as a result
of the precipitate collapse of the price
of this particular guality of jute, hund-
reds of thousands of families, mostly
in the Vishakapatnam and Srikakulam
districts are facing ruin and if so, whe-
ther Government propose to take any
steps to stabilise the price of this par-
ticular variety?

Shri T. T. Krishnamachari: I may
take the information from the hon,
Member in regard to hundreds of thou-
sands of familieg facing distress, but
I might at once tell the House that
people do not regard either Mesta or
Bimli as jute. It is only used as an
adulterant and in fact it is because of
this problem of Mesta and Bimli that
we have to allow superior quality
jute to be imported from Pakistan, so
that these varieties can be mixed witk
the superior quality jute. So, ome of
the things that we are considering is
whether we should not discourage the
production of what are called jute
adulterants, e.g. Mesta and Bimli,



1867 Oral Answers

Shri S. C. Samanta: The hon. Min-
ister said that import of jute from
Pakistan is not the cause of falling
prices, because only half the target of
imports has been allowed. May I
know whether our target of produc-
tion in India has increased and if so,
whether Government have taken into
further consideration the target which
they settled beforehand and have they
come to a conclusion_about the floor
price of raw jute?

Shri T. T. Krishnamachari: Sir,
there are a number of issues nwvolved.
I do not know if I would be able to
answer satisfactorily all the points of
my hon. friend. The present season's
production including Mesta and Bimli
is expected to be in the region of 44
lakhs of bales, and on the basis of
last year’s coasumption, i.e. for the
twelve months ending the 30th June
1952, the mills consumed 61 lakh bales.
It, therefore, shows that even allowing
for a carry-over of stocks with mills
of about 9 lakh bales, there is a defi-
cit, and the deficit has to be filled up
or the mills should gradually curtail
their working hours. The hon. Mem-
ber can draw his own conclusions,

Mr. Deputy-Speaker: Next question.
We have spent sixteen minutes over
this one gquestion. g

ATTACE ON MANICKGANJ BY PAKISTANI
Forces

II. Shri Barman: (a) Will the Prime
Minister be pleased to state whether
it is a fact that Pakistani Forces
attacked Manickganj, a border village
of Jalpaiguri district of West Bengal
on Tth December, 1952?

(b) Did the forces use firearms, and
if so, what are the casualties and
damages done to any Indian nationals
or properties?

(c) What are the ostensible causes
u:.’ such aggression?

(d) What are the conditiong of
Indian nationals living in the Indian
enclaves in Pakistan near about that
place of incident?

(e} How many times has Jalpaiguri
border been transgressed by Pak stan
Forces up till now, and what arc the
damages committed by such trans-
gressions up till now?

and (b). On the Tth December 1952,
about 25 Pakistani nationals trespass-
ed into Indian territory and forcibly
reaped paddy in Burirjote, RKotwali
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P.S., Jalpaiguri District. On the arrival
of a West Bengal patrol party, they re-
treated to Pakistan territory. Simultan-
eously, firing from Pakistani territory
started and about 30 rounds were fired.
The West Bengal patrol did not return
the fire. There was no casualty or
damage to property on our side,

(c) to (e). Information has been
called for and when received will be
laid on the Table of the House.

Shri Barman: What is the interval
of time between the entry of Pakistan
forces and the arrival of our forces
on the scene?

Shri Anil K. Chanda: As I said be-
fore, we have not got detailed infor-
mation, but I should think that since
there was a patrol party in the neigh-
bourhood our Police must have arrived
on the scene before long,

Shri Barman: What are the nearest
military or police outposts on either
side of the border?

Shri Anil K. Chanda: I have not got
this information with me here, but as
I said, the detailed information will be
placed on the Table of the House when
it is received from the West Bengal
Government.

Shri Barman: In view of the fact
that an India-Pakistan Conference is
going to be held on the 20th inst., may
I ask the hon. Minister to consider the
desirability of having some police out-
posts in the enclaves in view of the
difficulties experienced there?

The Prime Minister (Shri Jawahar-
1zl Nehru): As I stated the other day,
the position of these enclaves both in
the Indian territory and in Pakistan
territory is extraordinarily difficult.
They are completely surrounding by
the other territory. It is difficult
enough to send supplies, etc., to keep
the police party there. I suppose a
police party occasionally goes. But
even that police party is surrounded
by foreign territory while coming and
going. The only real solution is, as
a result of cordial adjustment, to put
an end to the enclaves. In any event,
the Conference to which the hon.
Mempber referred, is one of officials
to deal with the passport situation.
These other matters are dealt with
normally by East Bengal and West
Bengal officials in conference locally.

Orrice oF THE CHIEF LaBoUR Commis-
stoNER DELAI

ITI. Shri N, P. Sinha (a) Wil the
Minister of Labour be pleased to state
whether the attention of Government
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has been drawn to the remarks made
in a judgment by the Supreme Court
of India delivered the other day
against the “Callous indifference or
utter inefficiency and slackness appa-
rently prevailing in the office of the
Chief Labour Commissioner, New
Delhi” in an appeal preferred by the
Industrial Colliery, Dhanbad, against
the decision of the Central Govern-
ment Industrial Tribunal, Dhanbad.

(b) If so, do Government propose to
r&ake a statement regarding this dis-
pute,

(c) What steps, if any, are proposed
to be taken against those concerned.

The Deputy Minister of Labour
(Shri Abid Ali): (a) Goverument
have seen press reports of the judg-
ment referred to by the hon. Members.

(b) It appears that the Regional
Labour Commissioner Dhanbad held
canciliation proceedings on the 22nd
October 1949 and submitted a report
which reached the Chief Labour Com-
missioner on the 25th October 1949.
The report was, however, not trans-
mitted to the Central Government until
the 18th November 1949, Meanwhile
un the Tth November- 1949, the work-
vrs went on sirike, apparently under
the impression that seven days had
elapsed after receipt of the report of
the Conciliation Officer by Govern-
ment. The Industrial Tribunal and
the Supreme Court have held that as
the report was, in fact, not received
by Government until the 18th Novem-
ber 1949, the stirke was illegal.

Two factors appear to have been
responsible for falsifying the  belief
of the workers that they were going
on a legal strike after the expiry of
the prohibitory period mentioned in
section 22(1) (d). namely,

(1) that the Regional Labour Com-
missioner submitted his report to
Government through the Chief Labour
Commissioner and not direct, and

(2) that thcre was then no provi-
sfon, either statutory or administra-
tive, for informing the parties of the
date of receipt of the conciliation re-
port by the appropriate Government.
Soon after the present case came to
the notire of the Government these
defects were rectified. Necessary
instructiors were issued through their
letter No LR. 1(93) dated the 22nd
December 1949, a copy of which is
placed on the Table of the House.
[See App~ndix VIII, annexure No. 14.]

Under those instructions. the Con-
cillation Officer s required to submit
his report to the appropriate Govern-
ment direct within two days of tha

14 DECEMBER 1952

Oral Answers 1869

completion of the enquiry, copies there-
of being sent simultaneously to the
parties concerned, ‘and the appropri-
ate Government is required to inform
the parties concerned, of the date on
which it receives the report of the
Conciliation officer. Since the issue
of those instructions, no inconvenience
has been reported from any gquarters.
As, however, there is a lacuna in the
Act in that mo provisian exists for
enabling an interested party to know
the date on which a conciliation pro-
ceeding is to be deemed to have con-
cluded, it is proposed to make suita-
ble changes in the law when the Act
is next amended.

{c) The Chief Labour Commissioner
did not apparently expect such an
urgent and statutory report to pass
through him and had not made any
special arrangements for dealing with
them. It may also be mentioned that
the Chief Labour Commissioner had
returned from leave only on the 25th
October 1949, ie. the very date of
receipt of the Regional Labour Com-
missioner’s report, and had to deal
with much accumulated work. Govern-
ment do not, therefore, consider any
special action necessary beyond draw-
ing the attention of the Chief Labour
Commissioner to the need for expedi-
tious disposal of work.

Shri N. P, Sinha: May I know if
seven hundred or more employees will
have to face and bear the consequences
of an illegal strike which became
technically illegal, under most unfortu-
nate circumstances?

Shri Abid Ali: It is a fact that
they went on strike which has been
held to be illegal.

Shri N, P. Sinha: Section 26 of the
Industrial Disputes Act provides for
illegal strikes or lock-outs, one month’s
imprisonment or fine or both. May T
know whether they are going to be
prosecuted because the strike has been
technically illegal?

Shri Abid All: No, Sir, there is no
such possibility.

Shri A, N. Vidyalankar: In view of
the following remarks of the Supreme
Court Judge that this hardshaip had
been thrown upon the employees for
no fault of their own, what special
stens are Government going to take to
save the workers from bearing the
consequences of the illegal strike?

Shri Abid Ali: No action has been,
or is proposed to be taken against the
workers for having gone on strike.
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Shri B, S. Murthy: May I know
what steps Government propose to
take in order to remove the lacuna
wiiich has resulted in the strike of the
workers being termed ‘illegal'?

Shri Abid Ali: I have already stated
that administrative instructions have
been issued, No hardship has been
reported; if any hardship still exists,
we will take appropriate actiom

Shri A. N, Vidyalankar: The hon.
Minister stated that the Chief Labour
Officer had returned from leave on
that day, there were arrears of work
accumulated and therefore he could
not attend to this matter. Ig it not
a serious matter and somebody else
also must have been responsible for it.
Has Government enguired whether
any other officer also was responsible
for this and, if so, what steps Govern-
ment propose to take to expedite dis-
posal of such important work, which
.may not result in serious consequences,
in future?

Shri Abid Ali:
tion for action.

Shri Nambiar: May I know whether
Government are persuading the em-
ployers to pay the workers for the
strike period?

Shri Abid Ali: No, Sir.

LATE ARRIVAL OF CALcuTTA MAmL mv
MADRAS

IV. Shri Natesam: (a) Will the Min-
ister for Railways be pleased to state
whether it is a fact that the Calcutta
Mail due in Madras on the 13th
December, 1952, arrived after a delay
of six and half hours, and was held
up on some stations between Raja-
mundry and Madras?

(b) If so, at what stations and by
whom was it held up?

(c) Was any damage caused to the
Mail, and what was the amount
involved?

(d) What steps are proposed to be
taken to prevent a repetition of such
occurrences?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Calcuita Mail due in Madras at 6.50
hours on the 13th reached at 13-30
hours. ik., 6 hours 40 minutes late.

(b) The train left Waltair right time
and reached Rajahmundry four
minutes late due to loss on run:

Detained at Nidadavolu 57 minutes
for crossing trains which were
= badly delayed.

I note the sugges-
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Detained between Nidadavolu and
Tadepalligudem 194 minutes
at all the three intermediate
stations and between stations
due to alarm cifain having
been pulled, removal of wash-
ers from wvacum hose coup-
lings, disconnecting electric
couplings and damaging glass
shutters of carriages.

Detained between Tadepalligudem
and Bezwada 29 minutes due
to alarm chain having been
pulled, 7 minutes for en-
gineering restrictions and
crossing of trains.

Bezwada 103 minutes waiting for
relief engine due to failure of
the train engine of the Cal-
cutta Mail which is scheduled
to run through.

Between Bezwada and Bitragunte
13 minutes due to cautious
driving through stations.

Between Bitragunta and Madras
3 minutes made up.

Total loss on run 403 minutes
minus 3 minutes made up.

Arrived late 400 minutes ie. 6
hours 40 minutes.

(¢} Yes, by breaking of glass shut-
ters. Exact amount involved is not yet
known, but is not expected to be heavy.

(d) Detentions other than ‘engine
failure' due to interference with the
trains by mobs creating disturbances.
Prevention of repetition of such occur-
rence is essentially a law and order
problem for the State Government who
are fully aware of the position.

Mr. Deputy-Speaker: The hon, the
Railway Minister like to make a state-
ment on this.

The Minister of Railways and Trans-
port (Shri L. B, Shastri): Sir, trouble
in a sporadic form started on the 8th
instant, with demonstrations at a
number of railway stationg such as
Guntur, Narasapur, Tadepalli, Muddan-
uru, Palakol. The mobs held up trains
by standing on the track and pulling
up alarm chains. '

The position deteriorated further on
ihe 13th and the 14th, narticularly on
the Berwada-Rajahmun.ry section, At
Bezwada on 15th December, after
about 6-30 p.m. a big crowd mobed the
station and did not let the Delhi-bound
rand Trunk Express proceed, and
later extended their activities to the
station office and the carriages. They
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forced the Railway staff out from their
places of work and did not allow any
work to be done or trains to pass for
about 24 hours,

The disturbances reached the climax
on the 16th. At about 9-30 a.m., the
‘mob went into the Control Office and
the Office of the Assistant Transporta-
tion Superintendent, Movement, and
stopped the staff from working. Goods
sheds and parcel offices were looted.
Section 144 has been promulgated and
the situation is reported to be under
control. The Grand Trunk Express
mentioned earlier left at about 7-30
p.M. on the 17th.

At Anakapalle, wagons were looted,
cabins were set on fire, and the track
was interfered with.

At Nellore one passenger bogie coach
was set on fire. Rails on Pennar
bridge were removed. They have since
been restored by the Railway.

At Bhimavaram, level crossing gates
were smashed; telegraph, signal and
electric wires were cut; windows and
name-board were smashed; the pump-
ing engine was slightly damaged; the
overhead water tank wag emptied; and
passenger wvehicles were damaged.

At Guntur, the goods shed and the
parcel office were looted and damage
to railway property was caused.

At Godavari, the mob attempted to
get fire to the station building.

At Ongole, signals were pulled down
and obstructions placed on the track.
Track keys were removed for about
three-fourth of a mile.

At Waltair, heavy damages were caus-
ed to track and Railway equipment and
Loco shed stores were damaged

Arson and looting at stations and
from loaded wagons, damage to Rail-
way equipments such as signals and
track, interference with rolling stock
and telegraph wires on varying scale
were indulged in at many other sta-
tions and also on the branch lines
i:pnnecting with the North-East main
ine.

Trains services were disrupted badly
on the North-East line between Bez-
wada and Waltair and also on its
branches.

There was considerable dislocation
of train services on the Waltair-
Cuttack section also.

No injuries to any staff have so far
been reported, Owing to the local
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officers and staff being fully occupied
with the emergency, it has not been
possible to make a reasonable assess-
ment of the extent of damages to the
railway and public property. At a
very rough estimate, it may be any-
thing up to Rs. 50 lakhs. Very close
liaison is being maintained between
the Railway Administrations, the local
Government and the local and Railway
Police.

The position is reported to be under
control and coming back to normal.
It is hoped that with effect from the
19th instant some of the important
through trains, wviz, Madras-Calcutta
Mails, Grand Trunk Expresses and the
Madras-Puri passengers will resume
running by the normal routes. These
trains will carry armed escorts.

Shri Natesan: Were trains coming
through Rayalaseema area also simi-
larly held up?

Shri L. B. Shastri: I am not aware
of that, Sir.

Shri B, S. Murthy: Tanjore also?

Shri Nambiar: That is due to
cyclone.

-

Dr. Rama Rao: May [ know if all
this expression of indignation of
Andhra is due to the failure of the
Government of India to come out with
definite steps for the formation of the
Andhra State?

The Prime Minister (Shri Jawahar-
lal Nehru): Hon. Members opposite
gerhaps know more about it than we

0.

3-15 p.M.
FORMATION OF ANDHRA STATE

V. Shri Raghuramaiah: Will the
Prime Minister be pleased to state in
view of the grave situation fast de-
veloping in Andhra and the necessity
of assuring the Andhra public that
their cherished goal is in sight what
immediate steps Government propose
to take towards the early formation of
the separate Andhra State?

The Prime Minister (Shri Jawahar-
lal Nehru): Sir, In furtherance of the
statement I made in the Council of
States on the 9th December, 1952, and
in terms of that statement, the Gov-
ernment of India have decided tn es-
tablish an Andhra State consisting of
the Telegu speaking areas of the
present Madras State, but not includ-
ing the city of Madras, and intend to
take early steps to this end in accor-
dance with Article 3 of the Constitu-
tion. Government are appointing Mr.
Justice K. N. Wanchoo, Chief Justice
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of the Rajasthan High Court, to con-
sider and report on the financial and
other implications of this decision and
the questions to be considered in im-
plementing it. Mr. Justice Wanchoo
will report by the end of January 1953.
On receipt of this report, Government
will take other necessary steps, they
are anxious to avoid all possible delay
in establishing the new State. They
hope that the establishment of this
State will be brought about with the
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friendly co-operation of all the people
concerned.

Shri Nambiar: In view of the state-
ment made by the Prime Minister, will
the question of forming an Aikya
Kerala, a separate Kerala province be
considered?

Mr, Deputy-Speaker: It does not
arise out of this question.
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HOUSE OF THE PEOPLE
Friday, 19th December, 1952
The House met at a Quarter to Eleven
of the Clock.

[MR. DepUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

11-23 AM.
LEAVE OF ABSENCE

Mr. Deputy-Speaker: I have to in-
from hon. Members that I have receiv-
ed a communication from Shri Chandi»
keshwar Sharan Singh Ju Deo, reques-
ting that as he is unwell he may be

« granted leave of absence from all the
sittings of the House during this Ses-
sion,

I have received another letter from
Dr. Shaukatullah Shah Ansari that he
has been laid up in bed for more than
a month and a half and hence his in-
ability to attend the present session of
Parliament.

Is it the pleasure of the House that
permission be granted to the two hon.
Members to be absent from all the
meetings of the House during this Ses-
sion?

Leave was granted.

PAPER LAID ON THE TABLE

DEecisioNs ON ESTIMATES COMMITTEE'S
RECOMMENDATIONS

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): I beg to
lay on the Table a statement showing
the decisions taken by Government on
the recommendations of the Estimates
Committee’s Fifth Report on the Cen-
tral Water and Power Commission and
Multi-purpose River Valley Projects,
promisea in reply to starred question
No. 150 asked on the 10th November,
1952. [Placed in Library. See No. P~

101/52.]
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COLLECTION OF STATISTICS BILL

The Minister of Commerce and In-
dustry (Bhri T, T. Krishnamachari):
I beg to move for leave to introduce a
Bill to facilitate the collection of statis-
tics of certain kinds relating to indus-
tries, trade and cemmerce,

Mr. Deputy-Sepaker: The question is:
“That_leave be granted to intro-
duce a Bill to facilitate the collec-
tion qf statistics of certain kinds
relating to industries, trade and
commerce.”
The motion was adopted.

Shri T. T. Krishnamachari: I intro-
duce the Bill.

COFFEE MARKET EXPANSION
(AMENDMENT) BILL

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari): I
beg to move for leave to introduce a
Bill further to amend the Coffee Market
Expansion Act, 1942, .

Mr. Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill further to amend the
Coffee Market Expansion Act,
19‘2.'l

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
duce the Bill.

CENTRAL SILK BOARD (AMEND-
MENT) BILL
The Minister of Commerce and In-
dustry (Shri T. T. Krishnamacharl): I
beg to move for leave to introduce a
Bill further to amend the Central Silk
Board Act, 1948.

Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Central Silk Board Act, 1948,

The motion was adopted.

Shri T. T. Krishnamachari: 1 intro-
duce the Bill.
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RUBBER (PRODUCTION AND MAR-
KETING) AMENDMENT BILL

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari): I
beg to move for leave to introduce a
Bill further to amend the Rubber (Pro-
duction and Marketing) Act, 1947.

. Mr. Deputy-Speaker: The question
5.

“That leave be granted to intro-
duce a Bill further to amend the
Rubber (Production and Market-
ing) Act, 1947.”

The motion was adopted.

Shri T. T. Krishnamachari: *I intro-
duce the Bill.

RESOLUTION RE. FIVE YEAR
PLAN—Concld.

Mr. Deputy-Speaker: The House will
now proceed with further discussion on
the following Resolution moved by the
hon. the Prime Minister:

“This House records its general
approval of the principles, objec-
tives and programme of develop-
ment contained in the Five Year
Plan as prepared by the Planning
Commission."”

I thought there would be discussion
for one hour but it has been i2duced
by the short notice questions. I will
call the hon. Minister at 12. I will
allow Members who have not spoken
yet five minutes each.

Shrimati Maydeo (Poona South):
I am very thankful to you, Sir, for
allowing me at least five minutes. I
feel it is a privilege to support the
Resolution placed before the House. I
had heard with interest and care the
speeches made by the Opposition par-
ties imr the last few days but I thought
that when they attacked and criticized
the Plan, the words did not come from
their hearts but from their mouths be-
cause befire resuming their seats they
could not but appreciate the toil and
the pains' the Planning Commission
Members had taken to place before
thig House such a comprehensive Plan.
As the time at my disposal is very
short, I wil! just take up the points
which I want to say. I agree with
Dr. Mookerjee and the hon. Minister
that health is of utmost importance to
cur country and some more allocation
should have been made. At the same
time I feel that the amount allotted for
the indigenous systems of medicine is
far less than it should be. Out of
Rs. 17,87,00,000, only Rs. 35 lakhs have
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been allotted for the indigenous sys-
tems of medicine which include the
Ayurvedic, the Unani, the Homoeopathy
and the/ nature cure. I think that
even it was accepted by foreigners that
indigenous systems of medicine are, of
course, very valuable and important.
It is stated in the Report of the Health,
Survey and Development Committee—
3rd volume of the Bhore Committee—

“The fact that indigenous medi-
cine plays such a very important
part in the life of the Indian people
is frequently minimized or even
ignored. And yet it represents a
very tangible reality that must be
faced openly whenever plans are
elaborated for improving the health
conditions of the country particu-
larly since its population is grow-
ing rather than diminishing. New
indigenous schools are being found-
ed. They are subsidised by the
Governments in several Provinces.
The Osmania University of Hydera-
bad has a Medical College which
is a Unani Medical College. The
Medical Practitioners’ Act of Bom-
bay of 1938 admits graduates of
indigenous schools to the Medical
Register.

At first sight it seems strange
that these ancient indigenous svs-
tems are able to compete with
modern scientific medicine. It was
not strange in the 17th and 18th
centuries when the two worlds
first entered into contact. At that
time European medicine was deve-
loping new theoretical foundations
but in practice, in the treatment
of disease it was hardly more
effective than Greek, or Hindu, or
Arabic medicine. But today?
Nobody can deny that scientific
medicine during the last hundred
years has made tremendous strides.
Bacteriology and immunolugy have
permitted us to combat communi-
cable diseases most effectively and
to eradicate many of them.
Modern surgery is able to save
thousands of human lives that
would have been lost only fifty
Years ago”.

That means it would not be proper to
under-estimate the modern bacterio-
logy and surgery, but at the same
time we must take care of our ‘indi-
genous systems so that they may not
die. I would like to say that the Go-
vernment has made real efforrs and
appointed Committees after Commit-
tees, first the Yodh Committee, then
the Chopra Committee and then the
Pandit Committee but even after their
reports are out, for the last four five
years things are at a standstill. In

*Introduced with the

previous recommendation of the President.
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sritﬁ_.' of their optimistic views and con-
clusions of all these Committees, the
Government appears to be reluctant
to deviate from the established rou-
tine. It may be perhaps due to the
dogmatic attitude or a sort of fear
complex. This deviation would be a
parently incongruent with the esla
Iishulag systems of medical relief in the
world.

I will just say another point and
finish my speech. I find that in the
Five Year Plan Rs. 65 lakhs are al-
lotted for research on tami]ﬁr planning
and when I read some of the lines in
Volume II, chapter XXXII, 1 find this
rhythm method mentioned therein. I
am afraid that some more lakhs will
be wasted on a method which is not
a method at all. It will be an utter
folly to go behind any method which
will not be useful and which
will not give out the results or reduce
the population of the country, even by
minug one per cent, I just had a mere
rhance to be present at a lecture in
Poona by Dr. Abraham. It was a
great surprise to me when he said that
he did not advocate the rhythm method.
He did not suggest it for India. Many
people were under the impression that
Dr. Abraham had to do something
with thkis method but he said, “I had
no choice. I was sent on behalf of the
WHO exclusively to propagate this
method but I would like to point out
that this is not going to help at all.”
During the rhythm period when there
is the most urgent desire to ask the
people to abstain is like telling a man
to fast when he is dying with hunger.
So. I can assure you that there is no
reason or no necessity for finding out
any new methods or for making re-
search. What is necessary is that
there should be sufficient number of
clinies which will be readily available
for advice to all the poor people or
village women in our country and

. they should get the materials for con-
traception at a very cheap rate. We
should manufacture those materials in
our country instead of spending money
on research about methods. which are
not new, at all and which are known
to all the people.

I would have liked to say something
about social welfare also; but I have
no time.

Shri N. Somana (Coorg): At this
stage of the debate, it would not be
necessary or proper for ‘me to enter
into a discussion of the principles un-
derlying the Plan or touch any details
contained in the Plan. In the first
place, it is my duty to pay a tribute
to the planners and all the officers con-
cerned for having produced this plan,
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which in my opinion, gives a correct
and practical pictufe to the whole of
our country as to what the Govern-
ment and the people ought to do during
the period of the Plan and the years
to follow. There may be imperfections
in the Plan; but I do not think it is
necessary to quarrel over that. As
the hon. the Leader of the House said,
planning is a process; it ig not static.
At every stage, not only the Members
of this House, but also the country at
large can have a say in the matter
and any changes and alterations can
be made so far as the Plan is concern-
ed. Generally, if that is aceepted as
the basic principle of the Plan, it ought
to be our duty to accept this Plan as
a whole and give our full support to
this Plan and see that it is put through
as qQuickly as possible. '

In this connection, I have to make
one or two observations so far as the
agricultural problem is concerned. I
feel that the question of production of
food has been left in an uncertain state.
From the Planning Commission’s re-
port, we filnd that neither have the
targets been definitely fixed, nor the
periods. Our experience of the Grow
More Food campaign has been rather
sorrowful, If the same state of afairs
were to continue, I do not think that
our goal of achieving self-sufficiency
in food wihin the period of the Plan
will be possible. A more definite
scheme should have been made. 1
think it is possible to lay down defi-
nite proposals so that the States may
be in a position to put through their
schemes as early as possible. Especi-
ally with regard to minor irrigation
schemes, a definite period ought to be
fixed by which time the States should
be able to push through their schemes
iand thus help to solve the food prob-
em.

So far as the land policy is concern-
ed, to which some reference has been
made, my humble view is that at this
stage it would not be very proper to
disturb the middle or small owners of
land. We may take up the aquestion of
the large scale holdings so that beyond
an upper limit., whatever it is, the bal-
ance may be distributed For instance,
take the case of a tenant at will. The
Planning Commission has recom-
mended that in the course of five
years, if the owner is not in a position
to come back and cultivate the
land, the tenant, will have a right
to take over the land. My humble
submission ig that if such a law
is to Bbe Iintroduced, it would cer-
tainly disturb the whole system of
cultivation. Every landlord, simply
because he has to take over possession
of land at the end of four years. will
come back and occupy the land. I am
sure there will be disturbance in the
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cultivation and the very object with
which we have started this Plan will
not be achieved. It is my view there-
fore that for the gresent. so far as the
first Five Year Plan is concerned, it
is better to leave these small and
middle owners and only deal with the
question of large owmers.

On going through the whole of the
report, I was sorry to find that not
much attention had been paid to hor-
ticulture. Coming from uth India,
I have to state that at least 25 per
cent of our daily food consists ,of
fruits and vegetables. The Planning
Commission has only devoted two pages
for that. They have not taken up
this matter seriously. Especially with
regard to fruit cultivation, I am sorry
to note that they have not laid down
any deflnite programme. It is absolu-
tely necessary that more attention
should be paid to fruit cultivation,
especially fruits like oranges, apples,
etc. There is a great scope for im-
provement in this direction.

Next, with reference to the Chapter
on Forests, I feel that sufficient atten-
tion has not been paid. They have
given a very valuable report containin
several pages of statistics. But, ?
feel that definite proposals have not
been made. They have divided the
forests into four regions. So far as
the southern region is concerned. it
has got vast potentia'ities which have
not been properly investigated. As my
hon, friend Mr. Nijalingappa pointed
out yesterday, Malnad, coming under
the southern region of forests has not
been given sufficient attention. The
potentialities are so great that they are
bound to produce enormous wealth.
I hope this problem may be examined.

One other matter I have to refer to
and I have done. In the matter of
irrigation and power projects, so far
as my State of Coorg is concerned, I
am sorry to state that no attention has
been paid either to agriculture cr irri-
gation or power. There are many
schemes which have been examined
and which have been recommended by
my State, but they have not even been
referred to. There is. for example,
the Barapole hydro-electric scheme
which will have power not only to my
State, but also to the State of Madras.
It is cn the West coast. It is capable
of producing about 36,000 kw of power
which will be able to supply electri-
city to my State and to she West
coast of the Madras State. I hope the
Planning Commission will consider
this project as a necessity and include
it in this Plan.

Mr, Deputy-Speaker:
Ram; three minutes.

Lala Achint
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wyey wfew o () « Iamean
wgeg, & fan QAugwm a@ v
g g | feedww v (displaced
persons) & ak ¥ ¥ 7 W §
f§ g& << (chapter) # foar
g & mage 7 feeder oEw
9T ¥7 9@ Tar a9 fwar g, s09

M wAT owAT Rj43uY F o

F7 fgar g | g8 F Fora FT TS
¥ T arst & foq ot aga @+ fear
TATE | A A BVF & FE( AT § |
ag it wg1 @ & fF TaAAT g8 adY
¥z aF {5 AN fFad Fogaa
A | I 7 N faege gage
(Auid) & Az & axvar & fr Fri
77 A7 Y ST AT | ST 7 FEgAw
wreAT g f dee qrferr & smadt g
g g & fgfafedss  (rehabilita-
tion) ¥ gaTfews wTEAAz A Y §9
FT & I § &Y AFAREAT &1 ATAT § |
& aawar g ag a@ 3% afi )
AT BUTS J AT TAAHT T TF FHraF
qATT Tfed Y7 98 FHITA AT GHAT
2 IT F BT H( ATEHT T AGAY

FHAGIA (compensation ) & arX
#, gt 97 /T Sra@w (problems)
# feegm (discuss) fagr g =g
9T & @waan g i maddT 3 € sqar
& T §, 3fFT StAar 7 am @y
aran 2@ 91 i s s (Plan-
ning Commission) fegfafed=w
¥ for $8 swar gev @) FeifE
# srar § 5 At e o 1w
art 7 #r§ farar 7 &, foe of
# wgar § f5 madqT g@ A oW
o F7 2 fF mafiz a
®TH g, q% A3 wEgAAw feqrdr
(Financial Resources) ¥ satfuw
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T FTEE (compensate) 3,
AT F qE FTARAT AT HA TG Y

&, q, @ B 7 gy ar g d@r

adt g1, SfFT o amar gart wmEw
fafrex ama & fpar o1 39 9%
TaRe T @) :

1§ # TF AT AT Fg TR
g, S wree #Y famrfeai & ak &
s 7 w1 fr q7aT F o Ay 2,
g T 997 & | 3few g7 v et
g f5 37 & fo garfaw add sowme
feg g form & S & =T SAE
(planners) % foq =gr &Y 1 St
a7d g, ar fafaeey, fet fafreec §,
qifeadzdt ¥Ry &, a1 aifsamz
¥ Yd & oY 97 FE & 3O @nE,
L -ATSHA), TER AT, AT ST F
TiHt ¥ #9 ¥ W G© 7 9= f
gz o F F, T BEN A A&
Ty awdr t 1 & gEflg T §
fe ot aFr & qa=T w@Wr § I7 9
e feqr st |

wh AT aw@eE ...

gaveqw wpwea: AT faTz g g

oY KW R ¢ F 3T GO T
@UE | A g4 q AT § g FIR
(corruption) ¥ warfew® | 37
fod & 78 s« *7a § 5 wgi 39 &
(plan) # &=< agy afr T ard
A A7 wrfam A o7 @ E qE A
AT fRar o T8, F98 T LA
forar o @T € | SfF T T Fr 3@ AW
q& Qa1 AT qgar § 5 98 a9 w1
TF QA AT FE A FATHF A
AT @I 3 | AT I F AT FT A4
FT R E, 9T FT AN FTL R E,
¥fea 1> Iq AXF Ag A ¥ Frerford
TG AT FT [ FOWT & | T A WS
Ao fag W § T@ FET q |
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e &1 ¥ fAwrfed | 9T
9 &1 qOwT a8 § 7 g AR
ARz F1 UF QRT FTma fregae
( Anti-Corruption Tribunal )
FATEq, AT I & wragd foaq 93w §,
Tt W G F I fregas amed | {5
I #1 A1 g% f5q g | wwer ag fe
ag fesyaen gz wieitewa (Proceed-
ings) gfrfigz (initiate) #¢ &%,
g ag i 78 a9y grasw (Summary
trials ) #T 8%, AR W 7@ fF
[ EHE YT AT GF | WU =4O §
fi 3T gW /T FLT AT AT BT FHIRAT
¥ g FW T AT FHATE) ZR N
W & fed v #agy w98 ARk NA
& arefial &) T q@m A6 e
Nag g fe wg e I
whHfdaga i §1 s
FqATT ¥ 4 =S QRT wTWA
fegae ad Al g Ay R A
ot frar S Y TT W FET HEATEY
grit | JX dfed ot &7 AT & S
¥ fod agm owdr @, ¥ it o w7
AT g STt qr, AW W ATy
fesd & foR, it awg & qowan g
fis o o Y Wt a agfiaw &
FC I AN fagarw g x@wew &
WA® w A W e A e
qESAT FRIT

& =g g o wa iAo
s fear a7 | )

Shri Nambiar (Mayuram): It is at
the fag end of the second year of the
Five Year Plan that I am given an op-
portunity to speak on the Five Year
Plan, and- that too for five minutes,
Mr. Deputy-Speaker: Other hon.
Members have taken sufficient time,
Shri Nambiar: Yes, Sir, I know that,.
My point is about labour, In the
Plan it is stated that labour must be
contented with what they get or evem
less, and they must work for more
production, ée that they should pro-
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duce more at a lower wage level for
the benefit of the profiteers. And the
Government are unable to get the
profits from the profiteers. ‘That is
the policy enunciated by the Five Year
Plan. And they also state in the Five
Year Plan that there must be an in-
dustrial peace and harmonious work-
ing relations. What -is this “harmoni-
ous relations” that they want? They
say:

“As a last measure, differences
should be resolved by impartial
investigation and arbitration. At
times, the State may even have
to intervene and impose a settle-
ment. Although the efforts of the
parties should be to secure inter-
nal settlement of disputes.”

And they say:

“Direct action on either side
which violates this obligation
should be punishable by law.”

That means that you impose a set-
tlement on the worker and if he does
not accept it, he will be punished by
law; he will be sent to jail. This is
how you treat the worker and you
want whole-hearted support from the
working classes of this country to
make this Plan successful. With re-
gard to the unemployed labour in the
countryside, with regard to those mil-
lions and millions of agricultural work-
ers, you have no plan. They will con-
tinue to starve. and you want their
co-operation. You want the co-opera-
tion of the starving millions to whom
you cannot give any employment, the
co-operation of the workers whom
you threaten to send to jail if they do
not accept your imposed settlement,
and you want co-operation from the
middle-class employees.

With regard to the middle-class em-
ployees. you state in Chapter XXXIX
the JPlan:

ad hoc enquiry con-
ducted by the Dlrect;.gte Gene-
ral of Resettlement and Employ-
ment last year illustrate the posi-
tion of the employment opportuni-
ties for the technical and clerical
*  personnel...... This means that of
" every 100 unemployed technical
persons, only about 12 persons
could be provided with jobs, while
in the case of clerical jobs the
vacancies were only 4 for every
100 unemployed registrants. This
indicates that. while the problem
of unemployment amongst the
technical personnel is serious
enough, in clerical cadres it is at
least thrice as bad.

‘The first Five Year Plan lays
an emphasis on increasing agricul-
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tural production and at the same
time creating a base for future
industrial expansion. This limits
the immediate expansion of em-
ployment opportunities for the
educated unemployed,”

For the educated unemployed you
are not going to give any satisfaction
or any employment. Therefore, I ask,
if not to the agricultural worker, if
not to the industrial worker and to
the educated unemployed, then to
whom are you going to give relief
through your Five Year Plan? You are
going to give relief, I know, to your
own followers, the Landlords and the
big bourgeqis class.

You say that Rs, 400 crores of
money is kept for communications in
the Plan, With the Rs. 400 crores are
vou going to produce more or start
more railways? What the plan says
is that they want to repair the old
outmoded engines and locomotives.
By 1956, 2,092 locomotives are to be
replaced; 8,535 coaches and 47,533
wagons are to be renewed. Therefore,
there will not be a single mile more
on the railway, and all this money is
to be spent for renewal. Renewal
means that Rs. 200 crores of maney
will go to the British companies who
produce the locomotives now. In
Chittaranjan you say that you are
going to produce locomotives, but
here is the agreement entered into
with the Loco Manufacturing Co. of
England, which states at the end:

“The L.M. Company has under-
taken to manufacture locos com-
pletely with the parts and boi-
lers to be manufactured here in
terms of agreement with the tar-
get date of five years, i.e., 1955.
-Each .year some minimum quota
has been fixed so that after 5
years, 120 locomotives and 50
spare boilers are to be manufae-
tured by the India made parts
by the trained staff.”

The Plan promises that by the end
of 1956 we will get 300 locomotives
from Chittargnjan, but here the
agreement which you have entered
into with the Loco Manufacturing Co.
of England, states that at the end of
1955 there is a possibility of 50 spare
boilers and 120 engines to be produc-
ed in India. Subsequent to that, I
have got information from Chittaran-
jan that they have said that even
what has been promised is impossi-
ble. Therefore, they have to go back
upon what the British compan of
marufacturers already promiseci So,
this is the Plan. _ o
The Plan says that Rs. 170 crores
of revenues the Railways must con-
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iribute. The Railway every Year con-
tributes Rs. 32 crores for interest
charges. The Railway every year
contributes Rs. 30 crores for general
revenues. Apart from this, they have
now to contribute Rs. 170 crores to
the general revenues for the success
of the Plan. And what does it pro-
mise to the Railway worker? The
Railway 'worker cannot get a single
pie more. He will be told that there
will be retrenchment. He will be told:
“If you ‘misbehave’, if you say that
you want more wages, then there is
the law to impose an award on you
which if you do not accept, you will
be put in jail.” This is the promise
that you give to the worker,

Let not my friends here under-
stand that we this side of the
House are against the Plan, but we
are telling you that without the help
and co-operation of the millions,
without the help and co-operation of
the toilers of this country, you cannot
make any Plan successful, There-
fore, what we say is: Make your Plan
in such a way that you will get the
willing co-operation of the masses, and
then you can go forward. Therefore,
it is wrong to say that those who non-
<co-operate with the Plan will do <o
at their own peril. The point is you
bring in a Plan which is not work-
able, wkich it will not be possible to
implement successfully. And then you
put the fault on our side, and you
say: “Here are the Communists, here
are the Socialists, here is the Opposi-
tion, and because of their ‘non-co-
operation’ the Plan has failed." You
do not want to give anything more to
the worker and to the people, and you
want after five years to say against
ug that these fellows have spoiled it.
Therefore, you think that a.fter 1956
you can go to the electorate’ and say:
“We were thinking of doing some
good to the people, but these fellows
are responsible for its failure, There-
fore, you must vote for us so that we
will see that something is done at least
in the next five years, These fellows
are the betrayers.” This is the politi-
cal game which you want to play, and
you say we are against the Plan.
Think well and go ahead with a Plan
which will be accepted by all and
which will get their willing co-opera-
tion. If you make your plan suitable
to them, and change it, the whole
country will be behind you. Then you
can go ahead,

Shri Lakshmayya (Anantapur): Sir,
I am the only Member to speak on
behalf of Rayalaseema, May I be al-
lowed to speak?

Mr. Deputy-Speaker: The hon.
Member may speak.
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Shri Lakshmayya: I am grateful to
you for the opportunity given to me
to speak on the Plan, for five minu-
tes, at least on behalf of Rayalaseema
which is a chronically drought-strie-
ken and famine-ridden area.

The Plan is the best of its kind in a
democratic State based on democra-
tic principles, and it is to be imple-
mented by democratic methods and
peaceful means.

The Plan is a complete and com-
prehensive one designed to achieve
progress and development in all
spheres of activity. It is first and fore-
most an attempt on the part of the
Government to organise the nation's
resources, men, money and materials,
to promote industries, and transports
and develop social and other nati-
building activities, such as education
and public health. However best and
however comprehengive the Plan may
be, it has not done due justice to the
backward tracts in the country, par-
ticularly to Rayalaseema which is a
famine-ridden area. Rayalaseema,
you are aware, Sir, once was a land
of plenty and prosperity but now unfor-
tunately has been reduced to a
‘famine Zone' and it has rightly been
observed, that the ryots of Rayala-
seema, before they emerge from ovne
famine are engulfed by another. It
has been like that for the last one
century and the foreign rulers have
neglected that area purposely, to sup-
press the rebelllous and strong spirit
of Rayalaseema people, lest they
might create some trouble.

Mr. Deputy-Speaker: What are the
suggestions of the hon. Member?
Everybody knows all this.

Shri Lakshmayya: Now, to develop
the economic growth and prosperity
of this backward tract, I request the
Government to constitute an econo-
mic Board with statutory powers for
the formulation of schemes and the
execution of irrigation projects in
these areas, and provide it with ade-
quate funds by the Centre as well as
the State Governments for a limited
ggriod of ten years. If this is done,
ir. I am sure, the area will really
become a land of plenty. In Rayala-
seema, at present, agriculture is a
gamble in rain though the land is very
fertile, I would therefore suggest that
irrigation facilities should be provid-
ed for this area, and large as well as
small scale industries should be start-
ed before long. I come from Ananta-
pur which ranks first in a alphabeti-
cal order and stands first in poverty
also among the Rayalaseema districts.
When the hon. Prime Minister. who
is also the Chairman of the
Commission recently visited that dis-
triet, we requested him to take up the
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Tungabhadra High level channel as a
famine work and include it in the
Five Year Plan. But unfortunately our
voices were not felt. Again we made
a representation to the hon. Minister
for Planning to take up this scheme
but to no effect. You can feel the ur-
gency of providing drinking water
supply to millions of people in a num-
ber of villages in the districts of
Bellary and Anantapur, in several big
towns like Bellary, Uruvakonda, and
Guntakal, where there has been
scarcity of drinking water, for a
long time; and you consider the
question of feeding the mouths
of millions of people in the dry
districts of Bellary,
and Cuddapah; and also you think
over the important problem of elimina-
ting the standing famine from thewe
three districts. If the Tungabhadra
High level channel is taken up, it
would irrigate three lakhs of acres of
land., Not only would it solve the
problem of drinking water, but also
solve the food problem in that area to
a great extent. After all, we are mak-
ing a request only for food and water,
which are the basic needs of any peo-
le. At least, now, it is not too late,
t may be included. The ‘Chambal
project’ has been included, recently
and it is our misfortune our project
does not find a place in the plan, Sir,
this project will uplift the backward
area, and afford some protection to
the unfortunate people of Rayala-
seema. Our request may be reconsi-
dered with sympathy and kindness.
Give us the ready hand, not the ready
tongue. Any amount of sympathy will
not fill the bellieg of starvinﬂ people.
Use the means, God will give the
blessings for my ‘Rayalaseema.’ As
for this Plan trust in God and do
the right, and go ahead. Then our
Plan will achieve great success.

Mr. Deputy-Speaker: Now I call
upon Mr. Nand Lal Sharma. He will
be the last speaker before I call upon
the hon, Minister.

Shri P. N. Rajabhoj (Sholapur—
Reserved—Sch, Castes): Give me only
five minutes, Sir.

Mr. Deputy-Speaker: I have given
enough time to all hon, Members.

Shri P. N. Rajabhoj: I am very
sorry I could not get any time.

days for discussion, and I cannot call
all the 500 Members of Parliameant
even with the best of intentions. I
have tried to adjust the time between
all sections of the House.

An Hon, Member: Within this time
we could have been accommodated.
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Mr, Deputy-Speaker: Mr. Nand Lal
Sharma.
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W€ FYorT Ty 7 AdY e &, & A
g 5 a7 a% oy 78 adf <, v W
Feqmr §F arer Ad & | I e
Iz &% T T FIT ATX { A9 F7
8T I ¢, AT =@ S A1 g A
ATY FY AT AT AR & | AT F FE
TET Qo A awrE § fra ¥ za
T4 (violet) arr ¥4 Xe (red)
AT N7 (green) AT #r T8 AT
# faer T g 5% &7 faorg F¢ @9,
¥ AT QAT FA A gAan faorg
HTY &Y AT |

The Minister of Planning and
irrigation and Power (Shri Nanda):
I feel deeply grateful for the extent
of praise and the degree of support
which the Plan has received in this
House and outside, There is hardly
one important feature of the Plan
which has not met with a wide mea-
sure of approval- In the wvolumes of
the Plan, vast amount of material
has been assembled. This fact has
been given very liberal recognition
by one Member after another. The
Planning Commission's stress on food
self-sufficiency, the amount of at-
tention that has been paid to agri-
cultural development, irrigation and
power, have been very widely wel-
comed. The Planning Commission’s
land policy opens a new chapter in
agrarian relations and this feature
has also been appreciated almost
unanimously. Significant improve-
ment is sought to be made in res-
pect of unemployment situation
through measures connected with ex-
pansign of village industries and
small-scale Industries.

{PanpiT THAKUR DAs BHARGAVA in the
Chair]

The construction of common pro-
duction programmes has been notic-
ed with very great approval in other
respects too.

Take the question of labour policy.
In spite of what we have heard just
a little while ago, the new basig for
industrial relations evolved by the
Planning Commission (An Hon.
Member: ‘Reactionary’) has had
wide aceeptance on the part of those
concerned.  (Interruption).
not now dealing with the labour
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problems and 1 will not be distract-
ed. On any other occasion I wil
take it up. In the matter of housing
for industrial workers—I cannot say
that it 1s very adequate provision—
but it does make a very large im-
provement on the existing conditions.
What we are doing in the matter of
basic education, control and eradi-
cation of malaria, has been com-
mended. There is so much else also
which forms common ground, the
increased provision for basic indus-
tries and transport, the provision
for scarcity affected areas, for ‘local
works, for minor Irrigation. Still
who can deny that there has been
opposition to the Plan, from the dis-
agreement expressed here? But, one
thing should be noticed regarding dis-
agreement. If you scan all the speeches
that have been made, you will discover
that whatever has been provided,
whatever is being offered, is accept-
able. Nobody would have anything
taken out of it, But they say that
it is not enough. More is asked for
in every direction. I can under-
stand that attitude. I myself would
agree with it. It cannot be helped
at this stage. It may be that if we
all co-operate not only in carrying
out the Plan but in overstepping
the target of the Plan much more
can be done, If less is done, be-
rause some people do not give their
co-operation, then we shall all
suffer. Most of all, the common
man, the poor man on whose behalf
we all speak here, will suffer. This
is the peril for all of us.

I would now address myself to
just a few of the major issues raised
in the course of the discussion. Ob-
viously, I cannot take up for an-
swer all matters of detail, nor can I
deal with the numerous references
to local problems, projects and diffi-
culties, ot that they are not im-
portant, but there would be other oc-
casions, and other ways of doing
them justice. However, I think I
should clarify the position regarding
one or two general aspects of the
matter, We have heard that there
is dissatisfaction in some  States.
That dissatisfaction wag expressed
here abundantly. The complaint is
that provision has not been made for
a number of very important schemes.
Some of the schemes were specifical-
ly mentioned here. In connection
with that, I have to make this point
that the programmes of the States
are the minimum, not the maximum.
It should be possible for any State
to enlarge the size of its Plan if it is
in a position to find the additional
resources, provided that the imple-
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mentation of all that is already in-
cluded in the Plan is assured. Fur-
thermore, certain increased alloca-
tiongs which were provided in the
Plan could not be distributed in res-
pect of the different States—minor
irrigation, local works, scarcity-
affected areas, community projects
and some other allocations also.
When they are distributed as among
the different States, several things
which now do not appear there,
would be found there and the size
of the Plan for the States will cer-
tain'y rise further. Thinking parti-
cularly of the case of UP. which
was referred to here, I might point
out that it should be possible to
remove the discrepancy between the
size as announced and as provided
for here on that basis, It may apply
in different degrees to other States.
For example, take the question of
Bengal. There you have the Ganga
Barrage and several other projects.

Coming to the criticism which has
been levelled at the Plan, I feel, and
say so in all humility, that it does
not raise any very serious problems.
It leaves the Plan intact. I do not
mean to say that no flaws were dis-
covered or pointed out, or that no
useful suggestions were made, or
that nothing was said that we need
pay heed to. There was much, but
my point is that so far as the prin-
ciples, objectives and programmes of
development contained in the first
Five Year Plan are concerned, these
things for which the approval of the
House is being sought remain un-
affected.

I would like now to take up the
contents of the Plan in relation to
the various points of criticism. A
Plan to be acceptable must satisty
certain fundamental tests. I shall
ut these tests before the House.
F‘lm and foremost, the Plan must
adopt a correct approach. The ap-
proach, of course, comprisegs both
the objectives and methods, and the
¢hoice nf methods and selection of
objectives. Secondly, a Plap must
be an adequate Plan, It must make
the fullest use of the resources of
the nation. At tdhe'mede tltr:q. it
should not be so designed as incur
excessive risks. The third test is
regarding the balance in the Plan.
Is it a balanced Plan? 1Is its scheme
of priorities sound? Lastly, a Plan
must be an effective Plan. It must
be a workable Plan and under that
head several tests come in. Take
the first—the question of approach
to the Plan, are some who
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question the very basis of the Plan.
What is right for us is wrong for
them. With them, there is no use
arguing. I am referring particular-
ly to the remark made by the hon.
Member, Prof, H. N. Mukerjee who
said that this Plan has no philosophy
proportionate to the needs of the
country. As far as I can recollect,
these were his words. It may be
that our philosophy and his philoso-
phy are not of the same kind, but
we have a philosophy which meets
the needs of the people and which
also is suitable to the conditions of
this land. We can only justify that
by the results, by the fruits, of the
Plan, Whatever may be our differ-
ences regarding that, it is no use
misnaming whatever approach the
Plan offers. Calling it a Plan «f
status quo, a Plan that perpetuates
inequalities, a capitalistic Plan, etc.
is not correct. It is not a Plan of
status quo. It is a forward looking
Plan. It is a Plan for change. It is
a Plan for technological change, for
economic change, for social change.

Shrimatj Renu Chakravarity
(Basirhat): What do you do for ra-
ducing rural indebtedness?

Shri Nanda: If there is time I will
deal with that question also. It is
not as the hon. Member Shrimati
Sucheta Kriralani said a capitalistic
Plan with slight touches here aud
there. It is not a question of slight
touches. It is a radical Plan. It
is a Plan which seeks the abolition
of privileged and unearned income.
It aims at realising social and econo-
mic equality. It seeks to provide se-
curity for the people and raise their
standard of living,

Shri B. 8, Murthy (Eluru):
Constitution has said th(at. e She

Shri Nanda: I have not followed
the remark, but I need not attend to
it. Possibly, the meaning is that al-
I{louzh we say 50, we do not mean

0]

Shrimatj Sucheta Kripalanj (New
Delhi): You have left the private
sector untouched,

Shri Nanda: I will come to the
private sector also.

The idea of my hon. friend’s re-
mark is perhaps that we are paying
lip homage to this principle but are
doing nothing about it. It is not
correct, It not denled that to
achieve an object of that kind
certain s have to be taken, an
environment, a new environment,
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has to be created, the institutional
framework hag to be changed and
Dew methods of economic organi-
sation have to be evolved. That is
all quite true. And this is what
the Plan has done. It has ex-
amined the implications of this
approach and set out the lines on
which we are to advance. It ac-
<epts the fact that the economy of
the country has to be transformed;
it accepts the fact that the State has
to play a crucial role; it has to take
up increasing responsibilities; it has
to initiate development; it has also
to take various steps to bring about
social and economic equality, Various
things connected with that are inter-
spersed throughout the Plan,

I may cite a few of these just to
illustrate that it is not simply an
idle aspiration, but is meant to be
implemented. In the Plan hon, Mem-
bers will find in varioug places re-
ferences to the new set-up that must
be evolved, co-operative organisa-
tion, new cadres, etc. Without that
hon. Members on that side or this
may say anything. But nothing can
happen. The other essentials are re-
organisation of agricultural system.
land policy. examination of the whole
question of the system of distribu-
tion, State-trading, etc. Another es-
sential factor to which I would like
to invite the attention of hon. Mem-
bers is “progressive socialisation of
agricultural marketing and proces-
sing industries in rural areas through
the agency of co-operatives”, There
is reference to finance in several
paragraphs. And finally it has been
brought out very clearly that the
whole mechanism of finance, includ-
ing insurance and stock exchanges
have to be refitted into the scheme
of development, the Plan, and this
is not to depend on the private
motive.

Further, regarding fiscal policy, it
has been stated that it should aim
at enlarging the public sector. The
Plan also refers to the private sector
and public enterprise with a view to
reduce inequalities. Hon = Members
know that the recommendations re-
garding death duties have already
been adopted. But the consequence
of that is not fully realised. It has
been brought out that a high rate
of progression in income-tax rates,
the structure of controls to regulate
‘prices and profits, death duties ran
make a significant contribution to-
wards reduction of inequalities.

With regard to capital formation
and savings, it has been very pro-
nouncedly stated that the Planning
‘Commission prefers not individual
sgavings, not even corporate savings.
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because it is realised that corporate
savings in the conditions of today
means concentration of economic
power in certain hands, in a few
hands. Therefore the “preference of
the Planning Commission is for co-
operative savings. These are a few
references which hon. Members can
themselves make in those volumes
and they will find these and several
other things.

It was said that whatever we may
say, the speed is so slow. It may
take a hundred years and yet we may
not have reached the goal, That is
not true, We are not believers in
gradualism, We want rapid change.
But there is one qualification. It
must be rapid of course, but there
should be orderly development. Sub-
ject to that condition that there
should be orderly and peaceful
development, let us go as far as we
want, as fast as we can. But I do
not agree with those friends whose
conception is that there is no change
unless things start toppling around
them, unless there are upsets, al-
though it may take years thereafter
to repair the damage. I do not con-
sider that speed fast really, wh:re
if we try to hasten, make forced pro-
gress, we come to a situation where
we have to go back—we go forward
two steps, we have to go four steps
backward. It happened in the coun-
try where planning started.

Shri Meghnad Saha (Calcutta—
North-West): The hon, the Prime
Minister has on many occasions said
that industrialisation has to be a
forced march.

Shri Nanda: I was referring to an
experience in recent .history that it
does not do any good to a country
to try to force pace. In those ear-
lier years their agricultural produc-
tion went down by 50 per cent., be-
ffuse of extravagant experimenta-

on.

An Hon. Member: What country
are you referring to?

Shri Nanda: It is very well known.

I am thinking now of our country,
its future, and I can state with confi-
dence that we are laying down strong
foundations for a really good, stable,
strong superstructure. The founda-
tion is invisible and it takes time to
lay a strong foundation. No one can
say that nothing has been done
while the foundations were being
completed. Without foundation what
happens is that you build, it comes
down and again you build. We do
not want to build like that.

I have got another point in mind
in relation to the Plan. Tﬁe hon.
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Member from Gujerat the other day
said: “If you do not want private
enterprise, tell us now, Why keep it
in suspense? Abolish it if you want
to.” He said that we should know
that the country will suffer, because
we have not got the machinery, v-e
have not got the personnel and we
will make things worse. I have to
inform him that in the first place
let us not equate private enterprise
with capitalism. There can be pri-
vate enterprise which is not capital-
ist enterprise. There is room for
large numbers of small individuals
working in their own way. There is
also room, and should be increasing
room, for co-operatives. What I am
thinking of 'for the future of the
country is that large-scale trade,
large-scale industry will be run on
behalf of the community; and small-
scale industry, cottage industries.
retail trade will be in the hands of
the co-operatives.

That does not mean that there is
going to be no function for the kind
of private enterprise that is now a
part of the economy of the country
as it stands now. As long as we do
not find an alternative which sub-
serves the interests of the communi-
ty better, we will let them remain.
The moment an alternative is found
which serves the interests of the com-
munity better, there will be no hesi-
tation in making the change, And I
am sure that the members of that
section of the community will them-
selves, for the greater good of the
nation, accommodate themselves and
help to enable us top carry out
that programme better, than it
would otherwise be, by the help of
their experience. Meanwhile, as
long as they are there, we recognize
that they should be enabled to func-
tion effectively, that they should not
be harassed. But they should of
course be properly controlled in the
interests of society. This is the posi-
tion so far as that point of view is
concerned.

I was surprised to listen to an-
other criticism of the Plan from the
Gandhian view-point. I am also
supposed to be a person having some-
thing to do with the Gandhian out-
look, It was stated that the Plan
goes as far away from the Gandhian
outlook as anything can be. This is
quite wrong, I can say with confl-
dence that this Plan embodies as
much of that outlook as is possible
in the circumstances of the country
now. When we see in the Plan the
amount of concentration on the re-
gources and energy on the rural
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sector, food self-sufficiency, land re-
form, cottage industries, village in-
dustries, small-scale industry, basic
education—when we take all these
things together they make a very
sizable part of the Plan. 1 have
absolutely no regrets on the score.
If anything more can be done there
is the willingness to do it. A start
has to be made. Along the lines
where the progress is smooth and it
succeeds, we can go much further in
that direction. This is the first test
regarding the approach of the Plan.

The second is: is the Plan adequate,
the size of the Plan, the scale of pro-
gramme of development? There are
two sets of views on that: One is a
rather pessimistic view. It was re-
flected very prominently in the
speech of Dr. S. P. Mookerjee,
namely that this is too high an ex-
pectation, how can we waste re-
sources of this order. (he to20k out
one after another) the revenues of
the State, it is not possible to raise
all these taxes, loans: no hope. Then
he came to deficit financing, He says
it is something which is abominable.
Then, as regards external aid, he
and several others feel that this is
a very risky affair; so we cannot
really raise the resources which we
have provided in the Plan, So the
position is, according to him, that the
i’_es%urces of the Plan cannot be rea-
ized.

There is an extension of that
view-point. I heard some hon. Mem-
hers saying—I do not remember the
names— not only that you will not
he able to raise the taxes, ete. but
that you should not try to do that,
do not try to raise more taxes.
people will resent it, do ndbt borrow
because it is inconsistent with self-
respect to borrow, and so on. And
it was said that targets will not be
realized. That was also very strongly
asserted here.

One argument brought up in that
connection was: where is the pur-
chasing power, we have attained the
targets regarding cotton, jute, sugar,
ete. This is what was said. This is
not true. We have not, Not in the
matter of cotton; not in the matter
of jute; and even in regard to sugar,
if we take gur and sugar together,
no. But the point made was having
been able even in regard to these
two or three to increase production,
the people cannot consume Iit.

This point has been very adequate-
ly dealt with by my colleague, the
Finance Minister, that if the pur-
chasing power ig really at sucn a low
ebb it will be reflected in the price
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level, and that will be the oppor-
tunity for an enlarged deficit finan-
cing. Therefore, purchasing power
can be poured into the economic sys-
tem. The purchasing power arises
there. (Interruption). I understand
this point, and if the hon. Members
do not understand that, it can be
explained to them at greater length
on some other occasion.

Shri B. S. Murthy: Dr. Schacht’s
economics!

Mr, Chairman: I would ask hon.
Members not to interrupt him. Let
him proceed,

Bbhri Nambiar: We cannot under-

stand; that is the difficulty.

Shri Nanda: Sir, my time is being
encroached upon. Is it really such a
difficult feat? The Plan says that all
that we are attempting to do is. five

r cent. of the income is at present

eing utilised for investment, and
We propose to raise it to 6-3/4 per
cent. by the end of the five year
period. How do we do it? Every
year, of the additional income we
take away 20 per cent. only. And
that gives us this. (An Hon. Mem-
ber: What?) The order of investment
which is being visualised by the Plan.
Not only that, But of the rest of
investment in the country...... (Inter-
ruption). Sir, these are matters on
which it is not a gquestion of simple
vocabulary; it is a question of under-
standing of a different kind. It was
in the name of the peasant. We
were told the peasant is indebted,
the peasant is living in straits, how
can you make him pay more, how
can you have additional indirect
taxes? All that we are taking out,
as I explained, is from increased in-
comes. There is no question here,
so far as the Plan is concerned, of
curtailing the standards of consump-
tion though it should not be. I
imagine hon. Members there might
support a programme of that kind
for they are bringing up again and
again: how much cloth at the end of
flve years, how much food at the end
of five years? They should know
that more of that means the less of
investment.

Shri S. S. More (Sholapur): Is it
not the object of Government to
utilise the increased income for rais-
ing the standard of living in India?

Shri Nanda: It is one hole out of
which two things flow in two direc-
tions. It can flaw into consumption,
it can flow into investment. The more
it goes into consumption, the less . in
investment, Increased consumption
and investment not to the same ex-
tent, Sir.
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Mr. Chairman: I request the hon.
Members not to make a running com-
mentary on what the hon, Minister is
talking. It disturbs the line of
reasoning and snaps the thread of

- thought. If hon. Members have any

objections, when the Minister finishes
his speech, they may put questions to
him, and it is not fair that on every
word uttered by the Minister, a com-.
ment is made.

Shri K. K. Basu (Diamond Har-
bour): Comments and clarifications,

Shri Nanda: We are questioning the
preparedness and the capacity of the
people to pay. I am sure if the situa-
tion is explained to them, if they rea-
lise that what is being taken away
from them goes back to them four-
fold, will increase their prosperity,
their standards, then the people will
be glad to pay, They will not grudge
to pay but- what each one of us will
and how it will spare the other pro-
visions, is a matter for each one to
choose and decide, At the same time,
Dr. S. P. Mookerjee. who does not
happen to be here now, on the one
side tells us “limit your objectives.
do not fritter away your resources,
do not be top ambitious” and then he
tells us again just flve minutes later
“do these things”. How many things
he asks: “clear all the slums of the
in filve years, rehabilitate
everybody, give employment to all the
middle classes, have rural housing,
have more of the consumers goods,
have more basic industries”.

Shri Gadgil (Poona Central): On
the top of it the Ganga Barrage.

Shri Nanda: Dr. Mookerjee says
“more education., more provision for
tubercu'osis”. All these things put
together will mean five to ten times....

Shri B. S, Murthy: On a point of
order, Sir,

Several Hon, Members: No point of
order,

Mr. Chairman: What is the point of
order?

Shri B. S. Murthy: Can the hon.
Minister misquote Dr. Mookerjee in
his absence?

Shri Gadgil: Who is responsible for
his absence?

Mr, Chairman: The hon. Member
has no right to say that. If Dr. S. P.
Mookerjee was here, he could con-
tradict or give personal explanation.
It is a question of finding out what
Dr. Mookerjee said and what the hon.
Minister is saying. The hon. Mem-
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[Mr, Chairman]

ber has no right to go into that ques-
tion. When the hon. Minister is in
;h? rtnid.::l.l':2 of {niilmspeech. itisis not
air to interrup . There o
wery little time for the hon. Minisntg
to reply.

Shri B. §. Murthy rose—
Several Hon, Members: No, no.

_ Shri Nanda: I was only recapitulat-
ing the observations of Dr. S. P,
-Mookerjee. The record of his speec

can be referred to for that. He said
“do not be ambitious, reduce your
largets, do not do all these things”
and on the other side he wants all
these things should be done. This is
what I have said. I will now come to
the other set of views,

[MR. DEPUTY-SPEAKER in the Chair]

The other point of view is that what
‘we are attempting is too little. They
may lightly talk of the figures of in-
crease in the national income given
in the Plan, they may ridicule five
per cent. in flve years and they may
'say “In 27 years the income will

doubled but who will be alive for 27
years?” Sir, this was made clear
that in the first place this doubling of
our capital income is really trebling
the income.
possible, if there is enough co-opera-
tion, to reduce that period to 20 years.
Twenty years for doubling the per
<capita income which means 15 years for
doubling the income of the country.
‘The hon, Member, Prof. H. N. Muker-
jee made a remark which I am still
not able to understand. He said in
27 years this country will be coming
‘back to the position it occupied in
1938. This is something which I can-
not comprehend but I will not stop
for any explanation on that now. Is
it possible to very much accelerate
‘this rate? After this flve year period
‘'what do we propose to do? We are
taking 20 per cent. of the additional
income during this period of five years
and then we step up to 50 per cent.
‘of the additional income so that 8-3/%
becomes 10 per cent. in about ten
years and 20 per cent. at the end of
this period. Twenty per cent. for pur-
poseg of investment is no small thing. Is
any alternative suggested to us? Sup-
pose we agree that we will raise the

scale of development, the order of
investment? What are the means
suggested for that? Of course, this

«cannot be the means for raising con-
sumption which is being urged again
and again,

One other thing was suggested. We
should tap the profits of private in-
dustry. Actually there must be some
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very serious misconception about the

size of those profits. I have got the
figures here—1950-51: Rs, 08 crores.
Of this Rs. 40 crores were collected

by way of tax, Rs. 24 crores dividends
and Rs, 34 crores retained. This,
compared with the size of the invest-
ment, is a very large figure and then
we leave this in the private sector,
we also leave with it certain obliga-
tions and responsibilities. The pri-
vate sector has to perform those obli-
gations, It has to make the invest-
ment, It has to run that sector. So,
there is really no favour shown to the
private sector so far as this aspect is
concerned.

Shri H. N. Mukerjee
North-East): On a point of personal
explanation. I take advantage also
of the presence of the Finance Minis-
ter, I said in reference to the profits
of the jute industry,~I am quoting
what I actually said.

Mr. Deputy-Speaker: Leave alone
the records. What does the hon. Mem-
ber want to say by way of personal
explanation?

Shri H, N. Mukerjee: He referred
to the quantum of profits which has
been mentioned by certain Members
of the Opposition, I had referred to
a certain flgure, Rs. 50 crores for the
jute industry and I have referred to
that figure with the qualification
which this record will show that the
jute industry could make it and it is
the Capital of the 5th of April
which shows it.

Mr. Deputy-Speaker: The hon.,
Member may remember that the Fin-
ance Minister said that he does not
agree with that, and that is an incor-
rect flgure according to him_ There-
fore, there is no misunderstanding so
far as this matter is concerned, He
does not agree.

Shri H. N. Mukerjee: I submit
there was some misunderstanding, I
referred to the possible profits in the
hands mainly of foreign capitalists.
(Interruption). He referred to pro-
fits actually made. There is a mis-
understanding. The Finance Minister
talks about profits actually made. I
referred to proflts potential which
they themselves admit, which are in
the hands of foreign capitalists whom
we can treat in a particular fashion
if we wish to do so.

Mr. Deputy-Speaker: There is no
misunderstanding so far as this s
concerned,

An Hon. Member: Misquotation.

(Calcutta
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Shri Nanda: This is not a matter
whl'r:h-has advanced beyond the stage
of judgment; this could be examined
and re-examined.

Another aspect touched frequently
by hon. Members and which is being
shown up as a deficiency of the Plan
is the aspect of employment, We
have been told that our Plan is not a
Plan for employment for all. It is a
Plan for employment for all. Only
there is no claim being made that
employment will be given to every-
body during the course of the next
three years. That is not possible in
any kind of a plan under any kind of
system.

Shrimati Sucheta Kripalani: No-
body expects that.

Shri Nanda: Nobody expect full em-
ployment for everybody during the
next three years. But, we expect
full employment for everybody
during the succeeding Five Year
Plan, and every flve year period is
going to improve the position more
and more rapidly. What exactly is in-
volved in this question js employ-
ment. Taking this five-year period,
really is it a small achievement? In
the chapter on employment some cal=
culations have been made. They are
not complete. From the fact that in
the rural sector production is going
to be increased and al' the resources
are going to be applied to increase
irrigation, have we reckoned how
much it will mean in the matter of in-
creased employment? I have got
some flgures worked out, But, I
think I should not take up the time
of the House in giving an idea as to
what actually it amounts to.

Some Homn, Members: Give it.
1 p.M,

Shri Nanda: Execution of minor
irrigation works which will cos! about
113 croreg will provide additional
employment for about 60 crore man-
days. It is not possible to work out
in terms of units, that is. so many
persons emp'oyed, because our prob-
lem of unemployment in the rural
areas is largely a problem of under-
employment or disguised employ-
ment. Reclamation and land develop-
ment programmes will cost 35 crores
and wil' create employment for ten
crore man-days. Thirty lakh persons
will get employment as a result of
this. The provision of irrigation will
result in intensive cultivation and
increased employment to the mem-
bers of 60 lakh families cultivating
20 mi'lion acres which will benefit
by the rrigation schemes. Extension

of cultivation to 7-4 million acres will

441 P.S.D,
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provide full employment for about
seven and a half lakh families. In
addition, intensified cultivation mea-
sures including use of improved seeds
and fertilisers, manu es. ete., are ex-
pected to call for increased efforts to
the extent of 25 per cent. or 30 per
cent. per worker for at least 25 per
cent. of the agricultural population by
1955-56. This is not a very insigni-
ficant achievement, when as a result
of the implementation of these pro-
grammes these results ccme abuut.

I come now to the question of pri-
orities. As I explained earlier, pri-
orities are not questioned. All that
we have offered and all that is in=
tended to be done is acceptable, The
only question is, do more of these
things, and all other things. That is
really not a question of priorities, but
it is a question of raising the size of
the Plan, As I have already explain-
ed, in the circumstances of the coun-
try, this is the best that can be
attempted.

Now, I come to the fourth test, the
effectiveness and workability of the
Plan. Is it 8 Plag at all: that was the
question ralsed time and again. The
hon. Member Dr. Syama Prasad Moo~
kerjee and other Members also, said
that it is only a bundle of schemes
and wunless it is hundred per cent.
planning, it is no planning; that we
must have crop planning and all kinds
of planning covering every aspect of
our economy. We are told that we
have not made a survey of the man-
power resources.

Shri Damodara Menon (Kozhi-
kode): Shall we continue after
Lunch, Sir?

Mr. Deputy-Speaker: We shall go
on now. I will allow this time for
re-assembling, I will finish this Re-
solution before we disperse. The
same interval we shall have for
Lunch, @s usual. We will it till 1-30,

Some Hon. Mempers: There are
amendments.

Mr. Deputy-Speaker: The amend-
ments will be put to vote,

Shri Nanda: One serious charge
made against this Plan was that if
we are really planning, it should
offer a solution for all the problems
and difficulties of the country, that
this Plan does not do that, and that
this Plan does not alsn create all
kinds of statistical and other equip-
ment which js, in the eyes of those
who have read text books about
planning a pre-requisite of planning.
My own view is *hat in the circums-
tances of this country, it would be
over-planning. We do not need gll
that at the moment. It would take so
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many years to complete that kind of
basis for planning that we might in
the meanwhile have wasted precious
opportunities for years and years.

I now come to a very important
question. the question of public co-
operation, Its importance cannot be
exaggerated. It is only on the basis
of widespread agreement and large
scale co-operation of the people that
a Plan of this kind can be accom-
plished. In respect of public co-ope-
ration, we were again and again
being told that we cannot expect
public co-operation in a full mea-
sure, Why? It is said that our adminis-
tration is such that it arouses auti-
pathies. that jt creates antagonisms
between the people and the adminis-
tration. One  particular  feature
which was stressed was corruption.
We recognise that there is an
amount of corruption and that cor-
ruption must be eradicated. tackled
effectively and removed in order to
create confidence among the people,
to create more confldence. This as-
pect of corruption has been thorough-
ly gone into in the Plan. Various re-
medies and steps have been suggest-
ed. Corruption in the relations
between the administration and the
people is one thing, Then there is
another kind of corruption, which is
not bribes paid to officers, but the
funds of the State are embezzled.
Some illustration was given here and
some clarification was called for. 1
am not concerned With that at
the moment, but I woud just like to
point out that although corruption of
that kind may be of sufficient volume
and it n be tackled very
strongly, this other kind is not of
such huge proportions as what was
stated here in the House yesterday
would lead one to believe. I only
wanted to say that in fairpess to
those who are concerned.

Then the question of administrative
efficiency, I do not want to take up
the time of the House, There is not
enough time. I will state the fact
that a very great deal of care has
been taken i1n the study of that pro-
blem and a series of recommenda-
tiong have been made which, taken
together, must lead to a very great
deal of levelling up of the efficiency

of administration, I will not take
time on that issue. I want to consi-
der now a much more important

question that was raised. That was
the enthusiasm of the people. How
can you enthuse the people? I have
still. not beem able to understand
what is wrong, and why we should
not be able to enthuse the people if
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we want to. The essence of the Plan
is that the essential needs of the
people wi'l be met more and more.
It a country which is now in the
grip of scarcities and has to depend
on food from outside, can set before
itself a goal of self-sufficiency iIn
food, it is not a very small thing by
itself. There can be nothing which
will create more enthusiasm for
those millions of people working on
the land than the sight of water.
These are the figures here of the
dcreage which is going to be brought
under new irrigation by minor irri-
gation works and major irrigation
works, That is going to increase the
production. That is going tg increase
employment not only directly on the
land, but also. as a result of the
greater availability of raw materials,
employment in various other occupa-
tions. in factories small and large;
and also in the tertiary sector So,
it is not something which is very
negligib'e. If we only put it properly
to the people. thev will understand
it. because it affects them. and they
know what it means for them. It
is on'y a question of making an
appeal to them, bringing the know-
ledge to them of the implications.
Of course, when the thing comes,
they will see it, but before it comes
and when the attempts are being
made. let not those attempts be
thwarted by misrepresentation of
what the state of affairs js.

Then it was said in respect oi the
issue of public co-operation. that it
i1s not a national Plan. But. before
I rome to that, I want to dispose of
a rather delicate aquestion. the ques-
tion relating to the Bharat Sevak
Samaj. Again and again, hon. Mem-
ber; made oObservations which were
entire'y  inappropriate, unapplicable
to the situation. and had no bearing
on realities, It is said that the
Bharat Sevak Samaj has received
money from the Governrgent, Not
at all. We have no money at all
really. It is said that the Bharat
Sevak Samaj is going to be provided
with rupeeg four crores under the Plan.
That also I do not see anywhere.
The money al'ocfited for social wel-
fare activities may be spent through
any agency. There may be scores of
agencies. Whichever is most suited
for a particular purpose may be
selected. (Interruption).

Mr. Deputy-Speaker:;
been sufficient discussion for five
days, He need not interrupt now.

Shri Nanda: ] remember all the
auestions that were raised in my

There has

L3
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presence, and I have also seen the
records and I am answering all the
Questions. (Interruption).

Mr. Deputy-Speaker: Let there be
no running commentary.

Shri Nanda: It is stated that the
Bharat Sevak: Samaj 1s an auxiliary
of the Congress, that it is a friend of
the Congress, and that it is not really
a non-political organisation, Hon.
Shrimati Sucheta Kripalani at least
was fair so far as the persons with
whom she is in contact here dealing
with the Bharat Sevak Samaj were
concerned, and conceded that they
want to have it kapt on a non-pnliti-
cal plane, But the charge is that all
over people in strategic positions are
Congressmen, and that it is really
intended to develop the influence of
the Congress. It is a matter of detail,
but since the question was brought
up, I refer to that. Before any kind
of set-up was created. an attempt
was made to secure the names of
conveners from all the parties who
were associated. and [ personally
again and again asked for names
of persons who could be in-
troduced into this work, but
at that stage minds were not
made up altogether, and no sugges-
tions were made of names of persons
whp could be selected for this work.
Even now, let us take the list of the
conveners in the various States. I
bhardly find a very active Congress-
man in the list of conveners. If
there are some here and there be-
cause nobody else could be found. I
do not think that it is anything for
which we should apologise.

Regarding the Bharat Sevak Samaj,
I wish very humbly to state again
that we should not condemn it out
of hand on certain assumptions. It
is something which the country
needs. a non-political. non-official or-
ganisation which will engage itself
in constructive activity where all
parties can come together for things
which are for the good of the nation.
it we cannot do that in a demo-
cracy, if we must go on only flghting,
and if we cannot meet for construc-
tive purposes, democracy will be in
very serious jeopardy. What I was
pointing out was that if at a certain
stage for certain constructive pur-
poses co-operation is not forlhcoming.
it is a different matter, but actually
on a point of fact, there is nothing
to warrant the kind of inferences
that have been drawn. (Interruption).

AT Yo Yy > wgne (faerage)
mﬁaﬁtﬂ‘ﬁlﬂml
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Mr. Deputy-Speaker: The non.
Member is not the only hon. Mem-
ber in the Opposition. A number of
things have been stated here. The
hon. Minister is answering various
points that have been raised and
doubts that have been created, No
hon. Member need take that all the
arguments are against him. The hon.
Minister may kindly go on,

Shri Nandua: It was said that this
Plan was not a national Plan; that it
was a political stunt; that it was a
Plan of the Congress Party. So far
as those whq were concerned with
the preparation of the Plan are con-
cerned, I can say categorically that
there was no kind of narrow political
view at al! present in their minds.
It is not at all a Plan which has been
made with a view to serve the in-
terests of any party. No questions
of the interests of any party are
involved in it. I do not see
where and now the question
arises, because as I said. the reaction
regarding the things which I enume-
rated was that they were good things,
they should be done, and that more of
them should be done. So, where does
the question of any party interest
arise there? If all the things are
such that they can disagree with
them mostly, then there is no ques-
tion that there is a separate special
point of view of the Congress Party
which is going to operate in the im-
plementation and formulation of this
Plan. It is a national P'an in the
sense that in the first place, it was
worked out in relation to the needs
of the whole nation. Secondly, it
was publicised, and information
about the Plan went out to all parts
of the count:y, und the reactions,
opinions and suggestions that result-
ed, reflect the minds of the people of
the country. Between the period of
the draft outline and that of the final
Plan, there were consultations in
which the hon, Members who spoke
in that strain were associated. ow
it is rea'ly odd for them to say that
though they were associated im that
manner, their views have not found
full place. Let the hon. Members
examine the contents of the draft
outline and the contents of the final
Plan. They will see evidence of the
impact of whatever thonght and
whatever opinions emerged during
this period. They may notice their
own suggestions also finding a place
in the document,

Shri Nambiar: All underground.

Shri Nanda: 1t is not possible for
every suggestion of everybody to be
accommodated in the Plan. No Plan
cou'd be formulated on that basis.
Even within a party, it may not be
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possible to accommodate every view-
point, Therefore to the best possible
extent, to the utmost extent, every
point of view was adjusted. Actusl-
ly when criticism was made. nothing
tangible was pointed out, which real-
ly went contrary to the expressed
opinions of the hon. Members who
had taken part in these consultations.

I understand that the House wou'd
be rather restive, and 1 should not
take much more time. There were
several questions raised, to which
answers are being demanded, and 1
can give those answers, but I would
not take up the time of the House
now, There will be other occasions
for that.

1 should, in conclusion, just sub-
mit that it is not the intention to put
up this Plan as something which is
perfect. It is not at all perfect. It
has many flaws. We are aware ~f
those flaws. Some of them are inevit-
able in the present circumstances.
But there will be always an effort to
improve it. It is a blueprint. It is
possible that everybody might find
some little thing here and there, with
which he cannot entirely agree.
Several things can be adjusted in
course of time,~as we go along. Those
who are in a mood to help and co-
operate in reconstructing the coun-
try’s economy, will find a good deal
to do, and a great deal of room and
opportunity ror work of the most use-
ful, kind, It is not a very spectacular
Plan, it is not a very big Plan. that
is true, But it is big enough. It is
not an easy Plan; as the hon. Prime
Minister said, it is going to need the
utmost effort on the part of all of us,
to work out and realise and imple-
ment the Plan. The tasks and the
targets of the Plan are of no mean
order. Yet they require the utmost
application of energy on the part of
all of us, to achieve those targets.
The objectives and proposals of the
Plan were not conceived in any
narrow party-spirit. It is an honest
Plan. I can say that with absolute
confidence that it is an honest Plan,
a straightforward Plan. It may be
that in material terms it does not
produce anything big immediately
though it does in that direction also.
But chiefly what we have In view as
the results of this Plan is that it
places before us the prospect of be-
coming bigger and better in rourse
of time, We need not remain in the
category of under-developed coun-
tries, and we can, as a result of this
Plan, a few years later. become a
fully developed country. We need
not depend on anybody, as a result
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of what is visualised for the next
three years. Just three years is not
a very long period. My humble ap-
peal to the various hon, Members
connected with parties here and out-
side is that it should be the endea-
vour of everybody to give his utmost
towards the successful implementa-
tio f this Plan. I have to think of

n‘Syama Prasad Mookerjee again,
because he said something very signi-
flcant, He said that the Plan has no
life, and that let the hon. Prime
Minister put iife intg it. It is not
one person who can put life info a
Plan of this kind. All of us have to
unite and then the Plan will become
a living thing. I place the Plan in
the hands of the people.

Mr. Deputy-Speaker: Except where
any hon. Member wants his amend-
ment to be put separately, I now pro-
pose to put all the amendments to
the vote of the House,

Shri Gidwani (Thana):
mine to be put separately.

Kumari Annie Mascarene (Trivand-
rum): [ want mine to be put separate-

ly.

Shri T. K. Chaudhuri (Berham-
pore): 1 want mine to be put sepa-
rately.

Shri Chinaria (Mohindergarh): I
want to say one sentence only about
my amendment.

Mr. Deputy-Speaker: He can't
make a speech now.

Shri Chinaria: Only one sentence.

Mr, Deputy-Speaker: This is not
the time for it. It is now over.

Shri V., G, Deshpande (Guna): I
want my amendment also to be put
separately.

Mr. Deputy-Speaker: What is the
hon. Member's amendment? What is

I want

its number? Hon. Members are not
sure about the amendments them-
selves. .

Gfew w& o ot SITSAE
gy, U AT UF duwa § o9
TAT L 9T & | § IFH a9y Sar
g
Mr. Deputy-Speaker: All right.

Shri Gidwani: My amendment also
should be put to vote.

Mr. Deputy-Speaker: I shall now
put all the amendments to the vote of
the House,
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Shri Chinaria:
amendment.

Mr. Deputy-Speaker: I shall put it
to the vote of the House.

The question is:
'I‘hai‘::1 the following be added at
end:

I withdraw my

“and congratulates the Planning
Commission ior their strenuous
lzla.bours and single-minded devo-
tion to the completion of their
task and further calls upon the
Government to take steps to en-
list the co-operation towards a
successful execution of this Plan
of every political and social or-
ganisation and of the public in
general whose well-being is the
vbj:ct of this Plan."

The motion was negatived,

_ Mr. Deputy-Speaker: The question
is:

That for the original resolution
the following be substituted:

“This House is of opinion that
the policy and the plan are per-
meated by a sense of over expeg-
tation and unwarranted optimism,
and the economic calculations
on which they are based will
inevitably lead to a disorganisa-
tion of the entire economic
system.”

The motion was negatived,
Mr. Deputy-Speaker: The question

15
(i) That for the words “recordg its
general approval of”’ the words ‘takes
into consideration” be substituted; ,and
(ii) that the following be added at
the end:

“but regrets that they fall far
short of a real effort to achieve
a social order for the promotion
of the wel.are of the people, even
as directed by Articles 38 and 39
of the Constitution.”

The motion was negatived.
Mr. Deputy-Speaker: The question

-

That the following be added at
the end:

“and congratulates the Plan-
ning Commission and aopreriates
the strenuoug efforts made by the
Planning Commission in the com-
pletion of its huge task and fur-
ther calls upon the Government
to take necessary steps to enlist
co-operation of all sections of the
public in this country, whose
well-being is the objert of this
Plan.”

The motion was negativet.
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. Mr. Deputy-Speaker: The question
182

That the following be added at
the end:

“but ieels constrained to ex-
press its disappointment at the
low targets fixed by the jplan
particularly for the increase in
the national income.”

The motion was negatived,

; Mr. Deputy-Speaker: The questioa
s:

That the following be added &t
the end:

“and suggests that for a proper
implementation and execution of
the plan and for creating fervour
in the country, the fo'lowing pre-
liminary steps should as soon
and as far as practicable be
taken namely:

(1) The introduction of more
and more responsible democracy
through formation of autonomous
statutory bodies in each village
union with M.UL.A's and MJUP.'s
as ex-officio members with powes
and responsibility to plan, or-
ganize and execute the pro-
gramme in their respective areas;

(2) voluntary levelling down
of the income and the way of
living of the upper urban clasg in
Indian 'ife by patriotic persuasion
and acceptance; '

(3) ruthless austerity measures
in the administrative sphere; and

(4) a renewed persistient ems=-
phasis on swadeshi and banning
import of all unnecessary foreign
goods in the jnterest »f nation.

The motion was negatived.
Mr. Deputy-Speaker: The question

That the following be added at
the end:

“but regrets that the plan lacks
proper emphasis on the preven-
tive side in the planning of
wealth and by giving undue em-
phasis on the foreign system of
the so-called scientific treatment,
has lost sight of the indigenous
and loca' methods of easy and
natural treatment which deserve
immediate research, publicity and
encouragement.”

The motion was negatived,

; Mr. Deputy-Speaker:
s:

is

The question

That the following be added a?
the ena:
“but regrets that in plannins
housing, the plan does not pro':
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(Mr. Deputy-Speaker]

vide for reconstruction of new vil-
lages by clustering together the
innumerable small. scattered and
out-of-the way ‘basties’ in the
rura' areas.” .

The motion was negatived.
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at a planned economy and are
devoid of any scope for a cen-
tralised economic planning, be-
sides being a total abstention
from making any attempt to
inaugurate or devise a policy or
scheme to establish a socialistic
order of things.”
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Mr. Deputy-Speaker: The question The motion wag negatived.

is:
That the following be added a: o= Drenty-Spsakec:  The Gusston
+ . *
¢ end: That the following be added at
“and congratulates the Plan- the end:
ning Commission for their labour . . -
and further calls upon the Gov- but is of opinion that the

policy and plan tend to severely
regiment the national economy
and lower the standard of living
of the bulk of the population.”

ernment to take immediate and
adequate steps to socialize the
means of production including
land to make the Plan a complete
success.”

The motion was negatived.

: Mr. Deputy-Speaker: The question
s:

That the following be added at
the end:

“and urges that Government
should include, the Kistna Valley
Scheme as recommended by the
Khosla Commission in the Five

The motion wag negatived.
ial\lr. Deputy-Speaker: The question

That the following be added at
the end:

“but is of opinion that ‘he
policy and plan do not envisage
any scheme to have the plan
worked out free from corruption
and waste.”

Year Plan and take immediate : :

.steps for the implementation of The motion was negatived. .

the same.” Mr. Deputy-Speaker: The question
The motion wag negatived. is:

" That the {following be added at
is:Mr. Deputy-Speaker: The question the end:
That the following be added at “but is of opinion that the

the end: policy and plan to effect a land

‘ . form is misconceived and por-
‘but regrets that the Five Year re
Plan suffers from several limita- tentuous Q{hveiy grave conseé
tions and 'ays stress only on pro- qzencest, “é' tou a pé'pper ]an 3
duction, paying very liltle atten- adequate data regarding an

ownership and distribution being

tion to equal distribution and to- prepared beforehand.”

wards providing gainful employ- . .
ment to fifty million unemployed The motion wag negatived.
and under-emploved. ar:i hence Mr. Deputy-Speaker: The question
fails to restore faith in the people is:

and to mo?iliﬂa the masses for That the
reconstruction. the end:

The motion wag negatived. “b
ut wishes to draw the atten-
Mr. Deputy-Speaker: The question tion of the Planning Commission

following be added at

is to the provisions made by it for
That the following be added at providing irrigation facility and
the end: other improvements in U.P. and

especially so in the Eastern parts
of it which are disappointing and
inadequate and urges upon them
to allot more funds for the pur-
poses aforesaid.”

“but is of opinion that the in-
dustrial policy is reactionary and
tends to continue and intensify
class domination.”

The motion wag negatived.

Mr. Deputy-Speaker: The question

That the following be added at is
the end:

‘“but is of opinion that the
policy and the plan do mnot aim

The motion wag negatived.
Mr. Deputy-Speaker: The question

That the following be added at
the end:

“but regrets—

is
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_ (a) that the Plan has totally
IRnored tn exammne and adopt
modern - trends of man-power
mobilisation which envisage the
integration of defence with socio-
€conomic planning;

(b) that the Plan has overlook-
ed the possibility of utilising the
deiengg organization not only
for national service in emergen-
cies but also for appropriate
nation-building activities which
do not hamper the efficiency of
military training;

(c) that the Plan has made no
provision for education and train-
ing facilities for the defence per-
sonnel to enable them to be re-
settled in civil life and to help
the implementation of the various
programmes chalked out by the
planners:

(d) that the Plan discloses no
programme for absorption of ex-
servicemen, with their training
and discipline, in the contemplated
socio-economic drive;

(e) that the Plan gives no indi-
cation of building up potential
nation-wide reserves, not only
for war emergencies but also for
civilian national-service activities;

(f) that the Plan does not seek
to enthuse the country for
national service by satisfying the
aspirations of every patriotic citi-
zen to be associated with national
defence:

(g) that the Plan has failed to
explore the possibility of manu-
facturing defence material re-
quirements as far as practicable
in this country, at least to save
foreign exchange;

(h) that the Plan, in indicating
priorities. has not adopted a uni-
tied approach, taking into consi-
deration not only the socio-econo-
mic but also the defence needs of
the~country; and

(i) that the Plan has failed to
attempt an integrated solution of
the various problems (including
those of the Backward classes and
the refugees) by correlating De-
fence with socio-economic pro-
grammes."”

The motion wag negatived.

Mr. Deputy-Speaker: The question .
is:

That the following be added at

the end:
“and suggests—

(a) that an agency of officials
and non-officials should be creat-
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ed in each group of villages to
advance loans and grants and to
help the villages with all possible
modern eqguipments and technical
guidance to increase the village
production and thus to utilise the
man-power in villages in building
our nationa] economy,;

(b) that our defence forces
should be utilised to execute our
First Five Year Plan as most of
the countries in the world are
utilising their defence force in
building their socio-economic
plans;

(c) that collective and co-opera-
tive farmingg should be started
among the Harijans, backward
classes and other agricultures
labourers in each group of villages
to improve the econonmiic condi-
tion of the poor class ol people
in villages;

(d) that ‘Ghata-prabha’ pro-
ject in Karnatak should ke includ-
ed in the First Five Year Plan,
and '

(e) that immediate.y new
sma'l irrigation projects and roads
should be wundertaken in the
scarcity areas and that thk¢ present
provision for scarcity areus
should be increased as it is tou
sma'l to meet the situatinn even
in Southern India.”

The motion was negatived,
Mr. Deputy-Speaker: The question

That the following be added at

. at the end:

“and welcoming this gigantic
and completely co-o-dinated plan
as an earnest attempt on the part
of the Government to eradicate
famine, poverty, backwardnea.
and unemployment from the land,
assures the Government »f ite ¢
whole-hearted support to the
stupendous task undertuxen. that
}vlc‘.il_ change the very {face of
ndia.

The motion was negatived.
Mr. Deputy-Speaker: The question

is:

That the following be added et

at the end:

“and, while congratulating the
Planning Commission for their
strenuous labour and single-mind-
ed devotion to the completion of
their task, regrets that the Plan
presents a great disparitv be:ween
the objectives in the industrial
sector and those in {he rura. ser-
tor, that there is no promise ot
full employment in the urban
sector, that after the campietion
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[Mr. Deputy-Speaker]

of the Plan, as at present con-
ceived, private vested interests
will be more firmly entrenched
in power in the industr:al sector.
that even in the rural sector there
is no deadline set for basic re-
forms such as fixation of ceiling
on land holdings, that tnat part
of the Plan dealing wiln public
administration amounts tc a mere
repetition of pioug platitudes, and
that 1n respect foreign aid.
the Plan fails to insist on and
secure assistance from U.N. agen-
cies. rather than from individual
countries.”

The motion wag negatived.

Mr. Deputy-Speaker: The question

is:

That the

at the end:

-

“but regrets that the Planning
Commission has neglected unirri-
gated areas 90 per cent. of the
total area in the Acgricultural
Schemes and have Averlooked
unirrigable dry areas 40 per cent.
of the tota! altogether by net
locating even a single Community
Project anywhere in them out of
fifty-five and this House there-
fore urges upon the Goverament
that the drv areas like Mohindar-
garh (PEPSU) if they do not
come under any large or small
irrigation Project or [ubewell
Scheme, be given priority in other
Development P'ang and Commun.-
ty Projects etc.”

The motion wag negatived.
Mr. Deputy-Speaker:

That the following be added at

the end:
“and suggests—
(1) that the cultivable ‘waste
land be given to the Scheduled

Castegs and Scheduled Tribes for
cultivation and the State Govern-
ments should be made to make
adequate provision of loans to
these castes for cultivation from
the money allocated for such pur-
poses under the Five Year Plan:

(2) that the Government should
consider its first duty lo provide
houses to the Scheduled Castes
and Scheduled Tribe people suit-
able for human habitation as
they are today living in fifth,
squalor and insanitation:

(3) that the people belonging
to Scheduled Castes and Sche-
duled Tribes should be adequately
provided with funds to start co™
tage industries such as shoe-
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following be added at

The question

making, tanning and rope-making
etc. and a provision of at least 5
crore rupees should be made for
this purpose;

(4) that the Government should
make provision in the Five Year
Plan for Rs. 25 crore to acquire
lands for building sites for these
castes;

(5) that a provision should also
be made in the Five Year Plan of
about Rs, 3 crores for the imple-
mentation of the varioug Acts
such as Social Disability Removal
Act directly concerned witn the
Scheduled Castes and Scheduled
Tribes:

(6) that a provision of Rs. 50
crores should be made in the First
Five Year Plan for Foreign
Scholarships and Technical, Medi-
cal, Engineering education in this
country for the students belong-
ing to Scheduled Castes and
Sc?xeduled Tribes:

(7) that a provision should also
be made in the Five Year Plan
for Rs, 25 crores for making ar-
rangement of drinking water to
the  Scheduled Castes and
Scheduled Tribes;

(8) that there should be separate
“Ministry for Scheduled Castes
and Scheduled Tribes” in Govern-
ment of India and the Minister
so appointed should be of cabinet
rank and should be taken from
Scheduled Castes:

(9) that a separate colony
should be established for
Scheduled Castes where they are
in majori'y and a separate provi-
sion of Rs. 50 crores should be
made in the Five Year Plan for
this purpose;

(10) that there should be provi-
sion of free legal aid to the people
of Scheduled Castes who are
harassed by caste Hindus in the
rural areas:

(11) that those members of the
Scheduled Castes who want to
migrate from Pakistan to India
should be afforded all possible
financial and other aid for doing
so and special attention be paid
to their rehabilitation problem
and that a special provision be
made for this purpose in the
First Five Year Plan;

(12) that the members of
Scheduled Castes residing in
Jammu and Kashmir should be
afforded all facilities provided by
the Constitution; and

(13) that the people from

Scheduled Castes should be ap-
vointed on the committees and ir

Five Year Plan 2826
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services in various stages of the
Planning Commission.”

The motion wasg negatived.
isMr. Deputy-Speaker: The question

That the follo“;ing be added at
the end:

“and suggests—

(1) that the available land in
the vil'ages should be distributed
among the Harijans and Adi-
vasis to improve their downtrod-
den condition and to make them
independent in their livelihood;

(2) that the present provision
for Scheduled Castés and
Scheduled Tribes is too small to

improve their condition within
the required period:
(3) that a special provision

shou'd be made for the rehabili-
tation of Tanuing indusiry as cot-
tage industry among the Sphs@ulegi
Castes who eke out their liveli-
hood by Tanning and Shoe indus-
try,"
The motion wag negatived.
Mr. Deputy-Speaker: The question
is:
That the following be added:
“and is of opinion that Ganga
Basin Scheme should be taken
into consideration and should be
included in the Five Year Plan
development scheme.”

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
That cthe following be added at
at the end:

“but at the same time disap-
proves of the organisation and
activities of the Bharat Sevak
Samaj.”

The motion wag negatived.

Mr. Deputy-Speaker;: The question
is:

That for the original Resolution,
the fo'lowing be substituted:

“This House recnrds its general
approval of the principles and ob-
jectives “of installing a planned
economv in India in terms of the
Reso'ution of the Government of
India in March 1950 but is of
opinion that the final draft of the
First Five Year Plan as prepared
by the Planning Commission fails
to reflect in any adequate mea-
sure the national aspirations of
the people of India and to formu-
late a programme for the most
effective utilisation of the coun-
try's resources so as to secure all
citizens the right to an adequate
means of livelihood. the distribu-
tion of the ownership and cnntrol
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of the materia! resources of the
community as best to subserve
the common good and to ensure
that the operation of the economic
system does not result in the con-
centration of wealth and means
of production to the common de-
triment in the real meaning of
the Directive Principles of State
- Policy as enunciated by the Con-
stitution of India.”

Those who are in favour of the
amendment will please stand up in
their seats, There are 52 hon. Mems=
bers in favour of this amendment.
Now, those hon. Members who are
against the amendment wil] please
stand up in their seats, The ‘Noes”
have it, as there is an overwhelming
majority against the amendment.

The motion was negatived.

_ Mr. Deputy-Speaker: The question
is:

That for the original reso'ution the
following be subsituted:

“Having considered the Report
of the Planning Commission this
House regrets that—

(a) no account has been taken
of suggestions to augment the re-
sources available for developmen-
tal expenditur= and by not doing
so, the Planning Commission have
failed in making a correct techni-
cai appraisal of the resources
availab'e;

(b) the basis chosen for calcu-
lation af resources available for
implementation of the Plan in a
mixed economy is undefined and
vague:

{c) no steps have been taken
to secure a more balanced re-
gional distribution of income and
employment;

(d) a lack of comprehensive ap-
preciation of the immediate needs
of the country and the future
claims of the people invalidates
most of the conclusions of the
Commission:

(e) an inadequate provision for
rehabilitation of refugees, espe-
cially from East Bengal. and the
absence of an integrated pro-
gramme for treating the refugees
as part and parcel of the com-
munity and thus advancing social
and economic interests to the
maximum extent considerably
;'lhittles down the efficiency of the

an:

(f) the lack of an integrated
ovo'icy of development of small-
scale industries with large-scale
industries and agriculture mini-
mises the value of the recommen-
dations pertaining lo the former:
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{Mr. Deputy-Speaker]

(g) the Plan
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execution

will not raise the standard of
living above that in 1950 and this

would fal!

short even of the

modest claim made in the preli-
minary Planning Report issued in

1950 of the standard

of livin

reaching at least the 1939 level:

and

(h) finally the Plan as a whole
is vitiated by inadequate provi-

sion for

additional

employment

und imperfect appreciation of ag-
rarian needs and reforms.

This House is

further of opi-

nion that the Planning Commis-
sion should be abolished forth-
with and in order to implement.
assess and revise the Plam a Sub-
Committee of the Cabinet be ap-
oointed and be charged with the
auty and responsibility of pre-
senting an annual White Paper to

Parliament

prior to or with the

Budget on the progress of diffe-
rent schemes, Central and State.”

The motion was negatived.

182

Mr. Deputy-Speaker: The question

That the following be added at the

end:
“but regrets—

(a) that so far as the rehabi-

litation of the

persons is concerned,

urban displaced
the Plan-

ning Commission, while admitting
that the problem of urban re-
sett'ement in the case of the dis-

placed persons has

considerable
the essential
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Chanda, Bhri Anil K.
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economic pattern of the incom-
ing and outgoing population and
further stating that the urban
economy in India does not offer
scope for quick expansion and
absorption of new elements, have
otfered no solution for the same;

(b) that the Planning Commis-
sion have made assumption that
most of the agriculturists from
the West Pakistan have been
settled and in the case of dis-
placed persons from East Pakis-
tan nearly 70 per cent. have been
settled whi'e there was no factu-
al data before them;

(c) that the Planning Commis-
sion has vaguely stated that cer-
tain steps in the direction of giv-
ing a measure of compensation to
displaced persons have been tak-
en but have not produced any
corcllcrete scheme of compensation;
an

(d) that the amount proposed
to be spent for the rehabilitation
of the displaced persons from the
West and East Pakistan is inade-
quate to meet the requirements
of the situation.”

The motion was negatived.
Mr, Deputy-Speaker: The question

“This House records its gene-
ral approval of the principles, ob-
jectives and programme of deve-
lopment contained in the. Five
Year Plan as prepared by the
Planning Commission.”

The House divided: Ayes, 286:
Noes: 62.
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Laskar, Prof,
Lotan Ram, Shri
Mahodaya, Shri
Mahtab, Bhri
Majhi, 8hri R. C.
Majithla, Sardar
Malaviys, Shrl K, D.
Molliah, Shrl U, 8,
‘Malvia, 8hri B. N.
Malviya, Pandit C, N,
Malviya, Shri Motllal
Mandal, Dr. P,
Masuodl, Maulana
Masuriya Din, 8hri
Matthen, Shri
Maydeo, Shrimati
Mehta, Shri Balwant Sinha
Mehta, Shri B. G.
Mishra, Shri Bibhutl
Mishra, Shri L. N,
Mishra, Shri Lokenath
Mishra, Shri M. P,
Mishra, Shri 8, N.
Misra, Pandit Lingaraj
Misra, Shrl R.D.
Misra, Shri 8, P,
Mohd, Akbar, Bofi
Mohiuddin, Shil
Morarka, Shri
More, Shri K. L.
Muchakl Kosa, 8hri
Mudaliar, Shri Q. B.
Muthukrishnan, Shri
Nalr, 8hri C. K.
Nanda, Shri
Narasimhan, 8hri, 0. B,
Naskar, Shri P, 8.
Natawadkar, Shri
Natesan, Shri
Nathwanl, S8hrl N, P.
Nehru, Shri Jawaharial
Nehru, Shrimati Uma
Neswl, Shri
Nijalingappa, S8hri
Pannalal, Shri
Pant, 8hrl D. D.
Paragl Lal, Ch.
Parekh, Dr. J, N,
Parmar, Shri R, B,

Patwiar ,8hri
Patel,8hrl B, B,
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Patel, Shri Rajeshwar
Patel, Shrimat! Maniben
Pateria, 8hri

Patll, Shri P. R. K.
Patll, Shrl Shankargauda
Pawar, Bhri V. P.
Plllal, Shri Thanu
Prabhakar, Shri N.
Prasad, Shri H. 8.
Rachiah, 8hri N,

Radha Raman, Shri
Roghubir 8ahal, 8hri
Raghubir Singh, Ch.
Ram Das, Bhri

Bam Baran, Prof

Bam Bubhag Singh, Dr,
Ramanand Shastrl, Swaml
Bamaswamy , 8hri P.
Bamaswamy, Shri 8, V.
Ranbir B8ingh, Ch.

Rane, 8hri

Rao, Diwan Raghavendra
Raut, 8hri Bhola
Reddy, 8hri H. 8,
Reddy, 8hri Janardhan
Roy, 8hrl B. N.

Rup Narain, 8hri

Sahu, Shri Bhagabat
Sahu, 8hri Rameshwar
Salgal, Sardar A. 8,
Sakhare, Bhrl

Suksenu, 3hri Mohanlal
Samanta, Shrl 8. C.
sSanganns, Shri
Sankarapandian, Shri
Sarmah, Shri

Satish Chandra, Shri
Batyawadi, Dr

Ben, shri P. G

Sen, Shrimat! Sushama
Bewal, Shrl A. R.

Shah, Shri R. H,
Shahiiawaz Khan, 8hri
S8harma, Pandit Balkrishns
Bharma, Pandit K. O.
8harma, Prof. Dy O.
S8harma, Shri K. R,
Sharma, 8hri R. C.
Shastri, Pandit A. B.

Bhiastrl, Bhri H, N,
Bhivananjappa, Bhri
Shobha Ram, Bhri
Shukla, Pandit B,
Sldhananjappa, Bhri
Singh, Bhri D, N,
Singh, Bhri Babunath
Singh, 8hri H. P.
Singh, Bhri L. J.
Singh, Shri M, N,
Singh, 8hri T. N

Slaghal, 8h 5.0
Siaba DrB8.¥
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AYES—contd.
Sinha, Shri A. P.
Sinha, Shn Amrudha
Binha, 8hri B. P,
Binha, 8hri G. P.
Binha, 8hri Jhulan
Binha, 8hri K. P.
Binha, Shri N, P.
Biha, S8hri Batya Narayan
Sinha, Shri Satyendra Narayan
Binha, Shrimat! Tarkeahwar|
Binhasan Singh, 8hri
Bodhia, 8hri K. C.
Somana, 8hri N.
Submahmanyam, 8hri T.
Bwaminadhan, Shrimati Ammn
8yed Ahmed, 8hr!
8yed Mahmud, Dr.
Tandon, Shri
Telkikar, Shri
Thimmalah, 8hri
Thomas, Shri A, M.
Tivari, Bhri V. N.
"warl, Pandit B, L.
« warl, Bhri R. B,
Tiwary, Pandit D, N.
Tripathi, Shri H, V.
Tripathi, Shri V. D,
Tudu, Shri B, L.
Upadhyay, Bhri M. D.
Upadhyay, Shri 3hiva Dayal
Upadhyasay, 8hri 8. D,
Vaishnav, Shri H. G.
Valshya, Shri M. B,
Varma, Bhri B. R.
Velayudhan, Shri
Vidyalankar, Shri
Vishwanath Prasad, Shri
Vyas, Bhri Radhelal
‘Wiison, 3hri J. N.
Wodeyar, 8hri

Mr. Deputy-Speaker; I have to nake
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Achalu, 8hri
Alit 8ingh, Shri
Bahadur 8ingh, Shri
Bamu, 8hri K. K.
Chakravartty, Shrimat! Renu
Chatterjee, Bhri N. C.
Chatterjea, Shri Tushar
Chaudhuri, Shri T. K.
Chowdary, Shri C. R.
Chowdhury, Shri N. B.
Damodaran, 8hri N. P.
Dus, 8hrl B, C.
Das, Shrl Barangadhar
Dasaratha Deb, 8hri
Deo, Shri R, N. 8,

Deshpande, shri V. G,
Doraswamy, Shri
Gidwani, 8hri

Girdharl Bhol, Shri
Gurupadaswamy, Shri
Hukam Singh, Bardar
Jalsoorya, Dr.

Kelappan, Shri
Kripalani, Shrimati Sucheta
Erishnaswami, Dr.

Majhi, 8hri Chaltan
Mascarene, Eumari Annle
Menon, Shri Damodara
Mishra, Pandit, 8, C.
Mukerjee, 8hri H. N.
More, 8hri 8. 8.

Murthy, Shri B. 8.
Namblar, Shri
Nanadas, Shri M.

The motion wag adopted.
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Narasimh®m, 8hri 8. V. L

Nathanl, 8hrl H, R,
Pandey, Dr. Natabar
Patoalk, Shri U. 0.
Punnoose, Shri
Baghabachari, 8hri
Raghavaiah, Bhri
Ramasami, Bhri M, D,
Randaman Singh, Shri

Rao, Dr. Rama
Rao, 8hrl Gopala

Rao, 8hri K. 8.
Rao, 8hri P. R.
Rao, Shri P. Subba
Rao, 8hri Vittal
Reddl, Shri Madhso

Reddl, Shri Ramachandra

Reddy, 8hri Eawara
Rishang Kelishing, Shri
Saha, Shri Meghnad
Shakuntals, Shrimat!
Sharma, Bhri Nand Lal
Shastri, Shrl B. D,
Bingh, 8hri R. N.
Subrahmanyam, 8hrl K
Swamy, Shri N. R. M.
Verma, Shri Ramii
Waghmare, Shri

two announcements. First of all, I
have received notice of half-an-hour
discussion regarding famine conditions
in South Maharashtra. The hon. Minis-
ter of Food and Agriculture is unable
to be here tomorrow. In view of the
importance of the half-an-hour dis-
cussion, I shall take it up after the
normal business of the day is over.
The other announcement I have to
make is that the hon, the Prime
Minister will make a statement today
at 3-15 p.M. as soon as the House re-
assembles after lunch in answer to a
short notice guestion regarding the
formation of an Andhra province,

‘The House is adjourned till 3-15 p.M.

The House then adjourned for Lunch
till @ Quarter Past Three of the Clock.

The House re-assembled after Lunch
at a Quarter Past Three of the Clock.

[MR. DEPUTY-SPEAKER in the Chairl

DELIMITATION COMMISSION BILL
3-19 p.M,

Mr, Deputy-Speaker;: The House
will now take up further consideration
of the following motion moved by
Shri C. C. Biswas on the 10th Decem-
ber, 1952:

“That the Bill to piuvide for the
readjustment of the rupresentation
of territorial constituencies in the
House of the People and in the
State Legislative Assemblies and
for matters connected therewith,
as reported by the Select Com-
gﬂttgle be taken into considera-

on.



2835 Delimitation

Shri M, D, Joshi (Ratnagiri South):
1 want to bring to the notice of Lge
House one or two points for ronsidera-
tion. I shall refer to the comments
made by one or two friends as re-
gards the constitution of the Commis-
sion, With regard to the composition
of the Commission very unkind criti-
cism was made by certain hon. Mem-
bers. It was saii1 that judges will
not be competent to express any
opinion or to decide questions as re-
gards delimitation. I am surprised
when hon. Members say that experien-
ced judges who decide various com-
plicated questions will not be able to
decide questions of delimitation of
constituencies. I do not agree at all
with the view expressed that judges
should not form members of the Com-
mission,

Then I have to offer a few remarks
as regards claise 8. It has already
been pointed out by certain hon. Mem-
bers that clause 8 (b) will do injus-
tice to the Scheduled Castes and Hari-
jans. We are not yet out of the rut of
caste prejudices and caste inhibitions.
Ordinarily what happens is that a
candidate appeals to people of his own
caste and generally a Harijan candi-
date finds himself in a quandary of
difficulties. It may not be fair to him
if he is put in a single member con-
stituency. It will be much better,
therefore, if a Harijan seat is allotted
in a dowble member constituency in
which he will fight his election with a
member of another community. That
will be fair to him; that will make his
election easier and that will induce
constituents of other communities also
to vote for the Harijan or backward
class member.

Secondly in clause 8 (i) (e) it is said
that all constituencies shall. as far as
practicable, consist of geographically
compact areas, Some remarks have
already been made by my hon. friend
Mr, Dhabi in this regard. What I wish
to point out is that there are difficul-
ties met with by candidates when they
come out on their electioneering cam-
paigns. In spite of the fact that con-
stituencies are created in geographi-
cally compact areas, what happens is
that administrative areas such as
taluks, do not coincide with geugrap-
hically compact constituencies. It will

be very easy, it will be more con- *

venient for electioneering campaign
and for contesting members or would
be members if the administrative units
as well as electoral areas coincide. I
would, therefore, suggest that the
question of reforming taluq constitu-
encies or reforming taluk administra-
tive units be taken in hand by Gov-
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ernment simultanecusly with the ques-
tion of forming these constituencies.
What I mean to suggest is that the
question of re-forming administrative
units, if taken in hand simultaneously
with this, will ultimately go a long
way to establishing one administra-
tive unit which will be co-extensive
with one electoral constituency. That
will be easier for administration and
that will be easier even for election,

The third point is as regards clause
8(3) (c). It is laid down here that the
Commission will “consider all objec-
tions and suggestions which may have
been received by it before the date so
specified, and for the purpose of such
consideration, hold one or more pub-
lic sittings 's’lt such place or places as

-it thinks fit

Our experience in this respect was
very sad. In the case of the last De-
limitation Commission, when the con-
stituencies were formed they were
notified in some unknown place in the
Collector’s office and the public did not
know anything about it. I remember
that in my district, constituencies
were formed and were notified thrice.
But we did not know anything about
it. My hon. friend opposite, Mr. More,
complained that Congressmen were in
the know of things. Well, I am a Con-
gress Member, I was President of a
District Congress Committee, and I
did not know anything about it.

I therefore suggest that these sit-
tingg of the Commission may be an-
nounced beforehand, they may be pro-
perly notified to the public, and all the
decisions taken, provisionally or other-
wise, may be well advertised and an-
nounced,

I do not think I need take more
time of the House. I have placed these
suggestions for the consideration of
the hon. Minister.

Shri V. B. Gandhi rose—

Mr. Deputy-Speaker: So much has
already been said on the consideration
motion. I will give him an opportunity
on the clauses,

The question 1is:

“That the Bill to provide for
the readjusiment of the represen-
tation of territorial constituencies
in the House of the People and in
the State Legislative Assemblies
and for matters connected there-
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[Mr, Deputy-Speaker]

with, as reported by the Select
Committee, be taken into conai--
deration.”

The motion was adopted.

Mr. Deputy-Speaker: We will now
proceed with the clauses.

Clause 2. — (Definitions.)

Shri Barman (North Bengal—Re-
served—Sch. Castes): I beg to move:

In page 1, after line 11, insert:

“(e) ‘assnci_ate member’ means a
member nominated under section 5.”

i_‘rlblr. Deputy-Speaker: The question

In page 1, after line 11, insert:

“ :
(e) ‘associate member’ means a
member nominated under section 5.”

The motion was adopted.

Mr. Deputy-Speaker:

The question

“That clause 2, ag

a :
stand part of the Bill.” e

The motion was adopted.

Clause 2, as amended, was added to
the Bill,

Clause 3.—(Constitution of Delimita-
tion Commission.f) elimita

Shri M S Gurupadaswam
(Mysore): 1 beg to move: aaa

(i) In page 1, line 15—

for *“ three members” substitute
“five members”.

(ii) In page 1, line 16—

for “two
“four members"”.

members” substitute

(iii) In page 1, lines 16 and 17—
omit “or has been"”,

Sir, my first amendment proposes
that instead of three members of the
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Commisgsion there may be five mem-
bers. As you are aware, Sir, delimita-
tion is a very important task, and for
such an important task it is better we
have a broad-based Commission, A
Commission consisting of three mem-
bers as is envisaged in the Bill may
not be adequate for the purpose in
view. The matter is such a complicated
one, it requires a lot of forethought,
deliberation, and a lot of work and also
cool judgment, It is therefore better
to have a larger number of members
on the Commission. So I feel that in-
stead of three members it is more ad-
visable to have five members.

My second amendment is merely
consequential to the first. I want to
substitute “four members” for “‘two
members” in line 186.

In my third amendment I have sug-
gested the omission of the words “‘or
has been” from lines 16 and 17, Some
Member pointed out the other day
that retired judges should not be sp-
pointed to the Commisgsion, because
there may be a possibility of influenc-
ing them. If judges who are already in
the High Courts or in the Supreme
Court are appointed, this charge of
partiality or favouritism or brining in
of influence on those members may
not be there. As you are aware, Sir,
retired judges are becoming politicians
nowadays. And so, with the hope of
achieving something in politics. with
a view to gain the goodwill of Govern-
ment and thereby being benefited in
1e long run, they may yleld to the
pressure of certain groups, particular-
ly to the pressure of certain groups
in the Coniress. So, just to avoid this
possibility I have proposed that these
words “or has been” may be omitted.
This will make the Commission more
impartial. and there will not be any
suspicion in any quarter in the country
so far as the work of the Commission
is concerned. I suggest that this dele-
tion is very necessary. There are so
many judges in the High Courts and
in the Supreme Court. and we may
pick up four or five of them and put
them in the Commission. I hope that
this amendment of mine will be ac-
cepted by the hon. Minister, as also
the other amendments which I have
moved.

The Minister of Law and Minority
Affairs (Shri Biswas): Sir. I am sorry
I cannot accept these amendments, It
is proposed that the Delimitation Com-
mission will have a number of as3ocia-
ate members joining them for the work
of delimitation .in each State. And we
are going to increase the number of
assoclate members, I we have a Com-
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miss19n consisting of three menbers,
two judges and the Election Commis-
sioner, that ought to suffice. Also, it
may not be possible to get so many
Judges, ‘Then they will have all to be
retired judges. Serving judges, it is
very difficult to get. As a matter of
fact, there is no provision in the Con-
stitution now for the appointment of
ad hoc or temporary ~judges. There-
fore Chief Justices of High Courts are
very unwilling to spare their judges
for other work. The result is we have
got to depend on retired judges in
many cases, Otherwise we cannot
have persons possessing high judicial
qualifications, So I am sorry that I
cannot accept these amendments.

Mr. Deputy-Speaker: The question

is
(i) In page 1. line 15—for ‘“‘three
members” substitue “five
members",

(ii) In page 1, line 16—for “two
members”  substitute ‘“four
members”,

(iii) In page 1, lines 16 and 17—
omit “‘or has been".

The motion wag negatived.

_ Mr., Deputy-Speaker: The question
is:
. “That clause 3 stand part of the
Biu‘ll

The motion was adopted.
Clause 3 was added to the Bill
Clause 4.—(Duties of the Commission.)
Shri Barman: I beg,to move:

In page 1,

(i) line 26. omit “other than
Jammu and Kashmir”; and

(ii) after line 27, insert:

“Provided that duty of the
Commission shall not extend to
the State of Jammu and Kashmir,”

I submit that this amendment of
mine will solve many a difficulty, At
every time we have to mention Part B
States, we have to mention the qua-
lifying clause “‘other than Jammu and
Kashmir” though in so far as this Bill
ig concerned. Jammu and Kashmir is
entirely outside the purview. So in my
amendment I am suggesting that once
for all we say in this clause 4 under
the duties of the Commission, that the
duties of the Commission will not ex-
tend to the State of Jammu and
Kashmir. And we need not repeat this
qualifying expression  ‘“other than
Jammu and Kashmir” at all places
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wherever the words ‘States B' are
mentioned. This is mentioned ip
clauses 4, 5 and 8. So far as clauses 4
and § are concerned, there is no
difficulty about the meaning but
I would ask the hon. Minister to con-
sider clause 8. In clause 8 (1), there
are two parts (a) and (b). In part (b)
where the Commission is concerned
with delimitation within the States, it
is clearly mentioned “other than
Jammu and Kashmir” but in part
(a) there is no such expression used.
It says ““the number of seats to be al-
lotted to each of the States in the
House of the People...... ", Here no
exception of Jammu and Kashmir is
made as in all other sub-clauses and
parts. So, this part has to be amended
further stating here ‘“‘each of the
States other than Jammu and
Kashmir”. My amendment. if accepted.
will solve the problem and will also
help us to eliminate this qualifying
clause from all other places. That is
my submission,

Shri S. N. Das (Darbhanga Cen-
tral): Before the hon. Minister re-
plies I would like to draw your at-
tention to my amendments to clause 4
which I beg to move:

(i) In page 1, line 26,— for ‘‘other
than Jammu and Kashmir”
substitute: “and to delimit

such territorial constituen=
cies”.
(ii) In page 1, after line 27,

insert:

‘Provided that the duty of the
Commission shall not extend to
the State of Jammu and Kashmir
as regards readjustment of repre-
sentation of territorial constitu-
encieg of the Legislative Assembly
of the State is concerned.”

I have moved these amendments
with a view to bring in Jammu and
Kachmir within the purview of this
Bill. The reasons for this are that
when the first delimitation was made,.
it was left for the Jammu and Kash-
mir Assembly to select their represen-
tatives and thereafter to be nominated
by the President. Now. in view of the
fact that the whole territory of India
has a right to send representatives to-
the House of the People. I think the
representatives coming from Jammu
and Kashmir should be elected direct-
ly on the basis of adult franchise and
not to be nominated by the President
and it is for that purpose that I want

- to just limit the scope of the Bill to

the representation or adjustment of
territorial constitu~ncies in the Legis-
lative Assembly of each State but as
regards the representation of Jammu
and Kashmir to the House of the
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[Shri S, N. Das]

People is concerned. Jammu und
Kashmir should be brought under the
purview of this Bill in view of the
fact that there is no necessity now for
debarring the people of Jammu and
Kashmir from sending their represen-
tativeg to the House of Peovle. It is
not enough that the Legislative As
sembly of Jammu and Kashmir should
nominate or select their representa-
tives, Those representatives are just
nominated by the  President. It
has been said that Parliament
will by law decide the procedure snd
the method by which the representa-
tives of Jammu and Kashmir will be
represented in this House. Therefore,
I submit that it is time= ‘hat this De-
{imitation Commission Bill should ap-
ply to Jammu and Kashmir also sn
far as the representation of that ter-
ritory to the House of the People is
concerned and so far as the represen-
tation of the people to the Legislative
Assembly of that State is concerned.
this will be left as they are at present
because they are framing their own
constitution and they have been al-
lowed to do so. They have their re-
presentatives there but so far as the
representation in the House of the
People is concerned. [ think Jammu
and Kashmir should be brought under
the purview of this Bill,

Shri Biswas: The present Delimita-
tion Bill has been prepared on the
basis of Section 4 in Part II of the Re-
presentation of the People Act. 1950,
I will read that section. Section 3 of
the Act provides that the allocation
of seats in the House of the People
shall be as shown in the First Schedule.
In the First Schedule come the names
of Part A States, Part B States and
Part C States. Part B States include
Jammu and Kashmir and the number
of seats allotted to Jammu and Kash-
mir is six. Then in section 4 of the
Act it is laid down that the seats
allotted wunder section 3 to the
State of Jammu and Kashmir,
etc., shall be seats to be filled

dent. Subject to this all
seats in the House of the People shall
be filled by persons chosen by direct
election. It is on that basis that this
Bill has been framed. So, unless this
clause is amended. we cannot have
this amendment. and this Bill does
not profess to be a Bill to amend the
Representation of the People Act.
And I do not know personally—I have
not read the Constitution of Jammu
and Kashmir recently passed by the
Constituent Assembly there—whether
there is any provision regarding this
subject in that legislation. I think we
can leave matters as they are. and
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then if it is decided that these seats
shall no longer be fllled by nomina-
tion by the President. then we will
make these changes, but in point of
fact. as the hon. Member pointed out,
they are elected and then their names
are submitted to the President who
nominates them for the purpose of fill-
ing these seats. In these circumstances
I am not acceptling the amendment.

Shri S. N. Das: The hon. Minister
has mentioned......

Mr. Deputy-Speaker: The hon.
Member has no right of reply.

Shri S. N. Das: On a point of clari-
fication. It has been said by the hon,
Minister that the Constituent Assem-
bly of Jammu and Kashmir has not
framed this constitution so far. 1
would like to remind him that this
constitution provides that the Parlia-
ment has the right to show what will
be the procedure for representation of
Jammu and Kashmir State in this
Hous:. It is this House which will de-
cide the procedure, [ would request
the hon. Minister to see to this,

Mr. Deputy-Speaker: The hon.
Member has been watching the pro-
ceedings in this House. Once again he,
is making suggestions which- were
made already.

Shri Barman: In my case......

Shri Biswas: As a matter of fact,
my hon. friend knows wherever there
is any referencg to any Indian statute,
it is usual to say ‘“excepting Jammu
and Kashmir”, That formula has
been followed in this case.

Shri Ghulam Qader (Jammu and
Kashmir): On a point of information.
This provision has been kept only for
that one-third of the Kashmir popula-
tion of the territory which is under
enemy occupation. Therefore this pro-
vision has been given for the time

*being.

Mr. Deputy-Speaker: The hon. Mem-
ber says. let there be no division be-
cause one-third of the territory is in
the occupation of the enemy and
therefore, any delimitation at the
present time may not be convenient.
Very well.

I take it that these amendments are
not pressed.

Shri Barman: I do not press.
Shri S. N. Das: I also do not press.
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Mr. Deputy-Speaker:

The question
.'I‘!'I:pat clause 4 stand part of the
1L

The motion wag adopted.
Clause 4 was added to the Bill
Clause 5.—(Associate Members.)

Shri N. B. Chowdhury (Ghatal): 1
have got two amendments, numbers 25
and 3y,

Mr, Deputy-Speaker: Before that,
there is an amendment No. 7. by Mr,
Barman that the words, “other than
the State of Jammu and Kashmir” be
omitted. It is the same as before.
Then, Mr, Biswas, Law Minister.

Shri Biswas: Am I to move my
amendment to clause 5, Sir?

Mr, Deputy-Speaker: The hon,
Minister must say whether he wants
to move the amendment or not,

Shri Biswas: I beg to move:
In page 2, for lines 6 to 19, substi-
tute:

“itself from that State. if its
population according to the latest
census figures—

(a) is not less than ninety lakhs
—seven persons, three of whom
shall be members of the House
of the People representing that
State and four shall be mem-
bers of the Legislative Assem-
bly of that State;

(b) ig less than ninety lakhs, but
not less than twenty lakhs—five
persons, two of whom shall be
members of the House of the
People representing that State
and three shall be members of
the Legislative Assembly of that

State;

(c) is less than twenty lakhs and
the State hag a Legislative Assem-
bly—three persons, one of whom
shall be a member of the House
of the People representing that
State and two shall be members
of the Legislative Assembly of
that State; and

(d) ig less than twenty lakhs and
the State has no Legislative
Assembly—two persons who shall
be the members of the House of
the People representing that
State.”

1f you look at the clause, Sir, as framed
by the Select Committee, you will find
four categories of States are indicated.

441 PSD,
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The question is as to the number of
Assoclate Members who will be associ-
atea witn the Deumitation Commission,
in tne various States. The States were
divided into Part A, Part B, bPart C
States having a legislative Assembly,
ana r'arc © otates having no Legislative
Assembly. These are the tour categori-
es. It was pointed out to me by several
Members here that that does not do fair
Jusuce to >tates with reterence to their
population. In a Part A State, for
instance, Assam, the population is 90 - 44
lakns. In prart 3 States, however, there
are at least four States which have a
iarger population. Hyderabad has, for
instance, a population of 186.55 lakhs.
vlysore nas a popuiayon ot y0.¥9 lakns;
Hajastnan nas & popuiation of 152.91
lakns; [ravencore-Cochin has a popula-
uon of Y2.40 1akns. The grievance made
was that aitnougn these tfour Part B
Stlates have each a larger population
than one al the Part A States, it is not
right that the representation of these
Part B States should be less than that
of a Part A State. Theretore, what I
have done is to retain these four
categories, but, instead of .saying Part
A, Part B, Part C State with a Legisla-
tive Assembly and Part C State without
a Legislative Assembly, 1 have gone by
the population basis. I have taken 90
lakhs as the lower limit of population
as regards lhe Part A States. In other
words, this formula which I have adopt-
ed will include all the Part A States
which are now within category A, and
it will also bring in the four States
from Part B, namely, Hyderabad,
Mysore, Rajasthan and Travancore-
Cochin, each of which State has a
larger population than 9044 lakhs of
Assam. So far as the third and fourth
categories are concerned, I do not think
there will be any change. Therefore,
in order to meet the objections which
appeared to me to be legitimate, which
were advanced by several Members
here, I ventured to think out a new
formyla which would meet them. This
does not introduce substantial changes.
The number of Associate Members will
be a little more.—that is, instead of five,
they will have seven, only in the case
of the four Part B States, whose namss
I have given.

Amendment

Mr. Deputy-Speaker:
moved:

In page 2, for lines 6 to 19, substi-
tute:

“jtself from that State, if its pop-
ulation according to the Ilatest
census figures—

(a) is not less than ninety lakhs
—seven persons, three of whom
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shall be members of the House of
the People representing that State
and four shail be merwbers of the
Legislative Assembly of that State;

(b) is less than ninety lakhs, but
not less than twenty lakhs—five
persons, two ¢f whom shall Le
members of the House of the Peo-
ple representing that State and
three shall be members of the
Legislative Assembly of that State;

(c) is less than twenty la!(hs and
the State has a Legislative Assemb-
ly—three persons, one of whom
snall be a member of the House of
the People representing that State
and two. shall be members of the
Legislative Assembly of that State;
an

(d) is less than twenty lakhs
and the State has no Legislative
Assembly—two persons who shall
be the members of the lijuce of
the People representing that
State.” -

Shri Radhelal Vyas (Ujjain): I have
got an amendment to this amendment.

1 beg to move:

That in the amendment moved
by Shri C. C. Biswas, for the words
“ninety lakhs” occurring in parts
(a) and (b), the words ‘“seventy-
five lakhs” be substituted. =

1 am very glad that a mistake that
was made has been rectified by moving
the amendment which the hon. Law
Minister has just brought before the
.House. As he has explained, those Part
B States whose population was greater
than some of the Part A States will be
equated with the Part A States so far
as representation of Associate Members
1s concerned. One of the Part C States
also, which was to have undgr the
original Bill three members will now
be having five members. Now, by my
amendment, I particularly wish to invite
the attention of the hon. Law Minister
that the State of Madhya Bharat with
a population of 79,54,154 is the only
State with a very large population
which has been left out. There are
eight Part B States out of which
Kashmir is out of. the question. Now,
out of the remaining seven Part B
States, three are in South India and
four in North India. All the Part’ B
States in South India are given repre-

;' sentation with seven Associate Mem-
. bers; but only one State, that is Rajas-
than from North India out of the other
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four States, will benefit by this amend-
ment. I would strongly appeal to the
hon. Law Minister just to be a bit ore
liberal and to accept my amendment so
that at least two Part B States out of
the tour Part B States in North India
may get that benefit. Looking to the
population of Madhya Bharat it is
less than the population of Assam
oniy by 10,89,000, whereas, if we
look to the other side, there is
a wide gap. Those States which
will have five Associate Members
represented on the Commission, after
Madhya Bharat, will have a population
af 40 lakhs at the most. There is a
wide gap between the upper side and
Madhya Bharat is much nearer to those
States which will be having seven
Assoriate Members. The hon. Law
M_lmster who had been a very eminent
High Court Judge for a very long
perio‘d will see the balance of equity
and justice on this side and I would
request him to accept this amendment
so that one of the major Part B States
in North India may also be bensfited
and can have representation eoual to
those other States,

~ Dr. N. B. Khare (Gwalior): I also
join the same appeal.

Shri K. K. Basu (Diamond Harbour):
Appeal dismissed!

Shri Biswas: I am sure, if I explain...

Mr. Deputy-Speaker: Let me ask the

hon. blinister 1f he accepts the omend-
ment.

Shri Biswas: If I explain the basis on
which I have taken the population fig-
ure of 90 lakhs to be the limit for
category “A"”, I am quite sure my hon.

friends will not press their amend-
ments.

Mr. Deputy-Speaker: After all, it is

only tor the purpose of Associate Mem-
bers.

Shri Biswas: It is only for the pur-
pose of Associate Members, but then,
Sir, either do away with any distinction
between Part “A” and Part “B"”. put
them all on the same basis, and say
either for Part “A” or for Part “B"”, the
number of Associate Members will be
seven, but if you want to keep a difter-
ence between the two, then, what I did
was, I took the smallest State under
Part “A"”. That was Assam. and it had
a population of 90.44 lakhs, And so 1
said. any Part “B" State with a highar
nonuletion ought to be trecated on the
same foufing as Part “A". It was not
mv object to rone in as menv Part “B”
Stdtes as I could. Taking the figure of
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90 lakhs which is the population of the
smallest Part “A” State, I said: “Well,
those which have a large population in
Part ‘B’ group, ought to be placed on
the same footing”. And so, I said they
2lso should come within the first cate-
Eory. The result is that four out of
eight Part “B” States do come within
the first category. My hon. friend sug-
gests that Madhya Bharat should be
equally drawn in making five Statcs like
Part “A" States, leaving out three. Why
leave the three alone? I could quite
understand if you say Part “A" and
Part “B"” States should be all treated
alike. After all, t makes no difference
if 'the number is five or seven. They
&re Associate Members with no right
to vote. I could quite understand an
argument or an amendment that Part
“A" and “B" States, whatever their
population, should be treated on the
same footing. But 1 have explained the
basis on which I have framed my
amendment. After this, if the hon.
Member presses his amendment, he
may do so and I leave it to the House.

Shri Heda (Nizeamabad): We have to
£XPress our grailtuae to tne hon. Law
sunlsier 10r oringing his amendment.
in taect, 4 had given notice of SIX
amenuments because 1 felt that every-
whnere, wnether it 1s relative or not, we
are tunking in terms of Part “A”, “B"
and "'C’ states, and I had brought out
4l amenament in which 1 had suggest-
ed the population of 50 lakhs as the
basis, Of course, we now know how
the mind of the hon. Law Minister 1is
working. His idea was that the popula-
tion of the lowest Part “A™ State
should be taken as the basis, as he has
just now explained that as Assam
happened to have a population of 30.44
lakns, he took the basis of Y0 lakhs. I
nave no quarrel over it, because, so far
as the principle is concerned, that has
been accepted. That is the first and
foremost thing. In every matter we
should never think in terms of Part
“A™ “B"” and “C” States unless the
Constitution compels us, but treat all
the States equally, At the same time,
as my hon. friend Mr. Rad‘helal Vyas
has made an appeal—this is just an
appeal; there is no opposmon or -dis-
pleasure;:—we have just to see the
size and lmportance of a State—I am
also pleading for only that State of
Madhya Bharat.

oubtedly, such a big State as
Vig:!l‘r?ya Pragesh was being treated as
Part “C”, but that problem has also
‘been solved as it is having a population
of more than 20 lakhs. Ther_efore. it
will get five members, apd I think now
£ull justice is done to Vindhya Pradesh.
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Therefore, I join with the appeal of Mr.
Vyas and appeal to the hon. Law Min-
ister that he should accept my figure of
50 lakhs_. I think it is a fairly big
population to demand seven Associate
Members, If this 50 lakhs is not
acceptable, he can have it as 60 or 75
lakhs. But, that the basis of the
smallest Part “A" State should be the
basis for this population figure, some-
how or other I think is not so reason-
able and as...

4 P.M.

Shri Biswas: It will not make any
difference at all.

Shri Heda: It will,

Shri Biswas: Seventy and fifty is just
the same. So, why do you press fifty?
That amendment of Mr. Vyas will
suffice.

Shri Heda: Practically it does not
make any difference, but it is possible
;nan_v more States will come in in the
uture.

Shri Biswas: No new Part “B” State
will come in.

Shri Heda: As we are thinking of one
State today, that is possible. My only
appeal is that when we think of a
population basis, 90 lakhs is an odd
figure and a very big figure. Have 50
or 75 or something like that. There-
fore, I join with Mr. Vyas and I appeal
to him to accept the amendment.

Shri V. G. Deshpande (Guna): I also
appeal...

Shri Biswas: I said I do not object,
and leave it to the House. If the House
wants it, I have no objection, except
that then the disparity between the
largest Part “A’" and the smallest Part
“‘B" to be entitled to seven seats will
be very, very great. The largest Part
“A'" State, namely Uttar Pradesh with
a population of 632 lakhs will be on the
same footing with a State with a popu-
lation of 75 lakhs. However, I have no
feeling in the matter. I leave it to the
House.

Shri V. G. Deshpande: I am also
appealing to the House that it is no
question of having the smallest Part
“A"™ State being equated with any Part
“B” State. The principle enunciated
bv the Law Minister is very sound,
What he said was that the smallest “A"
State namely Assam has got a popula-
tiom of 90 lakhs, and we feel that a
State having a population of 70 lakhs
is in the same population group. As
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we have found that Uttar Pradesh hav-
ing a population of some crores is
equated with Assam, similarly, we find
a Part "C” State like Vindhya Pradesh
which has been given the position of a
Part “B"” State with 20 lakhs of popula-
tion will be equated to a State with 70
lakhs of population. Therefore, our
only appeal to him is that this State
with 70 lakhs of population should be
equated with Part “A" States, and the
formula suggested of 75 or 50 lakhs
being the basis should be accepted so
that this Part “B" State, viz.,, Madhya
Bharat should be included. I hope the
Law Minister and the House will accept
this simple reauest from the Members
of Madhya Bharat.

Mr. Deputy-Speaker: Mr. Heda is
not moving any of his amendments?

Shri Heda: Yes, Sir.
Mr. Deputy-Speaker: He is moving.
Shri Heda: I beg to move:

(i) In page 2, line 7, for “Part A
State” substitute “Part A or B
State with a population of 50
lakhs or more according to the
latest census figures”.

(ii) In page 2, line 10, for “Part B
State” substitute “Part A or B
States with a population of
less than 50 lakhs according to
the latest census figures”.

Shri M. S. Gurupadaswamy: I beg to
move:

(1) In page 2,—

(i) in line 10, for “five persons,
two of whom"” substitute
“seven persons, three of
whom"; and

(ii) in lines 11 and 12, for “three
shall be members of the Leg-
islative Assembly”, substitute
“four shall be members nf “he
Legislative Assembly”.

(2) In page 2, for lines 27 to 29. sub-
stitute:

“(a) shall be made by the respect-
ive Sopeakers of the several
Legislative Assembiies and
House of the People within
rnme month of the commence-
ment of this Act”.

1 do not understand the approaca
made by some hon. Members to this
provision. some Members trying to
fnctude Madhya Rharat, some Mem-
bers trying to exclude it. This sort
of aonroach is not at all good. upd they
should, T think, adopt a different

¥
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approach altogether to this problem.
The problem 1s very simple and at the
same time very important. I put this
question to the hon. Minister whether
he wants to continue the distinction
between Part “A” and Part “B” States
even in this matter of delimitation.
?an “B” States are already experienc-
ing a sort of inferiority complex, and
they are not properly treated in so
many other matters by the Govern-
ment of India, and there is a lot of
agitation to do away with this artificial
distinction between Part “A” and Part
“B” States. 1 want to know what pur-
pose is served by drawing this distinc-
tion even here, in the matter of
delimitation. So, I propose that no
distinction should be made between
Part A and Part B States. At least in
this matter. there should be equal treat-
ment of both Part A and Part B States.
It is not a question of including four
Part B States along with Part A States,
or excluding one Part B State out of
the fold. That is not the question. The
important question & whether we are
giving an equal treatment to all the
States irrespective of their category.

Mr. Deputy-Speaker: Even for a
¢mall State, the hon. Member wants
a big Assembly?

Shri M. S. Gurupadaswamy: we
should not approach this on the basis
of population. We must approach this
on a different level altogether. There
is a feeling, as I told you earlier, that
Part B Stated have been treated very
bhadly at the hands of the Government,
as inferior to Part A States.

Mr, Deputy-Speaker: That is in the
(‘i‘ongtitution. Can it be remedied by
this?

Shrl M. S. Gurupadaswamy: That
feeling is there, as I said earlier. No
distinction ought to be made at least in
the matter of delimitation. So. I sug-
gest that seven members should be
appointed even for Part B States. whe-
ther or not they are thickly populated.
This approach of bringing down the
population flgure to 75 or 50 lakhs is
not at all relevant to the issue. }
therefore suggest that seven Associate
Members should be drawn from all the
Part A and Part R States. -irresvective
of their category. That does not in any
way involve any difficulty, and no
harm will be done. if the hon. Minister
accepts this proposal. T want to know
what the rea<ons arz for making a dis-
tinction of this mature: such a distinec-
tion creates a very bad feeling in  thes
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minds of the people of the Part B

States. I propose tnat my first amend-

them may be accepted by the hon. Min-
SLer.

In regard to my second amendment
I woula ke to speak a few words.
In this amendment I propose that tke
Associate Members should be appoint-
ed within one month, by both the
Speakers of the Legislative Assemblies
in the various States, and the Speaker
o1 this House. In the Bill I find that
two months’ time has been given for
the appointment of Associate Members
by the Speaker of the House of = the
People, while only one month has been
given for the Speakers of the State
Legislative.Assemblies. I do not know
why these different time-limits should
be there for the appointment of Associ-
ate Members, and why the appoint-
ments cannot be made within the same
time-limit. The Speaker of the House
of the People and the Speakers of the
various Legislative Assemblies, can
both appoint Associate Members within
one month or within two months. I
feel that the time-limit skould be uni-
form for both. I would therefore
request the hon. Minister to accept this
amendment of mine also.

Shri N. B. Chowdhury: I beg to
move:

(i) In page 2, line 24, after “. hav-
ing due regard to the” insert
“political”.

ii) In page 2, line 33, after “a
i rightptg vote” insert ‘but they
shall have a right to sign any
final decision of the Commis-
sion provided that if they
disagree on any point they
will give their dissenting

note.”

As regards my first an_lendment, I
would like the word ‘political’ to be
inserted just before the word ‘com-
position' in line 24, on page 2 of the
Bill, The amendment is a very simple
one. Ag a matter of fact, you Sir, in
your wisdom have used the same
words ‘political composition' in your
report of the Select Committee. There
it has been stated that the Speaker
should have due regard to the politi-
cal composition of the House or the
Assembly. The word ‘composition’ is
rather a vague one, because In mat-
ters relating to elections and in the
context in which it has been used
here, it may mean different things.
Different interpretations may be made
ag to whether it is used with reference
to the Scheduled Castes - and other
general seats, whether it is just the
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size of the House, big or small etc. So,
1 want that the wora ‘political’ should
be specifically mentioned, as 1t nas
been mentioned in your report of the
Select Committee, I think it is not
very difficult for the hon. Minister to
accept this amendment, because if the
word ‘political’ is specially menticn-
ed in the Bill, it would be possible for
the Speaker of the State Legisiative
Assembly or the House of the Peo-
pPle to take wnto consideration the
political composition of the House.
There are different parties jp the
country, ana as tnis is a matter con-
nectea with elecuons, I think all
doubts should be removed fromr the
minds of the people that the party in
power wants to take an unfair advant-
age of the situation. Ip view of the
fact that the Speaker also belongs to a
particular party,—and so it has been
expressed by some persons in Orissa,
as 1 mentioned it the other day—I feel
that the word ‘political’ should be
specifically included in the Bill, before
the word ‘composition’, If this is done.
the Speaker will be enabled to take
into consideration the different parties
in the House, and the persons from
different political parties

As regards my second amendment,
it relates to sub-clause (4) of clause 5.
It has been stated in the Bill that none
of the Associate Members shall have a
right to vote or to sign any flnal deci-
sion of the Commission. The purpose
of my amendment is to see that the
dissenting note given by the Associate
Members is also duly incorporated. It
is not in my mind that the Commission
would bring about any interpolation
there; it consists of judges of the RHigh
Court or the Supreme Court, and the
Chief Election Commissioner. But, I
do suggest that the dissenting notes, if
any, be recofded, so that in case of
any future trouble or any doubt aris-
ing in future, reference may be made .
to these records. That is the purpose
why I have moved my amendment.

Shri Biswas: May I explain the
basis of the appointment of Associate
Members? The object of it is to make
available to the Delimitation Commis-
sion, the benefit of expert local know-
ledge. The larger the area of the con-
stituency or the larger ‘the population
of the constituency, the larger ought to
be the number of members who are
taken as Associate Members, because
we want people who will know as much
about the conditions of the local areas
as possible to help the Commission.
One man cannot be expected to have
as much knowledge of a very large
area as two. From that point of view
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there has been a variation of the num-
ber according to population. That is
the main principle. If that is kept in
view, then this suggestion to eliminate
altogether the difference between Part
A States and Part B States falls. There
is no political discrimination at all,
except that becduse the population
varies, we have got a variable number
of Associate Members. I accepted the
first proposal to insert four Part B
States only because their population
was large. The original recommenda-
tion of the Select Committee might
well be justified, that is withdrawing
the higher representation from Assam
in the Part A group. Rather than
doing that, we tried to place four
States from Part B on the same footing
as Part A States, Now, if we adopt 70
as the minimum, that will include very
.many. It will only leave out two
States in Part B, and add six States to

Part A. I do not think that would be
quite right.

And, then, as regards the amend-
rent suggested by Mr. Chowdhury, the
insertion of the word ‘political’. Well,
in the Select Committee’s Report, you
will  find many things indicated
although there is no express provision
in the body of the Bill. That ought to
be enough. If we insert the word
‘political’ it will automatically exclude
other considerations. as if the Speakers
will have to go only by what appears
io them to be the political composition
of the House. There might be other
considerations. The object should be
to make the Associate Member group
as representative as possible, and
that also explains the reason why
the selection by the Speaker of
the House of the People is de-
ferred till the selections have been
made in the States, because then the
Speaker here would be in a much
better position te judge what repre-
sentation has already been given by the
Speakers in the States. He will try to
balance the whole thing by introducing
persons who ought to satisfy other
conditions. The object is not to make
the selections simultaneously. We gave
the first choice to the Speakers of the
local Assemblies because they would
be in a much better position to know
who are the people who may be de-
pended on to revresent particular
areas most effectivelv. After that is
done. then the Speaker here will have
regard to the !epresentation of those
particular States in the House and then
make ‘a selection out of the members
r‘am1m from that State. So. I suggest

with respect. that the recommendation

19 DECEMBER 1852

Commission Bill 26854

which has been made by the Select
Committee appears to be the wisest.

Shri N. B. Chowdhury: One cleari-
fication, Sir. Will this note of the

Select Committee be sent to the Deli~
mitation Commission?

Shri Biswas: What is propased is
this. The names of those selected by
the Speakers in the Legislative Assem-
blies of the States will be forwarded to
the Delimitation Commission and they
will be made available to the Speaker
of the House of the People before he
makes his nomination, so that there
may be no overlapping, and if there
i any defect or deficiency of repre-
sentation in the States that will be
made good as far as practicable by the
Speaker’s nomination here. That is
the idea,

Mr. Deputy-Speaker: The Select
Committee Report may also be looked
into. The hon. Member wants to know
this. The word ‘political’ is in the
report. He wants to know whether the
Commissioners will have a copy of the
report sent to them so that they may
look into this. The hon. Minister may
send them a copy

Shri Biswas: Certainly these do~
cuments will be available to all.
There is no hide and seek about it.

Mr. Deputy-Speaker: Even the dis-
cussions on the floor of this House
may be looked into, I think it is
enough,

Shri Biswas: The Associate Mem-
bers will have the right to send notes
of dissent. I need only draw atten-
tion to clause 8(3)(a).

“The Commission shall—

(a) publish its proposals, to-
gether with the dissenting pro-
posals. if any, of an associate
member who de51res publication
thereof,............

So. if an Associate Member thinks
that his note of cdissent ought to be
ublished, it will be made public.

here is no hide and seek about it.
Sir, the deliberations of the Select
Committee have been guided wunder
vour wise leadership in such a way as
to secure absolute justice.

Shri Kasliwal (Kotah-Jhalawar): I
will mention that only two States are
excluded........... Vot

Shri Radhelal Vyas: On a point of
order, Sir. Can the +hon. Member
make a speechr now?

Shri Kasliwal: I will only -appeal to
the hon. Minister to accept the case
of PEP.SU. and Saurashtra also,
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Why should they be deprived of the
seven members?

Shri N. Somana (Coorg): I want a
clarification, Sir. In part (b) of
clause 5(1), it is stated that two per-
rons who shall be members of the
House of the People will be associate
members. I want to know what would
happen to Bilaspur; it has got only
one member.

Mr., Deputy-Speaker: Bilaspur will
also have three.

Shri N. Somana: There is only one
member in the House of the People.

Mr., Deputy-Speaker: He cannot
create one member. The maximum is
two. If there is only one member
then it will be one, 1 will put the
amendment. Does the hon. Minister
accept the amendment of Shri Radhe-
lal Vyas?

Shri Biswas: I have said, I have no
objection; I leave it to the House,

il\lr. Deputy-Speaker: The question
s:

That in the arnendment moved by
Shri C. C. Biswas., for the words
“ninety lakhs" occurring in parts (a)
and (b). the words "seventy-five lakhs"
be substituted.

The motion was adopted.

Mr. Deputy-Speaker: The question

is

In page 2. for lines 6 to 19, substi-
tute:

“itself from that State, if its
populatioy according to the latest
census figures—

(a) is not less than seventy-
five lakhs—seven persons, three
of whom shal] be members of the
House of the People representing
that State and four shall be mem-
bers of the Legislative Assembly
of that State;

(b) is less than seventy-five
lakhs, but not less than twenty
lakhs—five persons, two of whom
shall be members of the House of
the People representing that State
and three shall be members of the
Legislative Assembly of that State;

(c) is less than twenty lakhs and
the State has a Legislative Assem-
'_?ll.‘y—three persons, one of whom

all be a member of the House
of the People representing that
State and two shall be members

" of the Legislative Assembly of
that State; and

(d) is less than twenty lakhs
and the State has no Legislative
Assembly—two persons who shall

19 DECEMBER 1952

"

Commission Bill 2856

be the members of the House of
the People representing that
State.” :

The motion was adopted:

Mr, Deputy-Speaker: As regardg the
other amendments. they are barred.
Mr. Gurupadaswamy, is not your
amendment barred? :

The question is:
In page 2,—

(i) in line 10, for “flve persons,
two of whom” substitute
“geven persons, three of
_y\rhsm"; and

(ii) in lines 11 and 12, for *three
shall be members of the Le-
gislative Assembly” substi-
tute “four shall be members
of the Legislative Assembly”.

The motion was megatived.

Mr. Deputy-Speaker: I think Mr.
Chowdhury is now satisfied with the
word ‘political’, I need not put the
amendment before the House. The
object is that first of all the' members
must be nominated by the Speakers
of the various -Assemblies, ecause
they are more representative so far
as the political parties are concerned.
Then the Speaker here may take that
into consideration and nominate mem-
bers of parties who have not got re-
presentation already.

Shri M. S. Gurupadaswamy: There
may be elimination also, Sir.

Mr, Deputy-Speaker: This is for the
purpose of enabling him to add those
geople who have not been nbominated

y the Speakers in the various As-
semblies.

Shri M., S, Gurupadaswamy: A
member of a party is nominated as
an Associate Member in the Assem-
bly. On that ground. a. member of
the same party may be eliminated in
the House of the People.

Mr. Deputy-Speaker: Provision has
to be made for some other member
of any other party. But if there are
no other political parties, then cer-
tainly the member from the same
party may be nominated. It is only
to see that sufficient representation is
given to members of all parties. If
the hon., Member wants his amend-
metnt‘tto be put to the House, I will
put i

Shri M. S. Gurupadaswamy: I want

" to have it put, Sir.
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Mr. Deputy-Speaker: The question

In page 2, for lines 27 to 29, substi-
tute:

“(a) shall be made by the res-
ective Speakers of the several
gislative Assemblies and House
of the People within one month
of the commencement of this Act”.

The motion negatived.

Shri Heda: 1 beg to move for leave
to withdraw my amendments.

The amendments were, by leave, with-
drawn.

Mr. Deputy-Speaker: Mr. Chow-
dhury, do you want to have your
amendments put to the House? Is
the member not satisfied?

Shri N. B. Chowdhury: Yes, Sir, I
do not press.

) Mr. Deputy-Speaker: The question
s:

“That clause 5, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 5, as amended, wag added to
to the Bill,

Clause 6 was added to the Bill

Mr. Deputy-Speaker: The hon.
Member Shri S. N. Das has an amend-
ment seeking to add a new clause 6A.

Shri S. N. Das: I beg to move:

In page 2, after line 39, insert:

“6A. Physical disability.—If the
Central Government or, as the
case may be, the Speaker con-
cerned is satisfled that any
Member or an associate member

+ of the Commission is not func-
tioning or is unable to function
due to physical or mental disabi-
lity, he -may declare his office
vacant and may appoint or nomi-
nate another person to act in his
place in accordance with the pro-
visions of section 3 or as the case
may be of section 5.”

In my opinion, there is a lacuna in
this clause 6. is provision in
it for filling up of vacancies that arise
due to death or resignation., But
supposing a member is not able to
function due to certain physical or
mental disabilities, then there is no
authority for the Government to dec-
lare that post vacant. Therefore, I
would request the hon. Minister to
consider accepting this amendment,
which seeks to remove that lacuna.
I think it would be better if this
clause is inserted.
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Shri Biswas: The hon. Member
wants to say that in addition to what
clause 6 provides, namely, a vacancy
arising out of death or resignation,
a post may fall vacant otherwise too,
i.e. due to physical or mental infir-
mity. We expect that in such a case
the member would resign his office
if he cannot function. That is what
we contemplate. If a judge of a High
Court finds that he cannot carry on, be-
cause he falls ill, we expect him to
resign. That is what is provided for.
Therefore, I do not think the amend-
ment is necessary. Then, if you look
at sub-clause (5) of clause 7 you will
find that it is provided there that the
Commission as well as any group of
associate members shall have the
power to act notwithstandi the
temporary abgence of a member or
associate member. So, I do not think
my hon. friend will press the amend-
ment.

Shri §. N. Das: I do not press it.

Clause 7 was added to the Bill.

Clause 8.—(Manner of making re-
adjustment etc.)

Shri Gadgil: I want to move my:
amendment No. 30.

Mr. Deputy-Speaker: What about
the Government amendment—No. 427

Shri Biswas: I beg to move:
In page 4, after line 21, insert:

“Provided that the Commission
may, if it finds it necessary so
to do, continue either or both of
the existing three member consti-
tuencies, whether with or without
alterations in their boundaries,
reserving therein one seat for
the scheduled castes and another
seat for the scheduled tribes.”

If you will read sub-clause (2) of

this clause, you will find that sub-
clause (2) (a) reads:
“all constituencies shall be

either single-member constituen-

ries or two-member constituen-
cies;".
Sub-clause (2) (b) reads:
“wherever practicable, seais

may be reserved for the schedu-
led castes or for the scheduled
t‘i'ibe.f in single-member constituen-
cies;". -

Sub-clause (2) (c) reads:

“in every two-member constitu-
ency, one seat shall be reserved
either for the scheduled castes
or for the scheduled tribes, and
the other seat shall not be so re-
served;”
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Sub-clause (2) (d) says:

“constituencies in which a seat
is reserved either for the sche-
duled castes or for the scheduled
tribes shall, as far as practicable,
be located in areas in which the
population of the scheduled castes
or, as the case may be, of the
scheduled tribes is most concen~
trated;”.

Sub-clause (2) (e) reads:

“all constituencies shall, as far
as practicable, consist of geogra-
phically compact areas, and in
delimiting them, regard shall be
had to physical features, exist-
ting boundaries of administrative
units, facilities of communication
and public convenience.”

It was pointed out by my hon.
friend Mr. Barman and others that
there will be a difficulty in carrying
out strictly the provisions contained

in the above sub-sections so far as
the parliamentary constituency of
North Bengal is concerned. t

constituency consists of the districts
of Jalpaiguri, Cooch-Behar and Dar-
jeeling. This is the only three-
member parliamentary constituency.
There is another, but that is not a
parliamentary constituency. It is a
State Assembly constituency. That is
in Bombay, Nasik-Igatpuri constita-
ency. I did not know at the time this
was first mentioned how the matter
stood as regards this constituency.
but I have found out that it is not a
parliamentary constituency. When 1
stated last time that there was only
one three-member constituency, I was
referring only to parliamentary con-
stituencies. Therefore, it came to me
as a surprise that there was a second
three-member constituency of that
character. That is not so. I am
speaking now of parliamentary con-
stituencies, and 1 have tried to find
out if any way can be foupd to solve
that difficulty. Unfortunately, I could
not. The only other alternative that
was possible was to make it into two
constituencies, each a two-member
constituency. That would be giving
weightage to this area, which would
not be justified. The scheduled castes
and the scheduled tribes in this area
are a class apart. So far as the sche-
duled tribes are concerned, there is
a concentration there and therefore
one seat has to be reserved for them.
So far as the scheduled castes are
concerned, it is not possible-otherwise
to provide for their representation,
as they are a distinct class by them.
selves which you do not find in other
areas of West Bengal. For instance,
here the scheduled castes belong to
the Rajbhangshi and Coch category.
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You do not find any like that else-
where among the scheduled castes in
West Bengal. Therefore, we have got
to give them representation, and you
cannot help giving the scheduled
castes of this area one seat, if such
a seat be reserved for scheduled
tribes. And then you must have a
general seat. because otherwise you
will be doing injustice to the general
population. The concentration of the
scheduled castes here is not such that
you can reserve a seat for them only and
be done with it, as if the general
population did not require any re-
presentation. So, in order to adjust
all the wvarious interests which re-
quire to ‘be represented in this area,
it is not possible to avoid a three-
member constituency. At the same
time. the dissenting note which was
appended to the Select Committee re-
port suggested leaving this matter
open to the Delimitation Commission.
Bearing that in mind, I have framed
my amendment.

[PanpiT THAKUR DAs BHARGAVA in the
Chair]

I want to make it clear that the
justification for a three-member con-
stituency in an exceptional case is the
necessity of securing representation
for the scheduled castes. for the sche-
duled tribes and for the general po-
pulation—one for each. I hope this
will satisfy all sections of the House.

Shri Barman: On a point of infor-
mation. I have given an amendment
-i-No. 19—for the earlier part of the
clause.

Shri Dabhi (Kaira North): I have
also not moved mine.

Mr. Chairman: The question is:
In page 4, after line 21, insert:

“Provided that the Commission
may, if it finds it necessary so to
do, continue either or both of
the existing three member consti-
tuencies, whether with or without
alterations in their boundaries,
reserving therein one seat for the

+ scheduled castes and another seat
for the scheduled tribes.”

The motion was adopted.

Shri Bheekha Bhai
Dungarpur—Reserved—Sch.
I beg to move:

(Banswara-
Tribes):

In page 4, after line 21, insert:

“(f) all constituencies shall, as
far as possible, be delimited and
named in such an indicative man-
ner as to suggest the bigger ad-
ministrative areas which they
cover.” -
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[Shri Bheekha Bhai]

This amendment, though not hap-
pily worded. proceeds from the ex-
perience during the last general elec-
tion which I had in my part of the
country. The sum and substance of
this amendment is that when a con-
stituency consists of a bigger and a
smaller administrative unit, the con-
stituency should be named after the
bigger unit. I may illustrate this
point with reference to the Parlia-
mentary and Assembly Constituencies
Delimitation Order for Rajasthan
passed by the President in 1951. On
page 428 of the Election Manual this
order has been _publisbed.” Under
Banswara District, Bagidora is an As-
sembly Constituency. Bagidora is a
small village. But this constituency
includes Bagidora and Kushalgarh
tehsils. Kushalgarh is one of the co-
venanting States of Rajasthan. It had
its separate administration, a separate
Ruler, with separate full-fledged
powers, but now that State has been
merged into a small village for the
purpose of delimitation. The people
there are discontented. When I went
there during my election campaign I
found that they were auite reluctant
to vote. So. I would appeal to the
hon. the Law Minister to see that
such discrepancies be not allowed in
delimiting constituencies in future.

I wish to point out another ins-
tance. Saira is another constituency
in Udaipur District, Saira is a small
village; though it is a tehsil head-
guarters, But the Saira constituen-
¢y includeg Kherwara, Phalasia and
Kotra tehsils. Kherwara was a can-
tonment during the British regime.
Kotra was also at one time a canton-
ment while Saira is a village. Phala-
sia is a sub-divisional headquarters.
So. I would -invite the attention of
the hon. Minister that the constitu-
ency should have been called after
either Phalasia or Kotra and not after
the smaller unit. I. therefore, re-
quest the hon, Minister to accept
my amendment.

Shri Biswas: This relates mainly to
the nomenclature of the constituen-
cies. Take the case of the three-
member constituency in North Bengal.
I cannot call it Jalpaiguri Constitu-
ency or Darjeeling constituency. It is
not necessary to provide for this in
the body of the Act. The Delimita-
tion Commission will name it after
the most important district in the
constituency. .

" Shri Bheekha Bhal: I do not press .

Shri Gadgil: I gave notice of
an amendment that ‘in page 4 lines
8 and 9 ([par* (b)] be omitted’ I
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gave it in those words but they have

been wrongly printed. 1 am pre-

pared to stand down if my hon. friend

IS\Ihri 3'£himmaiah wishes to move his,
0. 33.

Sbri Thimmaiah (Kolar—Reserved
—Sch. Castes): I beg to move:

In page 4. omit lines 8 and 9,

My object in moving this amend-
ment is that there should be no re-
servation of seats for the scheduled
caste feople particularly in a single
member constituency. The reason i=
this, Firstly, it limits the chances of
the Seheduled Caste people from con-
testing the general seat. The right to
contest general seat was given to sche-
Aduled caste people with a view to
give them cerlain weightage. By re-
serviug a seat in a single member
ronstituency this weightage and this
crhznce of contesting the general seat
1s taken away to some' extent, An-
other thing is while reserving a seat
for the scheduled caste "people in a
single member constituency the gene-
ral voters become indifferent - and
there will be only scheduled caste peo-
ple to vote for the scheduled caste can-
didate. This practically amounts to se-
parate electorate which is against the
spirit of the Constitution.

Another thing. The Law Minister
told me that if there,is an absolute
majority. of the scheduled -caste
voters it may be possible for reser-
ving a seat in a single-member consti-
tuency for the scheduled caste people.’
But even there, if you reserve a seat
in a single-member constituency where
there are a majority of scheduled
caste voters, this practically amounts
to a separate electorate against which
Mahatma Gandhi himself fought and
got us ‘'this joint electorate. There-
fore 1 appeal to the bon. the Law
Minister to omit these two lines,
namely 8 and 9, in page 4, because this
will take away our weightage.

Shri Siddananjappa (Hassan-Chik-
magalur): I have an amendment, No.
34. which is to the same effect.

Mr, Chairman: Nos, 33 and 34 are
identical. No. 33 has been moved.
Let me first place it before the House.
Amendment moved:

In page 4, omit lines 8 and 9.

Shri Siddananjappa: My
ment, No. 34, is similar to this.

amend-

Mr, Chairman: No. 33 has been
moved. No. 34 is the same and there-
fore cannot be moved. He may speak
on No. 33. .
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'Shri Siddangnjapp: My amendment,
No. 34, is similar to No. 33.

Mr. Chairman; May I just make the
position clear? Since amendment No.
33 and No. 34 are the same, and since
No. 23 has already been moved, No. 34
;?nnot be moved. But he may speak on

0. 33.

Shri Biswas: Sir, he
No. 34 out of his head!

Shri Siddananjappa: Very well, Sir.
In supporting amendment No, 33,
which is similar to my amendment,
I would like to submit that the Select
Committee has recommended that
wnerever practicable the seats may
be reserved for the scheduled castes
or the scheduled tribes in single mem-
per constituencies. This recommen-
dation of the Select Committee
appears to be very simple and also ap-
pears to be desirable, But, I submit it
is a very important and serious matter.

cannot get

At the outset I like to submit that
it is most unconstitutional. Under
the Constitution of India every citizen,
otherwise eligible, has a rignt to be
elected from any constituency of his
choice anywhere' in the country and
such a person cannot be prevented
from being elected from a constituen-
cy of his choice on the ground of his
religion. caste, tribe or race, ec. This
is a fundamental right which is
guaranteed under the Constitution. It
1s clear that a person belonging to
either the scheduled caste or the sche-
duled tribe has a right. provided he
has the other necessary qualifications,
to be elected from any constituency
of his choice, whether that constitu-
ency has a seat reserved for a person
belonging to the scheduled caste or
the scheduled tribe or not. Like-
wise, a person otherwise qualified and
who does not belong either to the
scheduled caste or scheduled tribe has,
and ought to have, a right to be elected
from any constituency of his choice.

Further, article 330 of the Constitu-
tion of India provides that certain
seats should be reserved for the sche-
duled castes or scheduled tribes, and
it should be noted that it does not
provide for the reservation of consti-
tuencies,

If the recommendation of the Select
Committee is given effect to, it
amounts to the creation of reserva-
tion of constituency. That means only
a person belonging to that particular
tribe or caste can seek election from
such a constituency, Others are pre-
vented on the ground that they do not
belong to either the scheduled caste
or the scheduled tribe. I therefore
submit that this recommendation is
ultra vires of the Constitution, and
it is opposed to the fundamental rights
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as well as the fundamental principles
of the Constitutional law. F oppose
the recommendation of the Select
Committee and support the amend-

ment moved by Mr. Dodda Thim-
maiah.
Mr, Chairman: Let me first find

out the reaction of the hon. Minister.

Is he willing to accept this amend-
ment?

Shri Biswas; No, Sir. I am sorry
I cannot accept this amendment.

Mr. Chairman: Then I will give an
opportunity to others to discuss the

grir!;fndment and then I will call upon

Shri Barman: Sir, I oppose this
amendment. It has been said by the
speaker who preceded me that this
kind of provision is taking away the
ignd_arnental rights given by the Cons-
titution, I could not follow him.
Had it been such a mistake or fault,
it would not have been passed into
law at all. What he means perhaps is
that a member of the general com-
munity cannot stand from the place
where his house is situated, if it is a
single-member reserved constituency.
But that does not prevent or debar
him from standing from his nearby
constituency if he enjoys its confidence.
So I do not agree with him there.

The rover of the amendment, Mr.
Thimmaiah, has stated one reason. He
says that if a single-member consti-
tuency be reserved for either sche-
duled castes or scheduled tribes others
may not come and vote. I do not
know whether he speaks from his ex-
perience or not, But if that is the
condition of this country, then God
help us! (Shri Biswas: There are
different gods for different communi-
ties!). One advantage is there. Some
times it so happens that in a parti-
cular place the scheduled castes are
so concentrated that there is more than
50 per cent. In Bengal we have doune
it in the case of 60 per cent. concen-
tration and there are other advantages
nf. delimiting the other constituencies
which are attached to it. In such
rases only this procedure is followed,
that is a single-member constituency
is reserved for either scheduled castes
or scheduled tribes. I wag going to
move an amendment but the hon.
Minister has himself moved end it
has been passed by this House. I
was Just thinking to avoid the
trcuble of a three-member consti-
tuency. If in the census of 1951,
Cooch-Behar which " has been now
merged with West Bengal, comes up
to be a scheduled caste majority dis-
trict it would be advisable , for the
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[Shr1 Barman]

Commission to make it a single-member
reserved constituency and there would
be no necessity for making any three-
member constituency at all which is
being provided for, as an exception.
There is one advantage for the sche-
duled castes, I do not agree with
Mr. Thimmaiah that the other com-
munities, because the constituencies
are reserved for scheduled castes, do
not come in large numbers to vote.
1 quite repudiate that. There is one
advantage in this single-member con-
stituency for the scheduled -castes
who are not only backward but also
economically very poor. It is their
chance of a better representation by
a man standing independently. The
Select Committee has given its thought
and during the last election delimita-
tion was done on this basis and we
kave not heard any serious objection
against single member reservation. I
do not think we should alter this.

Shri Biswas: 1 am sorry 1 cannot
accept this amendment. My hon.
friend Mr. Barman has given the rea-
sons. There is nothing unconstitu-
tional about it. On the other hand
we might lay ourselves open to the
charge that we are not following the
Constitution because the Constitution
peremptorily declares that seats shall
be reserved in the House of the People
for scheduled castes and scheduled
tribes. Therefore, merely because we
reserve a seat for scheduled tribes in
a particular constituency, that is not
going against the Constitution. We
are acting in the spirit of the Consti-
tution where you make such a pro-
vision. and then the question is where
the scheduled castes are in a majority.
over 50 per cent., not otherwise. It
is there only that the question of al-
lotting a reserve seat in a single-mem-
ber constituency will arise. We have
left it to the Commission. Wherever
practicable, they will do so. We
have a certain number of seats to be
allotted for representation of sche-
duled castes and scheduled tribes.
That will depend upon their popula-
tion, the total population and so on.
So. we have got to distribute these
seats as widely as possible. So far as
scheduled castes in one particular
area are concerned—generally they
will be over the larger area—the sche-
duled castes of one place will be re-
presented by a member belonging to
another area. but where they are in a
majority, then there is no reason for
denying them any separate represen-
tatlon. Ordinarily all our seats should
be, single-member seats allotted in
single-member constituencies. We
have said that wherever it ig practic-
able that may be done.
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5 P.M.

Mr. Chairman: Does the hon. Mem~
ber wish to withdraw his amendment?

Shri Thimmaiah: Yes.

Mr. Chairman: Has the hon. Mem-
ber leave to withdraw his amendment?

The amendment was, by leave, with-
drawn.

Mr. Chairman: Amendment No. 31 in
clause 8 by Mr. Somana.

Shri N. Somana: I beg to move:

In page 3, omit line 42.

Shri N. Somana: The proviso to-
clause 8(1) says:

“Provided that no reduction
shall be made in the number of
seats in the I[House of the People
at present allotted to any Part C
State which has no Legislative
Assembly.”

I have not been able to understand
as to why this limitation has to be
made in the case of Part C States.
namely a difference between States
which have Assemblies and States
which have no Assemblies. Of course.
I do concede. that when the People’s
Representation Act of 1950 was pass-
ed, there were certain considerations
why a certain amount of weightage
should be given to these States and
deliberately they were given the
weightage and since then, I have never
been able to find why, in so short a
period, the Government has thought
fit to remove this weightage and make
the distinction also between those
States which have State Assemblies
and those which have no State As-
semblies. This is, in my humble opi-
nion, an indirect method of abro-
gating the_pmvisions of not merely
the People's Representation Act of
1950 but also of the Government of
Part C States Act. 1951. If really
the Government thought that the time
had come when they should review
the position of the Part C States, they
should have very well done so, but
this is an indirect method of trying
to cut at the root of these States and
see that no weightage is given to
them. So, my humble submission is
tg:eat this llréutatéonhto the proviso must

removed and the pr
cnly as follows: PE0Re musk: be

“No reductign shall be made in
the number of seats in the House
of the People at present allotted
to any Part C State.”

If it is a question of reviewing the
position of Part C States as I stated
above the matter should have come
in a different form, in the form of a
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Bill in this House and not by an in-
direct method of irying to put these
things in the Delimitation Bill and
taking away the weightage these States
had. I submit, * therefore, that this
limitation should not be threre.

There is also another reason which
has prompted me to move this amend-
ment. Of course, it affects directly
my State i.e., the State of Coorg.
My State has a Legislative Assembly,
but there is representation of only one
seat. Of course, reduction, may also
mean reduction, to nil which would
mean that my State which has a Le-
gislative Assembly may not have a
representative at all in this House.
So. I feel that not merely this may
affect my State, but also generally the
Part C States which have Legislative
Assemblies, which have been given
certain weightage on account of the
special reasons which, of course, I do
not think have now disappeared or
that the Government should think this
weightage should not be therc. I
therefore move that this limitation to
the proviso may be removed and the
words “which has no Legis}ativq As-

sembly” may be omitted from' this
proviso, '
Shri Biswas: Sir, I regret cannot

accept this amendment.

Pandit C. N, Malviya (Raisen): One
point, Sir. If the hon, Minister ac-
ceots the amendnient. that is a
different matter, Otherwise, I should
be given a chance to speak.

Shri Gidwani (Thana): I also wish
to speak, Sir.

Mr. Chairman: Why should the hon.
Member assume?

Shri Biswas: Sir, I am not accepting
the amendment for this reason. al
the facts about Part C States were
known, this amendment would not
have been tabled at all. Part C States
are, under the Constitution, dealt with
on a special basis. That is provided
for in article 82 of the Constitution.
Last time, what was done was, none
of the Part C States had any Legisla-
tive Assembly. Therefore, weightage
was given to them in securing represen-
tation in the House of the People. as
comoared with other States in Part A
or Part B which had Legislative As-
sembliés, Now. except Manipur, Cutch
and Trioura, all the rest have got
Legislative .« Assemblies. Therefore
there is no question of giving them
any weightage in regard to represen-
tation in the House of the People. We
are not making any reduction in the
number of seats which were allntied

19 DECEMBER 1952

Commission Bill 28¢8

to Manipur, Cutch and Tripura be-
cause they have not got a Legislative
Assembly. The reference to any
Part C State which has no Legislative
Assembly is only to these three States,
nothing more. The object is to re-
tain. as regards these States, the same
rumber as they had before. As re-
gards the other States, there is a
Legislative Assembly there, and there-
fore the number will be determined
according to the usual rules.

Mr. Chairman: The question is:

In page 3 omit line 42.

The motion was negatived.

Mr, Chairman: Then, amendment
No. 32: Mr. S. N. Das; not here.

Amendment No. 14.
Shri Barman: I am not moving.

Mr. Chaimm? Mr. Heda; not pre-
sent. Amendment No. 15.

Shri Barman: I beg to move:

In page 4, line 16, after “concen-
trated” add “but in regard to sche-
duled castes, care should be taken to
distribute the reserved seats in differ-
ent areas of the State".

Sir. the very same words have been
used in the report of the Select Com-:
mittee. We have accepted that Princi-
ple and recorded it. Also during the
last election, that was the direction of
the President. I am simply asking
the hon. Minister to incorporate it in
the body of the Act.

Shri Biswas: That was the intention
of the Select Committee. That was
the principle upon which action was
taken last time. So, subject to any
drafting changes., I will accept this
amendment.

Mr. Chairman: The hon.
is accepting this amendment?

Shri Biswas: Yes, subject to anv
drafting changes. It says ‘care shouid
be taken’. I do not know if that is
an approoriate expression. I accept
the substance of the amendment.

Mr, Chairman: Then. I shall put it
to the House. It is for the House to
accept or reject. -

The question is:

Minister

in page 4, lire 16, after ‘“concen-
trated” add “but in regard to sche-
duled castes, care should be taken to
distribute the reserved seats in differ-
ent areas of the State”.

The motion was adopted.
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Shri Dabhi: I beg to move:

In page 4, line l16—after “most con-
centrated” insert:

L]

“provided that a seat for the
scheduled casteg or the stheduled
tribes in a single-member consti-
tuency shall not be reserved in
areas where members of the
scheduled castes or scheduled
tribes as the case may be. do not
form substantial majority.”

Sir, my amendment makeg clear the
intention 6f the Select Committee as
the hon. Law Minister just now said.
I submit that in clause 8 (2) (d) the
words “most concentrated” do not
properly convey the intention of the
Select Committee or the hon. Law
Minister.

[MR. DEPUTY-SPEAKER in the Chair]
There is no difference in the principle
as the hon. Law Minister has accept-
ed, that in single-member consti-
tuencies. only in those cases where the
members of ine scheduled castes or
scheduled tribes are in a majority,
seats will be reserved for them., My
submission is that these words dn
not convey that meaning. What I
submitted on the last occasion and what
I submit now is this. There are several
distrirts in which. according to the
population of scheduled castes or
scheduvled tribes, nne seat is reserved
for them in one Taluka. In that
taluka no doubt, the” population of
scheduled castes can be said to be
concentrated, but thev Ao not form
the maijority. I would just give one
instance. In one taluka in my consti-
tuency. Cambay. the total number
of voters is 67,385, while the number
of scheduled caste voters is 6805. In
this Talukd, the scheduled caste peo-
ple only form nine per cept. while
the non-scheduled caste people form
91 per cent. Still, in the whole dis-
trict, there is only one reserved seat
for the scheduled castes. It may be
wpid that the population of scheduled
rastes has been most concentrated in
this Cambay taluka. 1f we make it
a single-member constituency, then.
it would follow that in that taluka.
only nine ver cent. would send one
representative and 91 per cent. would
rnt be in a position to send anv re-
nresentative. If, in such cases. a
single-member constituency is formed.
it would |do iniustice, to 91 per cent.
of the non-scheduled caste voters.
Actunlly, thia has worked iniustice in
andther taluyka, In Naswadi single-
memher canstitnencv nf Panchmahals

Distriet. the total number of voters is -
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57,748. The scheduled tribe voters
are 22,003. Here, the scheduled tribe
voters constitule 39.8 per cent, and
the non-scheduled tribe voters 602
per cent, Still, it has been formed in-
to one single-member constituency.
Though there are about 60 per cent.
of non-scheduled tribe people, they
have not been given any representa-
tion. In such cases, single-member
constituencies should not be formed.
If a double-member constituency is
formed. in such cases, it could not
work any injustice to the scheduled
caste or scheduled tribe people and at
the same time, it would do justice to
the other people also. Taking all these
facts which I have placed before "the
House, I hope the hon. Minister would
accept my amendment because it mere-
ly makes clear the intention which he
himself has in mind.

Shri Biswas: This proviso 1s really
a proviso to clause (b) because he is
speaking about single-member consti-
tuencies. whereas clause (d) is general
in its terms. I suggest for the consi-
derdtion of the hon. Member that
clavde (b) in the form in which it
has been expressed ought to meet all
I;asonable requirements. It is stated

ere:

“whearever practicable, seats
may be reserved for the schedul-
ed castes or. for the scheduled

tribes in single-member consti-
tuencies.”
What was done last time was. not

to reserve such seats for scheduled
rastes or scheduled tribes unless they
were in a majority. That was done,
but option was left to the Delimita-
tion Commission. They will take all
the facts into consideration, and wher-
ever practicable, they shall do this.
Thus. it will not be a single-member
ronstituency with a seat reserved for
those soecial classes. So, I do not
think, Sir. I should accept that amend-
ment. It is really an amendment to
part (b) and not to part (d).

Shri Dabhi: May I ask one ques-
ticn? I gave an example that actuallv
one single-member consti-
tuency where the scheduled tribes do
not form a majority and still the seat
is reserved for them.

Shri Biswas: However. in the form
in which it is expressed’ it is a pro-
viso to part (b) and not to part (d).

Mr. Devnuty-Speaker: I suppose I
need not place it before the House.
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Shri Kakkan (Madurai—Reserved—
Sch. Castes): I beg to move:

In page 4, after line 17, insert:

*“(dd) constituencies for schedul-
ed castes and, scheduled tribes
shall as far as practicable be locat-
ed in taluks having enough popu-
lation requisite for two or more
seats for the State Assembly so
that each taluk as far as practic-
able will have a general seat be-
sides a reserved seat.”

There are taluks which have enough
of population for two or more seats.
‘The reserved seat must be in a taluk
which has more than two or more
seats. I will give one example. In
my constituency, Merur Assembly
constituency, two taluks are added
together—Merur and Madura taluks.
<each taluk has a population for one
general seat. The two taluks are now
added and it is made as a plural consti-
tuency, one seat for general and one
seat reserved, but previously one reserv-
ed seat wag in Dipdigul Taluk. In
Dindigul, not only Harijan popula-
tion, but also the caste Hindu popula-~
tion are for four general seats. So.
the reserved seat in Merur taluk

must be transferred to Dindigul. So.

I have moved this amendment.

Mr. Deputy-Speaker‘: Hon. the
Minister.

~ Shri Biswas: I do not accept the
amendment. I need not state my rea-
sons. Theyv have been given so many
times in the course of my speech. and
I do not want to take up the time of
the House.

Mr. Deputy-Speaker: Is it necessary
to place it before the House? I do
not think. °

Shri Dabhi: I was not allowed to
move my amendment No. 18.

Mr. Deputy-Speaker: When the hon.
Member is moving his amendment,
he moves all the amendments in his
name.

Shri Dabhi: I thought it was left
out. I had not said anything about
it. Only amendment No. 16 I moved.
It is important.

Mr. Deputy-Speaker: The hon. Mem-
‘ber will kindly resume his seat. There
ard two or three-member consti-
tuencies, The object of the delimita-
tion is that there should be single-
member constituencies ag far as pos-
sible except in cases where reserva-
tion is necessary for Scheduled Castes
and Scheduled Tribes where there
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may be two-member constituencies
Extending it beyond that is not the
general policy of the Bill, but there
are two or three cases where as in
Nasik, in the same constituency, there
is a reserved seat for scheduled castes
and scheduled tribes. and there is
?_lso a general seat. These are excep-
ions.

Shri Biswas: The amendment re-
lates to part (e). In respect of the
words “existing boundaries of adminis-
trative units”. he wants to delete the
word “existing”.

Mr. Deputy-Speaker: I am sorry. in
the face of what the hon. Minister
has said, is there a chance of its be-
ing accepted? It is as good as not
being moved.

The question is:

“That clause 8 as amended
stand part of the Bill.”

The motion was adopted.

Clause 8, as amended, was added
to the Bill,

Clsuses 9. 10, 11. the Title and the
Enacting formula were added to the
Bill.

Shri Biswas: I beg to move:

“That the Bill,
be passed.”

as amended.

Mr. Deputy-Speaker: the question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

FAMINE CONDITIONS IN MAHA-
RASHTRA

Shri Kanavade Patil (Ahmednagar
North): Sir, I thank_you very rnur.-_h...

Mr, Delluty-sl:;eaker: There is no
time to spend in thanking the Chair.

Shri Kanavade Patil: ... for giving
me this opportunity for having an
half-hour discussion on the prevailing
acute famine conditions existing in
Maharashtra, and especially in eight
districts of Maharashtra.

1 have to submit before this House
that during the last ten days'Il have
been receiving continuous rerorts
about the very acute famine condi-
tions. and I have to submit especiallv
that I have been informed that condi-
tione in Ahmednagar. Sholapur and



2873 Famine Conditions

[Shri Kanavade Patil]

Khandesh districts are very serious
and call for very immediate relef
tfrom the Centre, and also from the
State Government of Bombay. The
report suggests that there is wide-
spread starvation spreading through-
out Ahmednagar. and the fodder
condition is alséd very acute. 1 have
also received information to the effect
that the jowar crop fodder is not guite
available in Ahmednagar district, and
thousands and thousands of cattle are
reported to have died for want of
fodder, and for want of drinking
water. It has been reported that
thousands of people especially from
the southern side of Ahmednagar Dis-
trict: and from Kopargoan, Newasa
and other Taluks, migrate to some
other places in search of livelihood
and maintenance. They are ignorant
people. Ahmednagar District is sur-
rounded by other districts where also
similar famine conditions prevail.
Those people. without knowing that
ennditions are similar there also, that
those areas are also affected, go there
in search of livelihood and mainte-
nance. and when they find that there
is no support for them in that area.
they again try to return back to their
own village. I know from the reports
in Kesari, a leading Marathi paper
and in Navakal an equally eminent
newspaper in Bombay State, that
Nevasi taluk appears today *n be
absolutely deserted.

I have to say that the efforts done
by the Government of Bombay, by
our Chief Minister Mr. Morarji Bhai
Desai, and also by the Revenue Minis-
ter. Mr. Hiray, during the last few
months are splendid. and they have
been appreciated by us. But the
amount spent by them is quite in-
adequate, The amount spent by the
Government of India towards giving
taccavi loans to the peasantry in
Ahmednagar and other Districts alone
in Bombay State. is Rs_1.02.93.000.
Similarly, they have also granted
relief in other ways to the extent of
Rs. 1.25,00.000 but these amounts have
already been spent. or almost spent,
and they are very inadequate.

I will draw the attention of the
House to the report given by the
Bomban Chrnnicle in its issue of 16th
December, 1952 in which it has been
stated—I will read only some relevant
portions—

“The resolution was no more
political stunt, It was passed bv
rdpresentatives of all political
parties....... Their detailed reports
about the extent of the scarcity,
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relief measures already introduc-
ed and the number of people work-
ing on the relief works failed to
convince the delegates. The
general complaint wag that the
Government measures were too
little or too late and they were
meant more for immediate help
than for assuring permanent re-
lief to the tracts doomed to
scarcity every now and then. In
Ahmednagar district alone, the
damage was estimated at Rs 13
crores and there are seven other
distri<ts which are hit by famine "

Ahmednagar, Sholapur and Waest
Khandesh being the worst sufferers,
the Conference has urged that the re-
lief machinery should work faster and
more effectively if the distress is not
to have a permanently paralysing
effect on Maharashtra. This is the
condition which has been described in
the leading article of the Bombay
Chranicle dated the 16th of this month.
It is also suggested, and I think it
should be true. that the damage in
Ahmednagar district alone due to the
famine is to the extent of Rs. 13 crores.
If that is the real situation existing in
Ahmednagar and other adioining dis-
tricts. then the small amount which
the Government of Bombay is spend-
ing or has spent till now must have
been quite insufficient and inadequate
to meet the sufferings of the famine-
stricken people, I have been doing my
best during the last three or four
days, to bring this catastrophic situa-
tion to the notice of the hon, Ministers
of Food and Agriculture. and also the
fact that very worse eonditions are
prevailing in Ahmednagar and other
adjoining districts. I was absolutely
glad when T found that the hon. Minis-
ter of Food and Agriculture, Mr.
Kidwai. was verv sympathetic and
anxious to personallv understand the
difficulties of the people, He has alse
hinted at the fact that if possible he
would visit Ahmednagar and other
adjoining districts. to have personal
knowledege of the sufferings of the
people in the famine-stricken area.
In reply to the short notice aquestion
which I tabled on the 15th nf this
month, it was replied by the hon.
Minister of Agriculture, Mr. Deshmukh,
that only two talukas in Ahmednagar
district have been affected. T very
humbly submit that. that waes the in-
formation which he gave fifom the
revort of the Bombay Government.
That report, to my knowledee, is not
true or correct. It is not a fact. On
the contrary we have got informution
suggesting that nearlv eleven talukas
in Ahmednagar district alone have
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been affected. I shall just read out
what has been written in a Marathi
newspaper, Kesan dated 16-12-52.

“qx foeaifis  dade awa
ATETATT LTS €T FqT 9 HGA
@R oo @ ¢ 1o wfd
et @t « & v v Swi
ATV g 1

I shall now translate it. According to
the correspondent of the leading
Marathi Newspaper, it hag been stat-
ed that worst famine conditions pre-
vail in about eleven out of thirteen
talukas in Ahmednagar distriet, and
five to seven lakhs of people found
in the grip of famine. And then he
has given a very detailed report. 1
do not want to reproduce it here, but
I may say roughly that about 450
villages have been found in the grip
of famine, in Ahmednagar district
alone, and in most of the villages hav-
ing a population of 200 or 300, the
people are leaving these villages. These
villages or big towns like Vambori are
being deserted Because drinking
water is not available, the people are
wandering from village to village. The
cattle have been purchased by the
butchers at abnormally low prices.
In the weekly cattle bazar at Valaki
and Kashti in the Bombay State, bul-
locks and other cattle worth about
Rs. 500 to Rs. 700 have been sold at
abnormally low and nominal prices
of the order of Rs. five or ten. to
butchers, who take them only for the
purpose of slaughtering them.
Thousands of people are striving to
get water. There ig drinking water
scarcity, and I find from this report,
that people are bringing water from
a distance of eight to ten miles, for
drinking alone. In view of this my
humble submission before the House
is that immediate efforts must be
made to supply water to the suffer-
ing people, The Government should
be kind enough to make Immediate
arrangemenits for dodder and other
scarcity needs of the people, so that
thelr familles and cattle could be
preserved. Special grants are imme-
diately necessary in thig matter. If
some big grants are not made by the
Centre the people would, in my
opinion, be facing extinction. They
are now migrating from my district
to various other places. They should
be given to understand and persuad-
ed to return to their villages with
the assurance that they will get
employment there. Constructions of
wells, and irrigation-dams alse should
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be undertaken. Lastly, I have to sub-
mit that cattle camps are necessary.

Lastly, I request the Centre and the
Ministers of the Centre to grant us
more grants to meet the difficulties
arising out of the famine in the dis-
tricts of Ahmednagar and other ad-
jeining areas, I would also submit
that the famine has been recurring
periodically in these parts. I there-
fore appeal to the hon. Minister of
Food and Agriculture that some
permanent relief may be given to the
suffering people in our district, for
which the people of the famine affec-
ed areag in Maharashtra will be very
grateful to the Centre.

Mr. Deputy-Speaker: There are a
number of hon. Members who have
given their names for speaking. I
shall give two minutes to each of
them, only for this purpose. Let
them put any questions, or bring any
facts to the notice of the hon. Minis-
ter, so that he may take note of them
and reply to them.

The Minister of Food and Agricul-
ture (Shrli Kidwsai): I have taken
note of them.

Mr. Deputy-Speaker: I shall call
the hon, Members in the order in
which I have got their notices to

speak. First, Mr. Bogawat,

Shri Bogawat (Ahmednagar South):
My hon. friend has said much about
the conditiong in Ahmednagar dis-
trict. Now I want to say that not
only Ahmednagar district. but several
other dist;:‘cts poc;tu Mahafraﬁ::;a, l:atnd
neighbour ons o arashtra
including those in the Hyderabad
State, and Bijapur, are all seriously
affected by this famine. It is a very
big famine, and the most acute famine
during the last 50 years, as the ex-
speaker Mr. Firodia sald in one of

. ‘There is no”"water in
wells. They are dried up, and there
is no possibility of any irrigation from
wells. The conditions have come to
such a stage that it is possible that
several hundreds of people may die.
There is an important report in a
leading article that some people have
died, but I am not sure of it. All I
can say is that people are wandering
here and there because there is no
work for them and there are no imple-
ments at their disposal. It is the most
severe condition that prevails in
several parts of Maharashtra, Under
such conditioms, I humbly beg for
help from the Centre. If immediate

*Expunger as ordered by the Deputy- Spealker.

'~ 441 PSD,
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help is not given by the Centre, the
State Government cannot cope with
this serious situation. It is only the
Centre that can save Maharashtra and
the people of Maharashtra. My humble
submission is that if some projects on
the rivers Kokkidi or Mula are under-
taken, lakhs and lakhs of people will
come for work, and these projects
can be finished very soon. Without
entering into any repetition, I most
humbly request the Central Govern-
ment and the Food Minister to visit
these parts and see the sufferings of
the people, and give sufficient help.

Shri G, H, Deshpande (Nasik—Cen-
tral): Sir, I am constrained to say
that the gravity of the situation has
not been properly appreciated by the
officers of the State Government cou-
cerned. From my district, I am re-
ceiving reports by letters that the
situation is getting more and more
worse. Nearly six lakhs are affected.
Malegaon taluka is entirely affected,
Yevla taluka, entirely - affected, Chan-
dor entire taluka ig affected and some
portions of the Niphad taluka and
Satara. From Chandor and Niphad
talukas there are some 25 to 30 vil-
lages which are in the grip of scar-
city conditions for the last two years.
Very serious and sincere efforts are
being made by the hon. Revenue
Minister of the Bombay Government.
But, as I have said the situation isnot
very properly appreciated by the
officers concerned. The question of
drinking water has become very
serious in certain cities and certain
talukas. For instance even in Nasik
Road—which is not declared as scar-
city area—we had last year only ten
inches of rain and this year they had
only twelve inches. There is a large
population and people are suffering for
scarcity of drinking water. I should
like to draw the attention of the .Gov=-
ernment of India here because they
run their a Security Press there and
they have some drinking water supply
arrangements there. Last year in
consultation with the District Officers
of the place concerned 1 approached
these high officers there. They were
not in a position to appreciate the
calamity of the common man. When
the families of the common people
were not getting drinking water, these
high officers wanted to have the enjoy-
ment of the luxury of good baths and
their gardens going on. That is how
our people try to meet and redress
the grievances of our common people.
That is really our hardship.

Two urgent needs are ther:-. One
i, you must give employment to all
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the needy people. And the second is,
you must make adequate arrangement
for the supply of fodder., When you
undertake to give employment to the
people, you must consider and try to
give them employment in such a way
that it would remove the ggss;bihty
of famines any more, We have sug-
gested that percolation tanks should
be undertaken. We have suggested
minor irrigation works to be under-
taken, Popular contributions have
come forward even in famine condi-
tions. I am receiving the report from
the Superintending Engineer and from
the Executive Engineer of my dis-
trict that for want of funds from the
State Government the works are
withheld, since last six months.
Even under famine conditions peo-
ple have paid their popular contribu-
tions but why funds are not coming
from the State Government, I do not
know.

I have written to the Chief Engineer
and the other officers concerned but
I have not got the reply. If you do
not give employment to the people,
if you do not make adequate arrange-
ments for the supply of drinking
water. I do not know how you are
going to save the life of the people
and the life of the cattle, If thig is
not done. what will happen in the
coming season? If you do not help
them by now, you will have the
calamily repeated in the next year.
That is why I say that the intensity
and the extensive nature of the cala-
mity, of the sufferings of the people
is not properly appreciated by the
State Government offcers concerned.
It is not only restricted to my district,
which is a very extensive district. The
people are suffering in Sholapur dis-
trict also The conditions are serious
there. It is not that we are here only
for Maharashtra. Even the adjoining
district of Bijapur is affected. There
are certain other tracts in the Bombay
Presidency that are affected. I would
like to draw the attention of the Gov-
ernment of India and also others con-
cerned to run to the help of the Bom-
bay Government. The widespread
calamity deserves your attention. The
Bombay Government are doing what-
ever little they can but the Extensive
and intensive nature of the calamity
requires the attention and ald of the
Government of India and it should be
timely. That is all that I have to
say.

Shri M, D. Joshi (Ratnagiri South):
Sir, I shall not take much time of the
House in recounting over again. . ...
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Mr. Deputy-Speaker: The hon. Mem-
ber may state any further points or
make suggestions regarding other
affected areas.

Shri M. D. Joshi: In this House, Sir,
we have come across the hardships
and tribulations of Rayalaseema. But
in Maharashtra, the phenomenon of
famine is not unknown. It is a
periodical visitor. And this year the
toll it has taken is very serious.
There is one district in Maharashtra
from which I come, which is a perma-
nent scarcity district, namely Ratna-
giri. It is not mentioned in these
famine reports, it is true: but what the
district yields to the utmost extent in
the year does not last us for four
months. I am mentioning all this here
because they have to engage the at-
tention of the State Government and
the Central Government too. Tf the
State Government and the Central
Government sat together and tried to
solve the problem earlier. we would
not have had to meet with this situa-
tion. Therefore it is my humble sug-
gestion to the Central Government
that all medium type projects such
as those mentioned by an hon. friend
here, may be safely undertaken in
order that such calamity may be
further averted.

Shri Altekar (North Satara): Sir.
I have received information from the
President. of the District Congress in
North Satara that the position in the
eastern part of the distriect is very
precarious, So also the position in
the eastern part of South Satara is
causing anxiety. I would like to sub-
mit, that the relief work should be
undertaken which will be of such a
type that it will remove the calamities
from being repeated hereafter. I
would just make some .suggestions.
Silt and mud in the Ner tank in IXhatar
taluka and Pingli tank in Maan taluka
in the eastern areas of North Satara
district and other tanks in North
and South Satara ‘are accumulating and
they should be removed so that they
may be fully fllled with water
which would be available for the
adjoining portions which are be-
ing watered .by these tinks.
Similar works of new tanks of such
type should be undertaken In the
eastern part of South and North
Satara distriets. I would also like
to make another submission, that the
Khodshi Krishna canal which sup-
plles water to Walva and Tasgaon
taluka should be taken to the eastern
parts where there lg scarcity of ramn
and insufficilency of water. This can
be augmented by waters from the
Koyna by erecting a dam near Nisra
30 miles south-east from the place
where the great Koyna project. dam is
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to be constructed. Large portion of
water from the great Koyna praject

.dam is to be perpetually discharged in

ihe Koyna bed below and that should
be taken from Nisra to join the Krishna
river at the Khodshi reservoir. It
will then irrigate thousands of acres
and will make famine almost im-
possible in those areas and beyond.
I am making these suggestions . and
I will not take much time of the House.
This is all I have to say on this point.

Shri §. S. More (Sholapur): Sir,
words are not enough to describe the
terrible conditions that are prevail-
ing in Maharashtra.

Mr. Deputy-Speaker: I would re-
quest the hon. Member to make con-
crete suggestions.

Shri 8. §. More: I gpecially invite
the attention of the Minister in charge
of Food and Agriculture to the con-
ditions, the heart-rending conditions
which are prevailing in Sholapur dis-
trict and Jath taluka of South.Satara
and alse Indapur taluka of Poona
district . which together constitute
my constituency. As a matter of fact,
my complaints to the officers have
not relieved the distress. For the in-
formation of the hon. Minister I may
be permitied to say that in Madha
taluka 25 villages were visited by
workers and out of a total popula-
tion of 23555, 9123 people have
migrated and out of the total cattle
pcpulation of 25,000, 11,621 cattle were
left on the road by the villagers and
about 1,353 actually died. in Mchol
taluka 91 villageg were personally
visited by workers. The population
of this taluka is 1,05,071. Out of this,
11,930 people had migrated and 24,772
or mora were in search of employ-
ment. Out of a total cattle population
of 85,539, 12,422 were legt on the
streets and 557 have died, Ag a
matter of fact, from Jinti taluka
Karmala there have been reports cf
five starvation deaths and the state-
mentg of the relatives have been ze-

.eorded by persons who are members

of the Bombay Legislative Assembly.
I visited my constituency in Sep-
tember. The whole of the Barsi
taluka was under famine conditions
but - the local officers started work
only of road construction and that too
for a mile long. Thousands of peo-
ple were coming there in search of
work and the officers were walting
for the rainfall, and when some rains
fell, these meagre works were dis-
continued. I realise the difficulty of
Government and I am not having any
wild expectations. But if the damage
done to Ahmednagar district is Rs. '3
crores the damage to Sholapur *dis-
trict would run Into at least Rs. 20
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crores. We are already poor and we
suffer from ecomomic anaemia and if
we suffer this much damage, we can-
not bear it. This sort of letting out
of the blood will finish us entirely,
and I do not know what is going to
happen to this part of the country.
Therefore, I make a very sincere re-
quest to the hon. Minister concern-
ed, and particularly to Dr. Deshmukh,
whc{ i:J cont:mplat!ng a fislt to this
par make a personal survey and
not rely so much on the bureaucratic
machinery, because they always try
to minimise the hardship of the
Ble.ﬂ IGc?i:i lcnnly'lm qgote w{gtt Chﬂi
. R. Gadgil, w| now the

man of a Famine Relief Committee
appointed in collaboration with all
the different political parties includ-
ing the Congress and others, has stat-
ed. He has stated that such a famine
has not been seen in Maharashtira for
a good many decades past. This is
.the only thing that I am submitting
for immediate consideration. If red
tapism comes into operation, I do mnot
think any relief will be given to the
people in time.

Shri Pataskar (Jalgaon): F-shall not
take very long. I only want to make
a few suggestions. Apart from the
districts which have got endemic
famine like Sholapur and Ahmednagar
to which references have been made,
there are two districts of East and
West Khandesh which are akin to
Berar but which are unfortunately in
the grip of famine this year, and they
were also affected by famine last year.
The officers there are not even inclin-
ed to believe that there could be a
famine in Khandesh. But I have been
there during the last forty years, and
1 have always claimed that we did mot
know a single famine. But as a mat-
ter of fact, for the last two years, the
people of this area have been expos-
ed to famine. What can be done is
not to take up small minor irrigation
projects in that area, because only
where there is perennial water cur-
rents you can take up such small irri-
gation projects. Here, in this area of
Khandesh these small projects have
been tried and they have failed. There-
fore, you must undertake some big pro-
ject like the Girna river project. Other-
wise, these famine conditlons will not
disappear. When we are talking of
Maharashtra, I want to remind you
that there are famine conditions in
other parts of Bombay State also.
Scarcity conditions prevail in some
parts of Karnatak areas and 1In
Ahmedabad district and Kaira district
and some other parts of Gujrat also.
But not only in Maharashtra, but
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wherever there is scarcily in the
whole State of Bombay, all the avail-
able resources of the present Govern-
ment of Bombay should be utilised.
Unfortunately, those resources ace in-
suffigjent to meet the needs of all
these people. Probably, it is on this
account that the officers and others
concerned are reluctant to declare
famine or scarcity areas. Therefore,
it is desirable that my hon. friend
Dr. Deshmukh should go to these parts
and bring to bear a different outlook
on this matter. If we assure the
State Government of help, I am sure
the State Government will come for-
ward with some relief. Another sug-
gestion I would make is that it is no
good trying to spend money on mak-
ing roads or giving temporary relief.
I know that the whole of the Dhond—
Manmad Railway (part of central
Railways) wasg constructed by the
former bureaucratic British Cov-
ernment during the time of a famine
and as a famine work, They spent
rupees eight crores also on irrigation in
those famine areas. If the money
that is now going to be spent by us
in crores is not to be wasted, I would
suggest to the Central Government
to take up three or four big River Val-
ley schemes which are ready. One of
them is the Girna project. You will not
be able to find all the money for these
projects, but whatever money has to be
spent, if it is spent on the construc-
tion of the dams or canals or parts of
these schemes which are ready, I
think it will incidentally provide
relief to the areas where endemic
famine conditions l_grev.mil. Therefore,
not only in rega to Maharashtra.
but wherever there Is scarcity in
Bombay, relief should be given. Un-
less relief ig given by the Central
Government, it is not going to improve
the position. Therefore, I would re-
quest the Central Government and
particularly the Finance Minister to
give rellef to the Government of
Bombay.

st fto gwo wowiw  (=ETIR—
fa-sqgfen onfiat) e
WEwT, WY oY 4§ §A® T E,
gOFTS W AT H, I *1 O g W
& | Tw orrg & AT ardfr & ST gReeT
Y ®T N § 7Y T MY ¥ R >
tR =iz g s g} ot T



2883 Famine Conditions

T & a1t § T&T T &7, w4 5 At
® aftferfa aga qww ¢ 1 7 Ao
for® oy e & e  amar g s w@w
#t ofcfeafe ¥ & &3 & foges
FTEE & 1T aga awees (affectad)
g1 eufeq ¥ grdgr & fF oaei o
FAMC S § 97 F TG A
M =fgd | S # ¥ W I T
fraar 1 ¥ fax oY arasaTe S
wirf & fogges Fe dTaw &
qdi¥z § ot gwy @y e &
fafret s #R g 7 aga
qa qw ¥ fod § | gafeq ¥ s
g 5 o ¥ %7 a7 7t & S0 M OF
FAEY 271§ TG AT AT TATHE *Y
T grgw fafree &1 38 9T T8
sart 37 1fRd | 72 TR R WA
w gare g AT wPrAsr F g@ S
THEST &1 FT g ST A9 F 99 A7

i

T gEd aa it e wedfe
wifgdlew  (prohibition) & ¥
FOT 93 F AFEA G WA
aAE T @ O |

Mz, PDeputy- er: Why are you
unnecessarily bringing in prohibition?
The hon. Member should address him-
telf to famine conditions. From what-
ever guarters Government are able to
get revenue, let them get. Why should
he attack prohibition now? t him
not be prompted by other considera-

“tions.
st do g0 TIM (¥ FOT
TR A A RE FAR I J v
g wafed ¥ 9@ @ g | waagam
T g !
Mr. Deputy-Speaker: Is the hon.
Member rore anxious %o get famine

relief, or is he more anxious to get rid
pf prohibition?
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st o Qo TrAWIW : AT T AT
& Fra e fed | ada ¥ fod agt
ATSTE FAE AT, FAT F A, SATTALN
AT F A HIFE o8 T AEY
fqoar, 37 @4 & FR F gAWH v
Fifed | FE gFCHF FWE fFm "
S Ar, g S0 A oy Fiav 3
AZYE T F17eT | 79 ST F FA19-
[T (co-operation) & 4y &7 TA!
arfed | % e wET ¥ A frgag
g ¥ e Fan § e ogw give
# B9 SN TATRT yhEEE § ¥ foq
A KA gA S Y A AT
Qe W Tfgq |

Shri Gadgil rose—

Mr. Deputy-Speaker: This is an ex-
ceptional situation. So, even though
the discussion is only for half an hour,
we are exceeding the time 1 would
request the hon, Minister to give his
reply after all the varicus points have
geen made by the different hon, Mem-

ers,

Shri Kidwai: I shall not merely
answer, but I will make some sugges-
tions also.

Shri Neswi (Dharwar South): Sir,
similar conditions prevail in Karna-
taka, which is called the Southern
Maharashtra. So, Karnataka also
comes into the discussion. The district
of Bijapur, some six talukas in Dhar-
war district i.e., Hirekeru, Ranihennur
Haveri. Ron. Navalgund, and Gadag
and some four talukas in Belgaum
distriet ie., Athani Savadathi
Ramadurg and Rayabhag have beén
similarly affected and adequate mea-
sures have not been taken by the
State Government. To be true to my
conscience, the Karnataka part of the
Bombay State, I should say, has been
neclected like anything by the Bombay
Government. This is a fact well known
io all people. So, I want to draw the
attention of the Central Government
to supplement whatever deficit is there
in Karnataka. There are 50 many
schemes which can be taken up, and
by which the famine conditions can
be alleviated. There are so many
rivers the waters of which can be
harnessed. There ig the Tungabadra
river and you have a Bairanpad
scheme there which can be taken up
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and large areas of land can be brought
under irrigation, There is also another
Madagmasur lake, for which a scheme
has possibly been prepared and it
should be investigated and taken up.
Then there is the Ghatapraba scheme.
Then there are so many tanks in the
district of Dharwar and some other
parts of Karnataka. These tanks have
been filled with silt, If the silt is re-
moved, these tanks can store a lot of
water and thus famine conditions can
be averted. So, I want to draw the at-
tention of the Government to supply
as much finance as possible and see
that all these tanks are repaired and
the water that is stored there is used
for the cultivation of the crops. Cer-
tain talukas of the Dharwar district
are growing paddy of the best type.
The tanks there are repairable and if
that is done scarcity conditions will
not prevail. Then there are certain
works like approach roads and collec-
tion of mettle which can be taken up
immediately and employment provided
for as many people as possible. I re-
quest the Central Government to see
that the real conditions are well as-
sessed agd necessary help given.

Shri Gadgil (Poona Central): Sir,
the Conference to which reference was
raade by my hon, friend, Mr. More,
stated that “in the opinion of the
Conference relief of men and cattle
and the maintenance of a minimum
stability in the structure of the econo-
my requires a very much larger and
more coordinated effort.” For that
purpose I request the Food Minister
to pay the State of Bembay a sum of
Rs. ten crores.

Shrimati Maydeo (Poona South):
Sir, a day or so back I received infor-
mation from the Supermtergding
Engineer, Deccan Irrigation Circle,
who is in charge of all the dams in
Deccan that the rains have failed this
vear. and the water level in all the

. reservoirg is much below what it is
every year. He has no peace of mind,
He cannot take leave. He is going all
over the districts and he does not
know how to meet the situation. This
situation is there for the last month
and a half, but up to now no famine
works have been started or no grass
depots, opened in the villages where
cattle are dying or are being sold for
from rupees filve to rupees twenty-five
each., It seems the Bombay Govern-
ment is unable to meet the situation by
itself. So. I would request the Centre
to come to their help to meet the
situation.

Shri E. L, More (Kolhapur cum
Satara—Reserved—Sch. Castes): Sir 1
rise to reguest the Central Govern-
ment to rush forth immediate help to
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the Government of Bombay. I do ap-
preciate the efforts so far made by
Government, but they are inadequate.
Therefore, I would request the Central
Government to come forward with sub-
stantial help.

Dr, Suresh Chandra (Aurangabad):
Sir, I come from a constituency which
Is a Maharashtrian constituency in
the Hyderabad State: that is why I get
up to speak,

Much has been said about the famine
conditions prevailing in the Maharash-
tra areas of the Bombay State. In
Aurangabad and certain other talugs
of Aurangabad such as Kannad and
Bhokardan famine conditions are pre-
vailing. There is also scarcity of
water. The Hyderabad Government
have already granted certain conces-
sions to that area. I would like to
draw the attention of the Hon. Minis-
ter to those conditions and request
him to rush some relief measures to
that area as early as possible.

6 P.M.

siwalt argredt fomgr (ver 0F):
¥ guwdt g & e o §
TeawEt §; ¥ I fou A ¥y
1 9 o ro g, o dfim
(famine) & uwew (affected)
g P et & onft aw WY goaré
i g€ 1 # ? avar e o g1 Frafe
TN Imagi X T @ A A
¥ 708 @ O AT TR A Y
W= IWE M T oy ow fawfer
FCE AW A A wmw Y & s
g ¥ Fmardt # o a8 v @R 6
fad & fF Maqe sk Swdr e
¥ Yord ¥ a<E wEa T feeer e
21 & aolt el & a F af
wht, #9ife 7y &Y e & amw,
AREd & fod ogt «, awd
o o fefcr X @ § R T
W ST oY OF g Wy §
Famfr fazwa & o o w
argt § 5 &@ w7 @ W) Sad
fagre w o gff ST SRw wr Ay
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T § AR o awe ¥ g A
v §, 39 W O e &t Ek
W E R oam wme & aifraw
(Provision) %t afix fadh awaf
A g & WY d @A @
L LB GO I e
qr |

Shri Kidwal: Sir, before I deal with
Maharashtra 1 must thank the last
spegker for her pleading for the Eas-
tern districts of U.P, Last year we had
a very severe famine in that area, but
I never found the Members represent-
ing that area so vigorously pleading
for that area, as I found the Maharash-
tra Members doing today. I think Ma-
harashtra should be congratulated for
sending representatives who can plead
their cause, and do it so vigorously, 1
assure those friends that whatever
scheme the Bombay Government
draws up, either for test works or for
any other relief, we will help them
financially as much as necessary.

As my hon. friends know. the res-
ponsibility for famine relief lies with
the State Governments, but in the
course of the last few years we have
been sharing with the State Govern-
ments larger and larger burdens, And
today we have agreed that we will
contribute half of the expenses, some
in the form of aid and some in the
form of loans. Therefore, I would ad-
vise my friends who come from Ma-
harashtra that on return from here
they should discuss the relief mea-
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sures, the suggestions they have made
They should discuss those schemes
with the representatives of the State
Governments. Fortunately the three
Ministers concerned in this relief
work in Bombay Government come
from Maharashtra.

Shri S. S. More: That is our dan-
ger.

Shri Kidwai: Naturally they will be
as worthy as the representatives here
are, I hope the representatives of this
area in the State Assembly would be
equally vigorous and any scheme that
the Bombay. Government draws up we
will help them financially and other-
wise also,

Hon. Members would be aware that
a committee was recently appointed to
study the conditions in Rayalaseema
and Kolar Gold: Fields Area and to
suggest permanent measures of relief.
That Committee has been asked to
visit this area also. We are also send-
ing an officer from our Office, 1o study
the stituation. He might have either
left this morning or would be leaving
this evening. If we have to make any
special suggestion to the Bombay
Government we will do it. But I as-
sure the Members that all the help
that may be required to meet the
situation. in fodder or foodgrain or
cash, will be given,

Mr. Depuiy-Speaker: The House
stands adjourned till 10-45 AM. to-
morrow.

The House then adjourned till a
Quarter to Eleven of the Clock on
Saturday, the 20th December, 1952,



